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IN pursuance of (lie provisions flirt  - ause'(3)-of Ai•ticle :348 of the Constitution, the Governor is 

pleaseci to ordet the publication of Me follc41nu lingliSh translation of the Uttar PradeSkRajaswa Samhita, 

-2006 (Uttar Pradesh Adhiniyans SanUya 8 of 2012) as passed bY the Uttar
.  Pradesh Legislature and 

. 	- 

assented to by We President OP. Novembet 29. 2012. 

-17-112. UTTAR PR.ADESH, REVENUE CODE • 2006 

(LP Act Ile. S 012012) 

f.-ts .s /4r the Uttar Pradesh Legislature] 

' AN

ACT 

to consolidate and amend the lair reliving to land tenur u

the State of Uttar Pilules& and o providedar  wailers connected thehewith .  and 

incidental thereto 

follows:- 
IT IS 1-

1FREI Y enaeted in the lifty-seventh Year of the Republic of India as 

CHAPTER 

Prellminary 

I. (I) This Act may be called the Uitar. Pradesh Revenue code. 2006..

(2) -  It extends to The whole of Uttar Pradesh. 

(3) it Mull cottie into force on such date as the Slate Government ma

notification.:ippoir aHIUneiirlI 
dates may be appointed for differentareas or for 

a if feseni pro 	la :es 	 - 

2. The provisicms, or Cr Code. except Chapters 

ssMoic of Uttar Pradesh, and 'Chapters VIII and IX snail apply- to the areas to uMicts 

any Otthe enachnecc; Apecalicj :11 serial numbers 1,0 and 
25 of the First Schedule'Svazt, 

applicable on Me date 1nimaMately preceding tgeir repeal by this Code. 

No. 1044(2)/I.XXIX-V-1,121(,ka)33-06 

Dui& Lacknaiv .- Decendiel 12, 2012 

Shoo title. 

extent and 

conimentement 

Applicability of 

the bode 
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Extension of the 
Code to new areas 

Definitions 

3. (1) Where after the commencement of this Code, any area is added to the 
territory of Uttat Pradesh, the State Government may, by notification, extend the 
whole or any provision of this Code, to such area. 

• (2).  Where any notification is Issued under sub-seetion (1), the provisionsof 
Any Aet, rule orregulation in force in the area referred to in the said sub-section, 
which are inconsistent with the provisions so applied, shall be deemed tohave been
repealed. 

(3) The State Government may, by a subsequent notification, amend, modify
or alter any notification issued under sub-seetion (I) 

.4. In this Code,- 

(1) 'abadi' or 'village aba such a
date of cornmencement of this Code, is. being used for the purposes of 
residence of its inhabitants or for purposes ancillary thereto such As sahan 
and green trees Wells etc. or which may have been or be hereafter reserved 
for such..use; 

. (2) 'agriculture' includes horticulture, animal husbandry, pisciculture-
flower farming, bee keeping and poultry farming; 

(3) 'agricultural labourer' means a person whose main sOurce of 
livelihood is manual labour on agricultural land; 

. (4) 'bank' shall have the meaning assigned to it in the Uttar Pradesh 
Regulation of Money Lending Act, 1976

. 	(5) ,'Bhumi Prabandhak Samiti' means a Bhumi Prabandhak Samiti 
constituted under section 28-A of the U.P. Panchayat Raj Act, 1947; 

(6) 'Board' means the Board of Revenue constituted or deemed to be 
constituted under section 7; 

(7) 'charitable institution' means any establislunent, undertaking
organization or association formed for a charitable purpose, and includes a 
specific endowment; 

(8) 'C011ector means an officer appointed as such by the State 
Govenunent under sub-section (1) of section. 12,„and shall include-

(a) an 'Additional Collector appointed by the State. Government 
under sub-section(2) of the Said Section; and 

(b)mi Assistant Collector of the first Class empowered by the 
State gOvernMent by notification to discharge all or any of the functions.  
of a.Collector under this Code; . 

(9) 'Consolidated Gaon.  Fund' ans the 'Consolidated Gaon Fund 
constituted Under section 69; 

. 	(10) 'family', in relation to a tenure-holder, means himself; or herself -.
and his wife or her husband (as the case may be 'other than A judicially
separated wife or husband), Minor sons and minor daughters other than 
married dAughters:.. 

, 	Provided that 'where the question relates to the .transfer of any 
the transferee is a minor, the expression 'family shall include the parents of 
such mincir;,':,- 

(I l grove . land' means.  any specific- part of land.-  in .A ;holding having • 
. -tree's (not including papaya banana _Plants) planted thereon In such manner 

• 
 

that they preclude, . or: when full4rOwn - Will., preclude, the land Or any 
COnsiderable-  Portion thereof fidirn''- being' used prirnarilY for any - dther
purpose, and the trees on such land shall constitute a grove; 

(12) 'holding' means a parcel of lands held under one tenure or one
lease, engagement'or grant; • 



(20) ' village means any local area whethercompact or othenviset recorded as a village in the revenue recards of the district concerned, and includes an area which the State Government may; by general or special notification, declare 
to be a village

‘3T1.{ Vita 3Wranut '1;311—. it 

(13) 'improvemenf, .in relation to a holding, means any work whieb adds materially to the value of the holding which is suitable thereto and•cbrstent with the purpose for which it is- held and Which, if not executed ,on the 
holding, is. 

 either executed directly for its benefit or is, after execution, made 

• 

 directly beneficial to it. and, subject to the foregoing provisions, includes- 
(i) tlie Construction of tanks, wells, water channels, embankments and r works for storage, 'supply or distribution of water

pumoses; 

tht uction of works for the drainage of land or for the  protection of land from floods, or from erosion or other damage from water: 
tin) the planting of trees and the reclaiming. clearing. enclosing. 

	

leveling or terracing of land: 

(iv) the erection of buildings. n. or in the vicinity of the hoidina ....1st:where than in an abadi or urban area. reiluired for the conve r prolltablY use or occupation of the holding: and 
the renewal or reconstructioti of any of the. foregoi

	

alter:moil ;herein ;ir additions thereto: 

'land'. tr.c.cot in Chapters VII and VIII arid sections 
80; 81 and section 136, 

mean,. land held or occupiecIfOr purposes connected with agriculture
,  

land holder' means the person to whom rent is or but foil a contract. express , 
or implied. wuuld be payable: 
"Revenue Court" means all or any of the following authorities (that is to same) the Board and all members thereof. Commissioners. Additional Commissioners. Collectors. Additional Collectors. Assistant Collectors; Settlement Officers. Assistant Settlement Officers. .Record OfficAssistant Record Officers, Tahsildar and Naib Tahsildar; - 
"Revenue Officer" means Commissioner. an 

 Additional Commissioner. the  Collector, an Additional Collector. the Sub-Divisional Officer. and Assistant Colicctor, Settlement Officer. an 
 Assistant Settlement Officer. Record officer, an Assistant record OffiCer, the Talisildar.-Tahsilda

Naib Tahsildar cir the Revenue Inspector ; 
'Sub Divisional Officer' means the Assistant Collector in charg
Tabsil: 

Itaungy n' means the system of afforestation in which the plantation of trees is, in the earlier stages, done simultaneously with the cultivation of agricultural crops which ceases, when trees so planted begin to. form a canopy, tendering the cultivation of agricultural crops impossible; . 
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'village artisan' Means a pettni whose main source of livelihood is inalitifaCture or repair of traditional took, implements and Other articles or 
things Used flit.  agriculture Of tintObses ancillary theteki, and includes a 
carpenter. weaver, potter. blacksihith, 	 goldsniith. barber, 
Washerinan, cobbler or any Other person whOnormally earns his livelihood ;by practicing a crati either by his own labour Or by, labour of any me
of his farinlY in any viliagb; 

words and expreSsions 'Gam Fund' and 'Grarn Sabha' shall ha Ye the 
meanings assignedi6,thent fri the U.P. Patichayat kaj Act, 1947: 

„Division of State 
into revenue areas 

Constitution of 
revenne areas 

Board of Revenue 

CHAPTER-fl .

5..For the putpoSes at thiS Code, the State .shall ided into 'revenue areas 
coriatiriaing.diVisiotis which Say consist pf Ode or More districts, 'Ma:teach:district may consiSt of one Or more talisil$ and each ialiail may consist of one of more pargana, and each Pargana may consist Of two Or more villages: 

6.(1) The State Government triay,,b9 notification, specify

(i) the districts Which eitatititte a  division;'  

00- the tahsits winctrconstittite a district; 
(iii) the villages which constitute a tahsil. 

(2) The State 60i/et-intent May, by notification, alter the limits of any revenue area referred to in Sub-section (1) by amalgamation, readjustment, division or in any other manner Nithatsoever, 0r, abolish any .Stieh revdnue area and may name and alter the name of any such revenue area, and in any case Where any area is renamed, then all references M any law or itiStrunierit or Other deem-tent to the area under its original name shall be deemed t6 be references to the areas as renamed unless expressly
providedotherwise: 

Provided that before passing arty stoter under this sub-section on any proposal to alter the lirnits of any ieVentie area, the, State Government Shall publish, in the prekfibed manner, such Proposals for ihviting nbjections,., and shall take into consideration any objections to :such proPosals. 
(3) The Colleetor May, by an order;  pittilished in the.  prescribed manlier, 

arrange the villages in a tahsil irito Lekhpal circles and the tekhpal circles into Revenue inspector circles and specif-y-also the headquarters of each Reveribe. hispector 
within his Circle. 

, (4) The diiAsiOns, digtficts, taltsit,riatgana, keventie Inspect‘or circles, Leldifial circles and villages,. as existing at the coilitneridelnerit of this Code shall. until altered 'under the preceding sub-SectiOttS,.be cleeitted to be the tevefitie areas specified unde
this section. 

oard and the iteveiiiii 
hall be a Board of kevetine for Uttar Pradesh consisting of a Chairman, and such either Members as the State Government may. fro

appoint: 
Pro ittited and functioning imMediately before the commencement of thiS Code shall be lieerned to be the Board cons
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The principal Seat of business of the ticiaid shall be ai Lucknow arid the 
judicial meraber may hold their courts M Allahabad or Tucknow as.the Cha .  
time tbtime directS;  

NO person sh poititnient as:- 
(a) an Adininistiatitt Member of the Board, Unless he has held an 

office not lower in rank than that Of a Commissioner. 
, 	(b) as Judicial Meniber df the Board, unless he has been a revenue 

' 	I 	 • 

officer. 
The Staid  the time of making the appointment Or at 

any time subsequent thereto, designate any mernber; as Judicial Member of the Board, 
and any such Member shall be allotted only judicial business. 

8. (1) The 146ard shall be the Chief •COhtrtilling Authority-

	

knisctitioa of 

all: ifiatters felaiihg io diSposal of eases, appeals, references or t
revisioris: and 

(b) 	stibject tclthe Stiperintehdeithe, direction and control of the Sthtd 
Goverimient. in all other matters provided in this Code. 
(2) Subject to the provisions Of sub-section(I), the Board shall exercise, 

perform and discharge powers, functions and ditties conferred upon it by or under this 
Code or any other law for the time being itt force. 

, 	(3) The State Government may Militarize any member of the Board to 
exercise. perform and discharge either gerietally,di in respect of any particular locality 
or matter, all or any or .the nowers, functions and duties conferred or imposed on the 
Board. 

-issue, the Board may distribute its business amongst its member as the Hoard.  may 
deem fit. Chairman May constitutelierich - or benches consisting OT more than one 
niember for disposal of a partictilar case or class of cases. 	 1- 

(I) Subject to Rich rules or orders as the:  State Government may Make or business r to distribute 

(2) All orders made or decrees passed by a member of The Board in 
accordance with such distribution shall be deemed to be orders or decrees, as the case' 
may be, of the Board. 	 • 	 . 

(1) Where arn,  proceeding coining titider the consideration of the Board , pecisions of the 
on appeal or in revision is heard by a Bench composed of two or thore ,inembers,l'the 13(mill  
case shall he decided in accordance with .ilie opinion of such members or of OM 
majority, if any. of such litetiibers.  

(2) Where the Members of thd Hoard coitSiitining the bench are eqiially 
divided in opinion as to the decision of a case, it shall be heard by a lair Bench to be 
constituted by the Chaitinah, arid the case Shall be decided in teeth-dance with the 
opinion of the ineihbers coriStiniting such Bench of of the Majority, if atly;:of shell 
members. 	.  

(3)• All detisiblis giVdti by a Menthe' sitting singly, Or by a IiiviSiciti Bench 
, comprising I \ 10 

inettibers Or a larnek bench constituted as aforesaid shall be dariied to 
be decisions Of the lAtiard. 

II . ( I) The State Gtivetiiiiient Shall aiiiiiiiiii iii each ditdSioit a Coiiiiiiissiditer, 
who shall. within his cliviSiiiii, exercise the.l3t5Wers alid diScinitge ttiedtilieS eottretred 
and imposed oh a C6ihriiiSsicitier by of iiiidet this code cii-  OS/ tither law rot the Mite 
being in force.  

(2) 	The State :GoVeritiftetit May aliPtiiiit - thie ot More „ 'Additional 
ComnitsSioners in one or More Divitiotis.  

(3) ttil Additional CciiiiiiiisSioner shall••eketdikel such. pot.tvers and discharge . 	. 
such duties of CominisSierier iii• such cakes Of claSkek of cases as the State Government 
or. in the absence of any direction from the State Governinent, t .Cothinissioner of 
the LIR ision may direct. 

Coininissioners 
and Additional 
Cuniitiissioners 
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(4) 	The provisions of this Code and every other law for the . time being
applicable to a CoMmissioner shall apply to the Additional Commissioner when
exercising powers or discharging .  any duties under tins section. as if he were the
Cominissioner of the Division.. 

12. (1) The State Governinent shall appoint, in each district. a Collector who
shall be in charge of the revenue administration thereof and shall exercise all the powers
and. discharge all the duties conferred and imposed on a Collector by or under tins Code
or any other law; for the time being in force. 

The State Government may appoint one or more Additional' Collectors in z 
-district. 

n Additional Collector shall, subject to the direction 'and control of the 
State Government or of the Collecu.4.. exercise all 'powers ancl discharec all duties of 
Collector. 

The p visions of this Code and every other haw or the Ulu,: being apphk:able 
to the Collector- sha ll n  apply to the Additional Collector when eNcreisint powers in 
discharging any duties under this section as if he were the Collector 

13. (1) The State Government may appoint blench 	 st 
thinks fit to be Assistant Collectors. 

t2) The S(ate Government may place an AssistaulCollecl.nr 
rti re. sub-divisions of a diStrict, and such an officer 

Collector in-charge ()la sub- division or a Sub-De.- isienal Hi lick I. 

The officers referred to in.sub-sec lion. (1) or sat:'-sectio!k 
the powers and discharge all the duties conferred and imposnd 

, this Code or any 'other law for the time being in (inc. subject i
Collector. 

The State Government may dcsOtate anAssisiol 
district to be ..an Additional Sub- Pivisional ()nicer i 	one 	 Us: is -el the 
district. 

Sub isions of this Code. the Additional Sub-Divisionni Otileer shall exercise such powers and discharge such duties of a. Sub-Dtvisional Officer in such cases dr classes- of cases as the State Government. or in The absence of any 
direction from the State Government, the Collectormay direct. 

Talisildars and 	 14. (1) The State Government may appoint in each district as many persons as it Falisilda.rs 	thinks lit to be Tahsildars and Tahsildar Judicial. ludic:lit • 
(2)' Subjeet to the pmvisiops of this Code. the . lahsildar and Tahsildar Judicial 

shall exercise suck poWers and discharge 'such duties as the State Government or the 
Hoard, anlin the absence of any directions -from the State. Governrnciii or the Board, 
the Collector may direct. 

Naib-Taksildars 

	

	15. The State Gov ent may appoint in each district as many persons as it 
thinks fit.  to be Naib-Tahsildars who shall exercise the' power, and perform the duties 
conferred or imposed on them by or under this Code 'or under a
being in force. , 

16. (1) The nt in eachfahsil--.one or more Revenue Inspector for the proper supervision, maintenance and correction of the village records, and for such other duties as the State Government may, .from. time to time, by ge
-special order specify. 

(2) The Collect y appoint in each tahsil, as many I.ekhpals for the preparation, maintenance and correction of the village records, and for uch other duties as the Slate Government may from time to time by. general or special order, specify. 

Collectors and 
Additional 
Collectors 

sub-Divisional 
O cci and 
• • •tiaionaL Sub- 

H.ioniti 
Otta CiS 

ue 
Inspectors and 
Leklipals 
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17. It shall be lawful for the State Goveminent or the-authority competent to 

appoint, as the case may be, to appoint one and the same person, being otherwise 

competent according to law for any two or more of the offices, provided for in this 

Chapter or to:confdr upon an officer of one denomination all or any-of the powers or 

'duties of any other officer or officers within certain loth' limits or otherwise, as it may 
deem expedient. 

(I).The Collector may in cases in whieh there is claim outstanding on:any 
. 	, 

revenue officer or on any person formerly employed as ;:lich in his district for public 

motley -or papers or other property of the State Government in his charge, by order, for 

.reasons to be recorded, require the money, or the particular papers or propertV detained 

-to be delivered either immediately to the bearer of the said order or Co such person on 

such date and at such place as the order may specify. 

(2) If the officer or,other person aforesaid does pot comply as- directed,. the 

Collector May cause him to be apprehended ahd may send him with ,a warrant in the 

prescribed form to be confined in the civil prison till he complies with the orders : 

Provided that n0 person shall be detained in confinement by virtue of any such-

warrant for a period longer than thirty days. 

. 19. (1) 
?
When thy' power is exercisable or any duty is dischargeable by any 

'officer or authority under this Code, such power or duty may be exercised-or discharged 

 by any superior officer or authority as well.' 

(2).  The revenue officers appointed Under this Code shall. subject to the control'

of the state Government, exercise such other power n and discharge such Other duties as 

the State Government may, by any gener'al'or special order. dieect. 

 CHAPTER-IV 

Boondaries, and Boundary Mai-ks 

2Q. (1) Boundaries of all villages in. the State and of all sUrvey numbers in a 
village shall be fixed and damarcated 	boundary . marks, 

(2) The boundary marks shall, subject to the provisions hereinafter Contained 

in this Chapter. be  of such specificatiOns and shall be constructed and Maintained in 

such manner as May be prescribed.. . 

211 (I.) Every tehure-holderShall be responsible to maintain and repair at his 

Lcost the boundary marks lawfully erected in his 'holding Or on the boundary thereof. 
• 

 	(2) The Gram Sabha shall .be responsible to maAintain and repair at its cost the• 

boundary' marks. other than those Mentioned in sub- section (I), lawfully erected in'the 

villages situate %yithill it jurisdiction. 

- 22. (1) If any boundary Mark la'wfully erected in a Lekhpal circle- is destroyed. 

removed or damaged, then the concetnedtekhriakhall be bound promptly to report the 

matter tti the Naib Teh:sildar. 

(2)'The Nati).  TeliSildar shall make' an inquiry•in'rtpect of-Such reon and 

shall submit his recommendaticin to the Sub-Divisional'Officer. •

23. (I) The Sub-DiViSional"Offieet limy. on receipt of the recommendations of 
the Naib Tahsildar:  under section -22; or otherwise, require -a;GramtSabh-in relation to a 

village and a tenure holder in relation to his glielding,'to.erect.or. restore jm'Oppr boundary 

marks pr to repair or replace the same in such manner as may be prescribed., 

 (2) Where the Gram Sabha or a tenure. holderiails.to-  erect, :restore repair or 

itplad.:..the boundary-marks as required--iinder sub:section (Q, the Sub-Divisional 

Meer imtV cause such boundary marks to-be erected, restored; repaired Or;replaced, äs 
" -be, and recover the cost Thereof' froni such 'Grain Sabha or .the teni[i-e- 

I the nwitn 	et pitsehbed: 

Combittation o 
Offices 

Recovery or 
money. papers, 
and other 
Government 
propeny 

Other power cif 
Revenue Officers 

Fixation and 

demarcation of 
boundaries 

Obligation 
regarding 
maintenance arid 
repairof 
boundary marks 

Destruction etc.. 
of boundary 
marks 	- 

Power to require 
erection, repair ot 
renewal of . 
boundary 'narks 
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. 	24. (1) The Sub-Divisional Officer may. on his own motion or on an
application made in this behalf by a person interested, decide, by summaiy.' inquiry.
any dispute regarding boundaries on the -basis of exiting survey map or, where the
S'arne is not possible • in accordance with (he proVisions of the Uttar Pradesh
Consolidlion of Holdings Act 1953: °riche basis of such map. ' 	 • 

(2) If in the crvirse Of an inquiry into a dispute under Sub- section (1), the
Sub-Divisional Officer is unable torsaasfy himself as.to  which party is inposSeSsion or
if it is shown that possession has been obtained by wrongful dispossession Of the

 lawful occupant, the Sub-Divisidnal bilker.  aiiall- 
. 

in the first case, ascertain by aunimary inquiry whd is the person. beat
entitled to the property, and shall put Such perdon.  tit ObsseaSidn.  : 

in thd second case, put the Person so disPosSessed itt Possession. and f&.  
that purpose use or cause to be used suCh force as mAY be necessary and shall then fix .
the boundary accordingly. 

(3) Every, proceeding under this section shall,- as . far as possible, be
.. 

concluded by the Sub-DiViSional officer .within 0( Months from the date of the.
application. ' . 	 1 	, 	 ¼: . 	. 	 •: ‘ 	 . 

- (4); Any person aggrieved by the order of the Subtbivisiotial Officer may 
prefer an ,apPeal before the Commissioner within. it) day S of the date of such order. 
The order of the Commissioner shall be final.,

, 25 	'. In the event of any dispute arising &s to the route by Which a tenure froper .
or an agricultural labourer shall have aecess to his land or to the waste or pastureland 
of the village (other than by, the public foads ,1 paths or. common land) or as to the 
source from or course by Which he may avail•himself .of irrigiational facilities. the.l.
tahSildar may, After such local inqUiry as maybe considered necessary, decide the 
matter with reference to the prevailing custom and with Clue regard to the convenience 
of all the parties' concerned, He may direct the remoyal of such obstacle and may, for 
thafpurpose, use or cause to be used such force ag may be necessary and may recover 
the cost Of such removal from the persoricconceined in the ifianber prescribed: '• 

If the Tehsildar finds that any obstacle impedes the *free use of a public 
. 	. 

road,
l  path or common land of a village Or *obstructs the road or water course or source 

of water, he May direct the removal of sueh obstacle and may, for that purpose, use or . 
cause to be used such force as May be fiecesSary.  ihd may recover the cost of such 
rernoval from the person concerned in the manner pregcribed. 

The Sub Divisional Officer May tail for the record of any case decided by 
the Taitsildir under .section 25 or 2:6, for the PUIPOSe-  of satisfying himself as to the, 
legality or $foliirety' of girth dedision, and Maytaiftel affording CiPpoithitity of hearing 
Id the parties crificerited. jidas Midi drrieiais he thiiika tit 	• • 	' . 

. 	ii iljci 	
. ,

28., No order triad under ibis Chapter a a 	ebar • any Person from 
eitablishitig Sikh iighidaaeliidiri di eilitdritrii,  Kith as he inaY claiiii bY a Civil suit. 

\ 	

-iiiiiifitkiiiiiii triiiiii 4isiiii 
29.• (1) : the tbilebleii khan Prepare iiii maintain ft .register, fit The kith 

	

ad:Oka; ablitaitiiiii ifit Of till Viii0 iii hk &filet tihd shall ili
(a) he aitik Videli 4rd iiiiii.6 6 titiaiktiob: , '
t

• , " • 	• 	. • 	',.; , 
0 die tilt* irlilefilIdVe Piiailidils titiviiiiiiii; Aid 

(C).  such tad- Wiiiiefitili ifs' Hifi,  be ffiegekibeit 

Or -he MgiSier Shall be i-etriged e‘tifY ht/' e Yeirs oi- di Stich longer ihtervals 
as may be Preickbed. 	. 	. 	 . 	. 

30, The Collector shill maintain, In the kilter PieSefibed, a Sap and a field 
book .(khaSrai for each sueh.village and iliiiii Cadge to,be Me-aided therein, annually, or 
at such longer intervals as May be prescribed, all changes at the boundaries of the 
Villtie or survey northers, and Shull nisi) ciuse to be coitected, any eirors or omission
Which are, (km tiiiie t6 kiine, detected in 'such map field beak flthasrak 

Rights of-.way and 
other easements 

obstacle 
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31. The Collector shall maintain, in the form and manger prescribed, a record 

of rights (Khataunl) for each 'Village, which shall contain the following particulars: 

name Iv - 

(a) 	the names of all tenure holders together with ''survey• numbers dr 

plot nuitibeis held by tkein and their areas" 

(13) the nature oi-  extent.  of the respective interests of such persons and 

tl:e conclitions'or liabiliiies, if any, attaching thereto; 

ic) the relit or reventle if Any, Payable by di* id tiny stick per§on; 

(d) • particulars of all landicither ithan holdings) belonging toot Vested 

in the Slate doverimieni, brain Sabha Of it iriciii atillicifiiv. 

(e)' siich othet particulars as May be prescribed. 

32. (1) Subject to the control Of the Collector, the Sub:Divisional officer the 

Tahsildar, or the Revenue Inspector shall record, in the iitannediereinafter Provided in 

this Chapter, all changes in the record of rights (Khatatini), ,the field book (Khasta) and 

the map that may take place, and all trarisattibiti.Mat triaje affect aiij, of the rights or 

interests recorded, and correct therein any error proved 40 have been.  Made in the 

Meads Previously Pfebated.. 

- (2) No application for correction of error under sub:section (1) where is claim 

is based sOlely on possession as *MI as involving iritticaie 'question of tideshall he 

maintainable. 

33. (I) Every person - Obtaining possessign oflany land by, succession shall 

submit -report of such SuccesSion • to the Revenue inspectin of the circle in which the 

lanctis situate in such harm as may be Prescribed. 
, 

. 	(2) On receipt of a report under sith-section (I) or on-facts otherwise coining 

to 'his.kribwledge, the -Revenue Inspecter 

(a) if the case is not disputed. record such 'succession in the record-of 

rights (iChatauni); 

(b) in any other 'ease, make such inqUiry as tnay appear . to hill) to bC 

necessary 'and sHthIt hi§ report to the Tehsildar. 

- 	(c) Any persbri whciie halite has gat been recorded by iteveltie irispertOr 

OF iS aggrieved 13'r iiie.drdei- jigged b tiI tievehhe 	 claitSe 

f ibj May Move 	 . 

(3) The fir6Visidris of this sectibti ghdh thUlatis thutandis aiatii0o ttei* 

liergaii adthitted as A fihuniklhat with hon ttdttsferable rfghd of as an asami bx  the 

PixMaibtig or tiffs bode di 64 

enactinedi fePealed by a 

34 	Every 	 of tiny land by tialisier, 	 'duty in, tin in 

jiiiiia'et rekifeci to fit 	 olleeticiti .13 Anil fej3614 g4th tiabSfer, Il the
tasti or transfer 

iregbtibeel. to the fan:dial. 8f ilk tittigil 	the lifiti i ihiato. 	• 

EApitmalion —For the 	 kelibii4 The Uidriti transfer 

kiiiilY seitierneni pi an eicartnie eif 	 • 

35 (I) Oil the tbcetpt OE a 10614 tilde+ kdlon ii or section 34, or 4oti recii 

otherwise coining to ins iciftiatdie; the±kIitiddF gkgit tiade d thElaththiäh 1M 
Make .Of sticcession or •

thinsicr 
such inquiry asIPPeiii 

lithe ease iS nig ii@Pitied, ile 'Shad direct the re-cotti of fights 

(Khatauni) to be anteitded itcordifigiy; • 

if .the case. iSChaphied:he shall.  settle the same, as 	a4 May Ike, by 

conciliation between the parlies, and jail:, Order" accor'clihily ; aria 

liceo.rdoci0ghts 

Correction'or 
records 

'Mutation in cases 
of succession 
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(c) if.  the dispute' is not settled by conciliation; he shall decide the 
dispute and direct the recordpf rights (Klithauni) to be amended accordingly. 

. (2) Any person aggrieved by an order of the Tahsildar under sub-section (1.) 
mhy prefer an appeal to the Sub-Divisional Officer within a period of thirty days froni.  
the date of such order. and any person. aggrieved by the order of Sub-Divisional. •
Officer may prefer the Second appeal before the Commissioner within thirty days from 
that order and the decision of the Commissioner shall be final: 

11111111,“jorit%1 	 3.6. (1) Notwithstanding --anything contained in section 34. where any 
tummyt nd 

d 	
document purporting to create, assign or extinguish any title to or 'any charge on land 

re...nue 	
or in respect of which a record of rights (Khatatini) is prepared; .is registdre.d under the 

depo.,it hol 

Indian Registration -Act 1908 the registering authority Shall sand intimation, to the 
Tahsildar within whose jurisdiction such land hosituate in such form and within such 
time. as may be proscribed . 

(2) Notwithstanding anything contained in this Chapter, no order for 
correetion of records:  under section 32 and no order for recording, succession 'under 
section 33 and no amendment.  of record of rights (Khatatini)-under'section 35 and no 
correction under section 38 shall be reCorded, unless the ambunt of land revenue due.'
up-to-date in respect of the land to which such order relates has been deposited. 

Bar against certain 	 37. No suit Or other proceeding shall lie in any revenue court at the instance 
suns	• of any person obtaining possession of any land by succession or:transfer, until he has 

made a report under section 33 or section 34, as the case may be. • 

Correction of 38. (l) An application for correction of any error or omission in the map, 
errors and field-book (Ictfasra)er record of rights.(Khatauni) shall be made to the Tahsildar in the  omission • 

manher prescribed. 

eenain orders of 
revenue officers • 
Ott to debar a suit 

On receiving an application under sub-section (I) or on any error or 
omission otherwise coming to his knowledge, the Tahsildar shall make such inquiry as 
may appear to him to be necessary, and refer the case along with his rePon to the Sub-
Divisional Officer. 

The case-shall be detided by the Sub Divisional Officer after considering 
any objection. filed before him or before the Tahsildar. 

Any person aggrieved by an order of Sub-Divisional Officer under sub-
section (3) may 'prefer an appeal 'to the Commissibner within a period of thirty days 
from the date of such order, and the decision of the Coituhissioner shall be final. 

Explanation-  The power to porrect any error-or-omission under this scent:in 
shall not be construed Id include.the power to decide a dispute.involving questiSof 
title. 

. 	39.-No order passed by a Revenueinspector under section 33 or by a.  
Tahsildar under subsection (1) of section 35 or by a Sub-Divisional Officer under sub- 
section (3) of section 38 cor by a Commissioner undersub7section (2) of sectiOn 35 or 
sub-section (4) of section 38 shall debar anyPerson.fromcestablishing his rights to -the .. 	- 
land by mead of a snit under section l 44: • 

. 	. 
-40. All -entries in the, village map field:hook .(1Chasra) and record of right 

(Khatatini) prepared in accortladee-Witlf the provisiods'Ot this Code shall be presumed 
to be true, until the contrary is proved. 

:41.:(1) Every time .1.;yezi,a rePord of righis -(Khatauni) is prepared under this 
Chapter. the Collector shall as:soon-ht"tnay be;tause to be•supplied (c) eVeryteniire- 
holdee. a Kisan Bahl containing such particulars as may beprestribed. 

(2) The.Kisan Bahi 'shall be a consolidated pass-book lot- all the holdings 
held by aienure-holder in the district., 

(3) In the.case,,of a joint holding. it:shall he sufficient for the purpose of this 
section if Kiskn Bahi is.sttpplied only to such one or more ,of-the recorded co-tenure 

	

holders as may apply km it.,  

Presumption as to 
entries 

KLan Bahl 
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. (4) The tenure holder shall be liable to.  pay such cost for the Kisan Bahi and 

such manner as may be prescribed. 

Every person holding Kisan Bahi shall, from time to time, be entitled, 

vrithoin any extra payment, to get the amendments made in the record of rights 

(Kbatauni) incorporated in his Kisan Bahi. 

Whenever a bank or Other public financial institution advances'Ioan to a 

tenure holder on the basis of a representation of the tenure holder that he is a holder of 

the holdings recorded in the Kisan Bahi, it shall endorse the details of the loan so 

advanced in the Kisan Bahi. Only the original Kisan Bahi and not a duplicate shall be 

produced by a tenure holder to Such institution for the purpose. 

The tenure holder shall also submit to such bank or other financial 

institution an affidavit declaring that he has not taken any other loan (which remains 

wholly or partly unpaid) on the security of the holdings comprised in the .Kisan• Bahi 

of has he transferred the holding or any share therein to any person in any other 

manner whatsoever. 

Any tenure holder who in such an affidavit makes any statement which is 

false and which he either knows or believes to be false or dose not believe .to-be true, 

shal I be -punished with imprisbiu-nent of either description for .a term which may 

extend to three years and shall, also be liable to fine. 
. 	. 

Such bank or other financial institution- shall also endorse the final 

repayment of the loan on the Kisan Bahi. 

.• 	42. Every person whose rights, interests-  or obligations are required to be or 

have been entered in any record or register maintained under his.  Chapter shall be 

bound, on the requisition of any revenue officer engaged in compiling or revising such 

record or register, to furnish or produce for his inspection.  , within such time as may be 

specified, all such information or documents needed for the correct.  compilation or 

revision thereof as may be within his knowledge or in his possession or power. 

Chapter-VI, 

Revision of village records 

43. (1) Whenever the State Government is of opinion that in any district or 

other. local, area, a revision of records, or a re-survey, or both is necessary, it shall 

publish a notification to that effect, and thereupon such district or area shall be deemed 

to be under recOrd operand!) or survey operation or both; as the case may be. 

(2) The State Government may, by a subsequent notification. amend or cancel 

the notification issued under sub-section (1), or declare the operation to be closed. 

44. (1) The State Gcniemment may appoint a Record Offieer who shall be in-

charge of the record operation or the survey operation or both and may also appoint as 

many Assistant Record Officers as it may deem fit. 

(2) 	The Assistant Record Officer shall, foi-  so long as the notification under 

sub-section (I) of seetion 43 is in force, exercise the pbwers conferred on -him by this 

Code and shall discharge such other duties as may be entrusted to him by the Record 
Officer. 

Where any district or other local area is under 'record or survey operation, 

the powers conferred by Sections 23 to 26 shall be exercised by the Record Officer. 

When any district or either local area is under record operation, the Record 
,Ofricer.shall.  cause to be revise, for each village comprised therein, the field book' 

(Khasra) and the record of rights (Khatauni). 

Duty to produce 
information or 

-documents 

Notification of 
record and survey 
operations 

Record Officer 
and Assistant 
Record Officer 

'Power or Record 
Officer during: 
record or survey 
operation • 

Revision of 
• 'records during 
'record  nper.ttion 
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Revision of 
'records during 
survey operation 

Powers of Record 
Officer as to 
erection of 
boundary Marks 

Procedure of 
revision of map 
and re

47. When any district or other local area is under survey operation, th
Record Officer shall cause to be prepared for each village comprised therein, a Map 
and thereafter, proceed to revise the field book (khasra) and the record of rights  
(khatatini). 

. 48. When any -local area is under survey operation the Record Officer may 
issue a proclamation directing all Gram Sabha and Bhumidhars to erect, within fifteen 
days, such boundary marks, as he may think necessary to defined the limits of the
villages and fields and in default, he may cause such boundary marks to be erected,..
and the ColleCtor shall recover the cost of their erection from the Gram Sabhas or
Bhumidhars concerned. 

49. (1) For revising the map and records under sections 46 and 47, the Record 
Officer shall, subject to the provisions of sub-sections (2) to (8), cause to be carried out •
survey, map correction, field to field parte and test and verification of current record , 
of rights (khatatini) in accordance with the procedure prescribed. 

(2) After the test and verification of the current .record of rights, the Naib 
Tahsildar shall correct clerical mistakes and errors, if any, in such records, and shali 
cause to be issued to the concerned tenure holders and other persons interested, notices 
containing relevant.extracts from the current record of rights and such other records as 
may be preseribed showing their rights and liabilities in relation to land and mistake's 
and disputes discovered' during the operation's mentioned in sub-section (I). 

Any person to whom notice under sub-section (2) has been issued may 
within . twenty one days of the receipt of notice, file before • the. Naib- Tahsildar 
objections in respect thereof disputing the correctness or nature of the entries in such 
records or extracts.. , 

Any person'int the land May also file objection before the Naib-
Tahsildar at any time before the dispute is settled in accordance with sub-section (5)- or
before.  the Assistant Record Officer, at any time before the objections are decided in 
accordance with sub- section (4 

The Naib- Tahsildar shall- 

(a)-where objections melded in accoidance.  with sub-section (3) or sub 
section (4) after hearing the parties concerned; and 

(b) in any other case, after making such inquiry as . he may deem 
necessary, correct the mistake, and settle the dispute by conciliation between.  
the Parties appearing before him, and pass orders on the basis of such 
conciliation. 

(6) The record of all cases which cannot be disposed of by the Naib-Tahsildar 
by conciliation as required by sub-section (5), shall be forwarded to the Assistant • 
Record Officer who shall dispose of the sante, in accordance with the procedure laid 
down in seciion 24 and where the dispute involves a question of title, he shall decide 
the same after a summary inquiry. 

(7) Where after the summary inquiry -under sub-section (6), the Assistant.
Record Officer is satisfied that the land in dispute belongs the State Government or a 
local authority, he shall cause the person in unauthorised occupation of such land to 
be evicted and may, for that purpose, use or cause to be used .such force as may be
necessar

(8) Any person aggrieved by an order of the Assistant Record Officer made 
under sub-section (6) or sub-section. (7).  inay -prefer an 'appeal to the Record Officer in 
the -manner prescribed and every order of the Record Officer on such appeal shall,
subject to the provisions of section 210, be final. 
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Finalisation of 
record of rights 

50. After the revision of map or reeords in accordance with section 49, the 
Assistant -Record Officer shall confirin or amend the record of rights (Khatauni) unde
his dated signature. 	

51.• The assistant Reco er shall thereafter prepare, for each village in 
the area under the recoi-d or survey operation, the records specified in sections 30 and 
31 On the basis of the record of rights (Khatauni) referred to section 50 and the records 
so prepared shall be maintained by the Collector in place of the records previously 
existing. 

52:  The provision of this, Chapter shall, inutatis mutandis apply to a record 
operation or survey operation in respect of every such village or part thereof, where no 
map or other record referred to in section 46 or section 47 is available,-  .and fOr this 
purpose, the Record Officer shall follow Such procedure as may be prescribed. . 

All entries in the record of rights (Khatauni) prepared in accordance with 
the provisions of this Chapter shall be presumed to-  be true until the contrary is proved. 

Chapter VII 

Ownership of Land and.  other Properties 
4. All public roads, lanes and paths; bridges, ditches- , dykes and fences on or 

beside theM, the bed of rivers, streams, nallas, lakes, ponds and tanks and all canals 
and water channels, and all standing and flowing water, and all lands wherever 
situated, which are not owned by Any person, and except in so far as any rights of any 
persons may be established in or over the same,. and except as may be otherwise 
provided in any law-  for the time being in force, are hereby declared, with all rights in 

.or over the same, or appertaining thereto, to be the property of the State GoVernment : 

. Provided that nothing in this section shall be deemed to affect the rights of 
any . person subsisting in any such property immediately before the date of 
commencement of this Code. 

55. (1) Notwithstanding anything contained in this Code, the right to operate 
or work in any mine or to extract any mineral there from shall be governed by the 
Mines and Minerals (Development and Regulation) Act, 1957. 

(2) Every lessecof building or land, leased or deemed to have been,leased out 
by the •State Government under any of the enactm-  ents repealed by this Code, for :the 
purposes connected with : the working or extraction --of any mine Or mineral, and 
operating on the date of • commencement .of -this : Code, shall continue to retain 
possession thereof on payment of such rent as was, in force on the date of such 
ommencement. 

56. (1) All trees-  existing on any holding- or grove shall, subject to the 
, provisians of this Code or any other law for the time being in force, be deemed to 
belong to the person who holds such holding or grove. 

(2) All trees existing ow the boundary of any holdings shall be deemed to 
belong jointly to the persons who hold the holdings on either side of such boundary.. 

(3) All trees in abadi or in any unoccupied land belonging to or held by any 
person immediately before the date of commencement of is Code shall continue to 
•belong to such person and be held subject to any other law for the time being in force 
and to any rules made under this Code. 

(4) Subject to the provision's-  of section 57, all trees, brushwood, jungle or 
other natural product, wherever growing or planted, other than the trees referred to in 
sub-sections (1). to (3) shall, with effect-from the date of coinmencement of this Code 
be deemed to be the property of the State Government. 

Preparation of new 
record of rights 
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Explanation- For the purposes of this section, and section 59, the expression 

'unoccupied land' means the land in a village Other than the land held by tenure-

holders. 

Fruit bearing trees 

Disputes lob
decided by 
Collector 

Entrustment of 
land etc. to Gram 
Sabhas and other 
loal authorities 

57. (1) Where before the commencement of this Code, any fruit bearing tree

was planted by any person on either side of any public road or path or canal with the

permission in writing of any revenue officer or an officer ,of the Forest or Public

Works Department or Irrigation Department of the State Government; not below the

rank of a Tahsildar or an Assistant Conservator of Forest or an Assistant Engineer, as

the case may be, then, notwithstanding that such land vests in the State Government,

such' person and his legal representatives shall be entitled to the fruits of such trees

without payment of any charges whatsoever. 

Any person desiring to plant a fruit bearing tree, after the commencement

. of this Code, on.  either side of any public road or path or canal may do so with the

permission in writing of the Collector or any other officer authorized by the State

Government in this behalf, and the proviSions of sub-section (I) shall apply to the trees

so planted. 

The right conferred under this section shall be heritable but the perSon 

planting the fruit bearing tree or his heirs shall have no right to the corpus of such tree 

or in the land on which it stands. 

58.. (1) Where any dispute ar

54 or section 56 or section 57 or, in respect of any right to such property, such dispute

shall be decided by the Collector. 

(2) Any person.  aggrieved by any order passed under sub-section (1) may file 

an appeal before the Commissioner within 2 month from.  the date of order. 

Chapter VIII 

Management of Land .and other Properties 

by Gram Sabha or other Local Authority 

59. (I) The State Government may, by general or special order to be published 
in the manner.  prescribed, entrust all or any of the things specified in sub-section (2), 

which vest in the State Government, to a Gram Sabha or other local authority for the 

purposes of superintendente, preservation, management and control in accordance with 
the provisions of this code. . 

(2) The following things may be entrusted to a Gram Sabha or other local 

authority under sub-section (I), namely- 

lands, whether Cultivable or otherwise, except land fiar the time being 

comprised in any holding or grove; 

grove standing on the Gram Sabha land pasture land, graveyard, 

cremation-ground, manure pits. IChaliyans, Chalcroads,' link roads, sector 

roads, land in river bed, road, Sadak Khanti, Sullage farm; 

forests; and fisheries; 

trees, other than trees in a holding or on the boundary of a holding or in 
a grove orabadi, or any trees on unoccupied land; 

hats, bazars, melas, tanks, ponds, water-channels private ferries. 

pathways and abadi sites; 

(vi) subject, to the provision of the Treasure Trove Act. 1878, any properties 

specified  in section 55 and belonging to the State Government. 



14aVT.  31WIMTVI ti .,Id, 12 IC*141N, 2u12 

(3) Every land or other thing- 
(a) vested in a Gram Sabha or any other local authority under theprovisions of the Uttar Pradesh Consolidation' of Holdings Act, 1953 or theUttar Pradesh Imposition of Ceiling on Land Holdings Act, 1960; 
(b) placed under the charge of a Gram Sabha or any other local authority

under any ofthe enactments repealed 

'(C) ot ossession of a Gram Sabha or other localauthority, either before or after the commencement of this Code; 
shall b  entrusted to such Gram Sabha or other local authority, ase may be, with effect from the'date of commencement of this Code or from thedate of such coming into 'its possession, for the purpose of superintendence,preservation, management and control, in accordance with the provisions of this Code. 
(4) The State Government may, by a subsequent order to be published in, the 

manner prescribed: - 

'add to, amend, vary or rescind any earlier Order issued u
section (1); ' 

transf  other Gram Sabha or other locaLauthority, any land or 
other thing entrusted or deemed to be entrusted' under sub-section(l) -  or sub-
section(3) for superintendence; preservation; management and control; 

(c).  resume any land or other thing so entrusted, or deemed to be 
entrusted or transferred to 'any 'GMiti Sabha or local au .  such terms 
and .coticlition as prescribed: 

(d) impose conditions and restrictions subject .. to Which the powers of 
superintendence, preservation Management and control under this section shall 
be exercised 	- 

Where any of the thing specified in sub-section (2) has been entrusted or  deemed to have been entrusted to a Gram Sabha, and the village or any part thereof in which such things are situated lies outside the circle of the Gram Sabha, such Gram 
Sabha Or its . Bhumi Prabandhak Samiti shall, subject to any general or special order issued by the State Government •in this• behalf,. •perform, dis‘ charge and exercise the 
functions, duties and powers assigned, iMposed or conferred by or under this Code or 
the U.P. Panchayat Raj Act, .11/47 on a Gram Sabha or a .Bhumi Prabandliak •Samiti as if 
that village or part also lay within that circle. 	• . 

Where any of the things specified under 'sub-spetion (2) has been entrusted 
or deemed to be entrusted to a local authority other than the Gram Sabha, the proyisions 
of this Chapter shall mututis nititariclis apply to such lodal authority. 

60. (1) Subject to the provisions of this Code, every Bhumi Prabandhak Samiti shall be charged, for and on behalf of the Gram Sabha, with the superintendence,  preservation, management and control of all land and other things entrusted or deemed to be entrusted to. that Grath Sabha under section 59 or over which such Gram Sabha is entitled to take possession under this Code or any other law for the time being in force. 
(2) Without prejudice to the generality oft. the foregoing provisions, the 

" functions and duties of the Bhumi Prabandhak Samiti shall include: - 
the settlement and Management of land; 
the preservation, maintenance and developm

SuperintendemPe. 
Management and 
control by 
Bhumi 
Prbandhak' 
Samiti 
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the maintenance and development of abadi sites and villag
communicatiohs: 

the management or hats. bazars and melas: 

the maintenance and development of fisheries and tanks; 

the development of cottage industries; 	• 

the development and improvement of.agriculture; 

the conduct and prosecution of suits and proceedings by or against 
the Gram Sabha; and 

(i) such other matters as may be prescribed; 

61. Where a tank in any village is entrusted or deemed to be entrusted to 
any Gram Sabha under section 59. then, notwithstanding anything contained in any 
contract or grant or any law for,  the time being in force, its management by such 
Gram Sabha shallbe regulated.  by-the following conditions, 'lithely:- 

where the area of the tank measures 0.5 acre or less, it shall be 
reserved for public use by the inaitants of the village;

•  

	• . 

where the area of the tank exceeds' measures 0.5 acre, the Bhumi 
Prabandhak samiti shall, with the previous approval of the Sub-Divisiona
Officer, let it out in the manner prescribed. 

Explanation- For the purpose of this section, the term 'tank', includes talab, pond, 
polchar and Other land covered perennially with water. 	• 

. 	62. (1) Subject to the provisions of sub-section (2) - and such other 
conditions as may be prescribed, the Chairman or such members of the Bhumi 
Prabandhak Samiti as may be authorised in this behalf by such Sainiti, may sign any 
document and do all other things for the-proper conduct and prosecution of suits and 
other proceedings for and on behalf of the Gram Sabha. 

(2) No suit or other proceedings to which any Gram Sabha -is a party shall 
be compromised or withdrawn on behalf of such Grim • Sabha. unless such 
compromise or withdrawal is approved by a resolution.  of the Bhumi Prabandhak 
Samiti and prior sanction of the Sub-Divisional Officer is obtained. ' 

63. (1) The Sub-Divisional officer may of his own motion or on did 
resolution of the Bhumi Prabandhak Samiti earmark the following classes of land 
for the provision of abadi sites for allotment to persons specified in section 64 :- 

all lands entrusted or deemed to be entrusted to a Gram Sabha 
under clause (i) of sub-section (2) of section 59; 

,all lands coming into possession of Gram Sabha under any other 
provision of this Code; 

(2) Notwithstanding anything contained in any other provision of this Code 
or in the U.P. Panchayat Raj Act. 1947, the Bhumi Prabandhak Samiti may, with the 
previous approval of the Sub-Divisional Officer, allot the following classes o
for the purposes of building houses:- 

any land referred to in sub-section (1): 

any .land earmarked for abadi .sites under the 'Uttar Pradesh 
Consolidation of Holdings Act. 1953: 

(c),  any land.  adquired for abadi under the •provisions of- the Land 
Acquisition Act, 1894. 

Management of village 
tanks 

Conduct of suits and 
legal proceedings 

Land which may be 
allotted forabadi sites 

Act No. I of 1894
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64. (1) The following order of preference shall be observed in making 
allotment of land referred to section 63::- 

an agricultural labourer or a village artisan residing in the Gram Sabha and belonging tea scheduled caste or scheduled tribe or other Backward Classes or a person of general category living below poverty line as 
determined by the State Govenunent. 

any other agricultural labourer or a village artisan residing in the.  

 Gram Sabha. 
any other person r g in the -Gram Sabha and belonging to a scheduled caste or scheduled tribe or other Backward Classes or a person of general category living below poverty line as determined by the State

Government: 
Provided that preference will be given to widow and physically handicapped 

person within same category. 
Explanation- For the purposes of this sub-Section- 

(1) "other backward class" means the backward classes of citizens specified in Schedule-1 of the Uttar Pradesh Public Services (ReServ.  ation for 
Scheduled Castes. Scheduled Tribes and Other Backward Classes) Act, 1994 
(UP. Act, No..4 of 1994); 

(2) "person of general category jiving below.  poverty line" means such 
persons as may be determined from time to time by the State Government. 

Allotment of 
Ithadi sites 

In making an allotment under this section, preference shall be given to -a 
person who either holds no house or has inshfficient. 

 accOmmodation•considering the 
requirement of his family. 

Every land allotted under this section shall be. held by The allottee on such 
terms and conditions as May be prescribed. 

65. (1) Where any land referred in section 63 has been, allotted for building a 
house under section 64;  and any person other than an allottee is in occupation of such land in contravention of the provisions of this Code, the Sub-Divisional Officer may, of his own motion and shall, on the application of the allottee, . put the allottee in possession of such land, .and may, for that purpose, use or cause to be used su
as he May consider necessary. 1 

(2) Where any person, aft  under this section, reoccupies the land of any part thereof, without lawful authority, he shall be punished with imprisonment for a term which may extend to two years but which shall not be less than three months and also with fine which may extend to three thousand rupees:. 
Provided that. the coun convicting the accused may, while passing the sentende, direct that the whole or such portion of the fine that may be recovered as the court considers proper be paid to the allottee as damages for use and occupation. 
(3) Where in any proceeding under sub-Section (2), the court, at any stage after cognizance of the case has been taken, is satisfied by affidavit or otherwise that- 

the accused is in occupation-Of the land to which such proceeding - 
relates, in contravention of the provisions of this Code, and • 

the allottee is entitled to the possession of such land, 
the court may. summarily, evict ths accused from .such land pending the final determination of the case. amtmay put the allottee in possession of such land. 

Delivery of 
possession to 
allottee 
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(4) Where in any proceeding under sub-section (2), the accused is 
convicted, the interim order passed under sub-section (3) shall be c
coon. 

- 	(5) • Where, in any proceeding under sub-section (2), the accused is 
acquitted Or discharged  and the emit is satisfied:  that the person so acquitted or 
discharged is entitiedjo.-be put back in possession over such land, the court shall, on 
the application Of SdCh ptradm direct thatdelivery of possession be made to him. . 	. 

(6) NotwithAthriding 'anything' contained in the Code of Criminal Procedur
1973, anbffenceAtilder sithseciion .(2) may be tried summari

(•7) • FOr the purpOSenf speedy trial of offendes under this section, the State 
Government, May in consultation with-the High Court, by notification constitute 
special courts each consisting of-an officer not below the rank of sub-divisional 
magistrate, who shall, subject to the provisions of the (ode of Criminal Procedure, • 
1973, exercise; in telation to such offence, the powers of a Judicial Magistr

, 	. 

First Class. 
(8) No  contained in the Code of Criminal Procedure, 

1973, everY offenee punishable tinder sub-section (2) shall be cognizable and non-
bailable. 

66. (1) The Collector may, of his own motion and shall, on the application 
of any person airieyed by an allotment of land made under section 64, inquire in 
the maimerpreacribed-olauch.allotthent and if he is satisfied that the allotment is , 	. 
irregular; he maycancel the dliotment, and thereupon, the right, title and interest of 
the allottee• and of every Other person donning through him in the land allotted shall 

	

-cease. 
No application under sub-section. (I) shall be entertained, it it is made 

after the expiration of.a. petiod. of three years froM the date of allotment.• 

Every order of-the Collector made under this section shall be final. 
67. (1) Where any property entrusted•or deemed to be entrusted under the 

provisions of this Code to iGrain Sabha or otherlocal authority is damaged or 
misappropriated, or where any Gram Sabha or other authority is entitled to take 
possession:of any Idricl Oder the-provisions Of this Code and such land is occupied 
otherwise than iii accordance with the said provisions, the Bhumi Prabandhak 
Satniti or other authority Or the Leldipal concerned, as the ease may be shall inform 
the Sub-Divisional Officer' concerned in the manner prescribed. 

(2) Where from the information received under sub-Section (I) or otherwise, 
the Sub-Divisional Officer is satisfied that any property referred to in sub-section 
(I) has been damaged or misappropriated, or any person is in occupation of any 
land referred to in that sub-section in contravention of the provisions of this Code, 
he shall issue notice to the Person concerned to show cause why cbmpensation for 
damage, misappropriation or wrongful occupation not -exceeding the amount 
specified in the notice be not - recovered from him, or, as the case may 
should not be evicted from Such land. - 

. 	- 	(3) If the person to whom a notice has been issued under sub-section (2) 
fails to show cause, within the time specified in the notice or within such extended 
time as the Sub-Divisional Officer may allow in this behalf, or if the cause ishown is 

. found to be insufficient, the Sub-Divisional Officer may direct that such- person 
shall be evicted from the land, and may, for that purpose, use or cause to be used 
such force as may be necessary, and may direct that the amount of compensation for 
damage or misapprdpriation of the property or for'wrongful occupation as the case 
may be, be recovered fromsuch. person as anicars of land revenue. 	- 	• 

Act No. 2 of 1974 

Inquiry into irregular 
allotment of abadi sites 

Power to prevent 
damages, 
misappropriation and 
wrongful occupation 
of Grnm Sabha 
properties 
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(4).  If the Sub-Divisional Officer is of opinion that the person showing cause 

is not guilty of causing the damage or misappropriation or wrongful Occupation 

referred to in the notice under sub-section (2), he shall discharge the notice. •

.(5) Any person aggrieved by an order of the Sub-Divisional Officer under 

Sub-section (3) or Sub-section (4), may within thirty days from the date of such 

order. prefer an appeal to the Collector:  

Notwithstanding anything contained in any other provision of this Code, 

and subject to the provisions of this section every order of the Sub-Divisional Officer 

under this section shall, subject to the provisions of sub-sections (5) be final..

The procedure to be followed in any action taken under this section shall 

be such as may be prescribed. 

Explanation- For the•puiposes of this section, the word land" shall include 

the trees and buildings standing thereon. • 

68. (I) All sums received under this Code by a Gram Sabha, Graft i Panchayat 

or a 13humi Prabandhak Samiti shall-be credited to the Gaon Fund: 

Provided that the amount of damages or compensation recovered under . 

	

section 67 shall be credited to the Consolidated Gaon Fund. 

The.  Gaon Fund constituted under the enaetments repealed by this Code 

and subsisting immediately before the commencement of such Code shall be deemed 

o have been constituted under this section. 

The Gram Fund shall be operated .in such manner and shall be applied for 

such purposes as maybe prescribed. 

69. (1) There shall be established for each district, a'Consolidated Gaon Fund 

to which the following amounts shall be credited, namely- 

the amount referred to in the proviso to subls'eciion ( I) Of section 68; 

all contributions received by the Collector under sub-section (2); 

such other•amounts as may be prescribed.

Every Gram Sabha in a district shall-pay to the Collector annually such 

percentage. not exceeding twenty five, as the State Government may from time to 

time notify. Of the total amount credited to the Gaon Fund under section 67, in the 

manner preScribed. 

The Consolidated Gaon Fund shall be operated by the Collector and may 

be applied for the following purposes, namely- 

(a) the payment of fees and allowances, if any, of the lawyers appointed 

81 

Gaon Fund 

Consolidated Gaon 
Fund • 

-under section 72: 

(b) the payment of expenses incurred in connection with the conduct and 

prosecution of suits, applications or other proceedings by or against the Gram 

Sabha or the Bhumi Prabandhak Sarniti tinder this Code; 

(e) the payment of expenses incurred on the development of lands of 

common utility, and 

(d) the payment of any other sum which the State Government may, by 

general or special order, declare to be an appropriate charge on such fund. 
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(4) The Consolidated Gaon Funds constituted under any of the enactments

repealed by this Code and subsisting immediately before its commencement shall be

deemed to have been constituted under this section. 

70. (1) The State Government and, subject to its control, the Collector may

Issue such.cirddit or directions to the Bhumi Prabandhak Samiti as may appear to be

necessary for purposes of this Code. 

(2) It shall be the duty of the Bhumi Prabandhak Samiti and its office

bearers to forthwith 'carry out the orders and comply with the directions issued

under sub-section (1):

Alternative 71:If at any time the Collector is satisfied that
arrangement 

Orders and direction of 
the State Government 
and the Collector 

Standing cotinsel and 
other lawyas 

(a) the Bhumi Prabandhak Samiti has failed without reasonable cause 

or excuse to discharge its duties or to perform the function imposed or 

assigned to it.by.or under this Code; or

• 	(b) circumstances have so arisen that the Bhumi Prabandhak Samiti is 

or may be rendered unable to discharge the duties olperform the functions 

imposed or assigned by or under this Code; or 

(c) it is otherwise expedient or necessary to do so; he may, direct that 

the duties, powers and functions of such Bhumi Prabandhak Samiti under

this Code, shall, notwithstanding anything contained in any other law for

the time being in force, be discharged, exercised and performed by an

officer not , below the rank of a Naib-Tahsildar and for such period and

subject to such resnictionS as may be specified. 

72. (1) The State Government may, on such ttats and conditions and in

such manner as may be prescribed appoint - 

one Standing Counsel (Revenue) each at Allahabad High Court 

and Lucknow Bench thereof; 

one Standing * Counsel (Revenue) each for Board Of Revenue 

Alfahabad and Lucknow; 

one Divisional Government, Counsel (Revenue) lot the divisional 

head-quarters; and 

(d) one District Government Counsel (Revenue) for the district head- 

quarters. 

The Collector may, on such terms and conditions and in such manner as 

 prescribed, appoint not more than two Panel Lawyers (Revenue) for every 

tahsil. 

Subject to the provisions of sub-section (2) of, section 62, the legal 

riers appointed under sub-section (1) or sub-section (2) may plead or act, 

without any writen authority, on behalf of any Gram Sabha, Gram Panchayat or 

Bhumi Prabandhak Samiti in any court or authority for which he is so appointed, 

No Gram Sabha, Panchayat or Bhumi Prabandhak Samiti shall engage 

any legal practitioner other than one appointed under this section without prior 

permission of the Collector. 

Notwithstanding anything contained in the Court Fees Act. 1870, (Act 

no. 7 of 1870) no court fee shall be payable on. any vakalatnama or memo of. 

appearance filed by any legal practitioner appointed under this section. 

(6) The legal practitioners appointed under this section -shall not be 

competent, to plead or act against any -Gram Sabha, Grtm Panchayat br Bhuthi 

Prabandhak Samiti before any court for which he is so appointed. 
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• 73. (1) In any suit Or other proceedings Under this Code, the Gram Sabha 

shall be represented- 

(a) in proceeding before the Collector or in a civil court, by the:District 

Govemment.Counsel (Revenue); 

(13) in proceeding before the commissioner, by t

Government Counsel (Revenue); and 

(c) in proceeding before the Board or the high' Court, by the separate. 

Standing Counsels (Revenue) of Lucicnow o Allahabad, as the case.may be. 

(2) Nothing in this Chapter shall preclude, the State Government or the'

collector from appointing -Special counsel for the conduct of any suit or iirciceedi4 to 

which any Gram Sabha i party on such terms and conditions -as maybe' Pies.  cribed. 

Chapter IX 

Representation of 
Gram Sabha 

Tenures, 

74. There shall befolloWing classes of tenure holders, namely- 

Bhumidhar with transferable rights; • 

Bhintidhar with non-transferable rights;

Asami, and 

(d) Government. lessee. 

75. Every person belonging to any of the following classes, Shall be 'called

blanticihar with transferable rights and shall have all.ihe rights and.be subject to all the 

liabilities conferred or imposed upon auch.bhumidhar by or under this Code, namely. 

(a) every person who wag g bhumidhar with transferable rights.

immediately before the date of commencement of this Code, 

(b) every person who in any other manner.  acquires, on or after die said. 

date, the rights -of such .a bhumidhar tinder or, in accordance with the 

provisions of this Code or under any other law for the time being in force. 

76. Every 'person belonging to any of the following classes shall be called a 

bhumidhar with non-transferable rights and shall have all the rights and be subject to 

 all the liabilities conferred. osed 'upon such bhumidhar by 'or under this Code, 

. namely:- 

(a) every person who was a, bhumidhar With ton-transferable rights 

immediately before the date of cOrtmencement of this Cod

(6) every person who Is admitted as a bhumidhar With non-transferable 

rights on or.  after the Kiid date by the Bhumi Prabandhan •Samiti to any land' 

under or in accordance with the provisions of this Code; 

(c) every person who is or has been allotted any -land under the 

provision of the Uttar Pradesh Bhbodan Yajna Act, 1952; 

every person who is or has been allotted any land under die 

provision of the Uttar Pradesh Imposition of Ceiling on Land Holdings Act, 

1960; 

every person who in any other manner acquires on or after the said 

 date,. the rights of such a bhuinidhar.  under . or  :.in accordance with the. 

provisions of this Code, or any other law for the time being in force. 

(2) Every person who was a Bhumidhar with , non-transferable rights 

immediately before the commencement of this Code and had been such Bhumidhar for, 

a period of ten years or more, shall become Bhumidhar with transferable rights on such 

commencement. 
 	

(3) Every person who was a Bhumidhar .with non-transferable rights on the 

commenCement referred to sediions (.1) and' (2) or becom'es Bhumidhat with non-

transferable• rights after such commencement shall . become Bhumidhar with 

transferable rights after expiry of tel years from his becoming Bhumidhar with non- 

transferable rights

Classes of tenures 

Bhumidhar with 
transferable rights 

Bhumidhar with 
non-transferable 
rights 
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(4) Notwithstanding anything contained in any other provisions of this Code 

if any person transfers land by sale after becoming Bhumidhar with transferable rights 
under sub-section' (l) or sub-section (2) or sub-section (3), he shall not be eligible for 

lease of any land vested in the Gram Sabha or the State Government or the surplus' 
land defined in the Uttar Pradesh Imposition of Ceiling on Land Holdings Act, 1960. 

Bhumidhar rights 
	 77.Notwithstanding anything contained in this Code or any other law for the 

not to accrue in 
certain lands 
	time being in force; no person shall acquire the rights of a bhumidhar in the following 

land:- 

Khaliyan, manure pits, pasture land oriand nbrmally used as burial 

Or cremation ground; 

land Covered by water and used for the-

or other produce; 

. 	(c) land:situate:in the bed of a river and used for casual or. occasional 

cultivation; . 

(d) such tracts of shifting • or unstable cultivation which the State 

Government may by notification specify; 

(e) land declared by the Sate Government to be intended or set apart for 

taunuva plantation and notified as such; 

grove land.  entrusted or deemed to be entrusted to a Gram Sabha or 

any other local authority under section 59; 

land included in sullage• farm or trenching. ground entrusted, or 

deemed tote entrusted to a.  Gram Sabha or any other local authority under 

section' 59; 	• 

land acquired or held for a public . purpose or a work of public 

utility; 

land covered by a pond, tank or • lake, or forming part of an 

embankment, bandh or bhita; and 

any other land which the State Government may, by notification, 

specify in this behalf: •

Explanation- The expression spublic purpose'. in clause (h) shall include: 

(0.1and set apart tot military camping ground; 

(ii) land included within railway or canal boundaries; 

NO land acquired and held by a local authority Mr its own purposes; 

land.referred to in section 29-C of the Uttar 'Pradesh Consolidation 

of Holdings, Act, 1953 ; or 

land reserved by a Gram Sabha for the purposes of public utility: 

Provided that the land use of public Utility land except the land. of pond,, 
grave-yard, cremation ground, Id-gah land covered by forest, religious-places or site of 
Holi, can be Changed by the State Government for public interest in the manner as May 

be prescribed. 

Asaini 78. Every person belonging to any of the following classes, shall be called an 

asami, and shall have all the right' and . be subject to all the liabilities conferred or 

imposed upon such asami by or under this Code, namely:- 

(a) every person who was an asami immediately before the date of 

commencement of this Code; • 

(b) every - person who is admitted as an asami on or after the said date 

by the Bhumi Prabandhak Samiti to any land under or in accordance with the 

provisions of this Code: 



(b) 'the holding or part shaft become liable to payment of land revenue 
with effect from the commencement of the agricultural year in which the 
order fof Cancellation Of the declaration is 
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(c) every person who is admitted as lessee on•or after the said date, by a • 

bhumidhar of any land under Or in accordance with the provisions of this 
Code_;_ 	 

(d) every person who in any other manner acquires the rights of an 
asami under or in accordance with .  the provisions of this Code or any other 
law for the time being in force. 

79. (1) A bhumidhar with transferable

this Code, have the right to exclusive possession of all land of which he is such a 
bhumidhar and to use it for any purpose whatsoever. 

(2) A bhumidhar with non-transferable right shall, Subject to the provisions of 

this Code, have the right to exclusive possession of all .land of which .he is such a 

bhumidhar, and to use such land for any purpose connected with agriculture. 

80. (1) Where a bhumidhar with transferable rights uses his holding or part 

thereof for a purpose not connected with' agriculture, horticultuie or animal husbandry 

which includes pisciculture and poultry farming, the Sub Divisional Officer may, suo 
mom or on an application moved by such bhumidhar, after making such enquiry as 

may be prescribed, make a.declaration to that effect. 

The application for declaration under section (1) .shall contain such 
particulars and shall be made in such manner as may be prescribed. - 

Where the application under tub-section (1) is made in respect of% part of 

the holding, the Sub-Di:Visional Officer may, in the Manner prescribed, demarcate such 

	

part for purposes of such declaration. 

No declaration under this section shall be issued by the Sub-Divisional 

Officer, if he is satisfied that the land is to be used for a purpose which is likely to 

cause a public nuisance or to affect adversely Public order, public health, safety or 

convenience.Or against uses proposed in the Master Plan. ..... 

81. Where a declaration has been made under section 80 the following 

consequences shall, in respect of such holding .or.part to which it relates ensue: 
_ - • - •. 	 • 

- 
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Consequences of 
declaration 

all restrictions imposed by or under this Chapter in respeet of transfer of 
land .shall cease to apply to the bhumidhar w.ith_tranaterable rights. 

notwithstanding anything contained in Chapter XI, the land shall, with 

effect from the coinmencement of the agricultural year following the date ,of 

declaration, be exempted frOm payment of land reyenuez-.  

the . bhumidhar shall, ITT the mattur-of-clecibludori156.-gdyetned-by 
personal law to which he is subject. 

82. (1) Whenever any holding or part thereof in respect of which a‘cleclaration 
has been Made under section 80 is used for any purpose other than a purpose 
connected with agriculture, the Sub-:Divisional Officer may, of his own motion or on 
an application.made in that behalf and after making such inquiry as may be prescribed, 
cancel such declaration. 

(2) Where a declaration is cancelled under sub-section (.1) the following 
consequences shall in respect 'of the holding or pan to which it relates ensue namely:.- 

(a) the holding or part shall become subject to all restrictions imposed 
by Or.iindiFifiii:t-Tia-p-ter-TinTm-ati erititiransfer and devoluttun, 

Cancellation of 

declaration 
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Provided that until any land revenue is reassessed on such holding or part in accordance with the provisions of this Code, the land revenue payable or deemed to be payable in respect or such holding or part before the grant of declaration under section .80 shall be deented to be the land revenue payable in respect of such holding or part, (c) where the land is in, possession of any person other than, the bhumidhar thereof on the basis of a contract or lease, and the terms of such contract or lease are inconsistent with the provisions of this Code, such contract or lease shall to the extent of the inconsistency, become void and the person in 'possession shall be liable to ejectment on the suit of the bhumidhar.: 
Provided that a mortgage with possession existing on the date of the cancellation of the declaration shall, to the extent of the amount due and secured. on such land, be deemed to be substituted by a simple mortgage carrying such rates of interest as may be prescribed; 

' 83. Every declaration under section 80 or cancellation under section 82 shall be recorded in Record of Rights in the manner as may be prescribed. 
84. An asami shall, subject to the provision of. this Code, have the right to exclusive possession Of all land comprised in his holding and to use such land for any purpose connected with agriculture: 	 • 
Provided that no asami shall be entitled to use any land declared by the State Government by notification to be intended or set apart for taungya plantation, for any purpose other than cultivation and raising of crops. 

b
humidhar with non-transferable rights uses his holding or 

Recofding of 
declaration or • 
cancellation 

Right of an.asami 
for exclusive 
possession of his 
-holding 

85. (1) Where a part thereof, in contravention of the provisions of section 79, he shall, notwithstanding anything contained in any other provision of this Code, be- liable to ejectment from 
such holding or part on the suit of the Gram Sabha. 

Where an asami uses his holding or part thereof for any purpose not permitted by section 84, he shall, notwithstanding anything contained in any other. Provision of this Code, be liable to ejectment from such 
'the land;htilder. 

A decree f  this section may direct payment of damages equivalent to the cost of works Which may be required to restore the land to its original condition. 
Extinction of 	

86,. -Where a bhumidhar with non-transferable' rights or an asami has been interest of 	 ejected from any holding or part thereof in accordance with section 85, all rights and 
non-transferable 	

interest of such bhumidhar or asami in such holding or. part together with any 

bhumidhar with • 

to be removed 	land of which he is bhumidhar, for cultivation of such land or for more convenient us

(2) Where the right, title or interest of any tenure holder in any holding or part iS extinguished under or in accordance with the provisions of this Code. he shall not be entitled to remove or appropriate any improvement made by him under sub- section (1). 

Transferability of 
a bhumidliars 
interest 

Transfers 
88.  of a bhumidhar with transferable rights s

rovision of this Code, be transferable. .
(2) 'Save as 'otherwise expressly provided by this Code or any other law for the time being in force, the interest of a bhumidhar with non-transferable rightasami in any holding shall not be transfer

rights or asami 	
improvemems made therein shalfstand extinguished.• 

Improvement not 	
87: (1) It shall be lawful for a bhumidhar to make any improvement in the •

thereof 
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89.. (1) No bhumidhar shall . have the right • to transfer any holding or part 
thereof where such transfer contravenes or is likely to contravene the provisions of 
sub-section (2) or sub-section (3).. 

 (2) Subject to theprovisioris of sub-section (3), no person shall have the right 

to acquire by purchase or gift any holding or part thereof from a bhumidhar with

transferable rights where the transferee shall as.  a result of such acquisition become

entitled to land which together with land, if any, held by him and his family shall

:exceed 5.04 hectares in Uttar Pradesh. 

(3) the State Government may, by general or .special order, authorise an

acquisition in excess of the limits specified in sub-section (2) if such acquisition is for

a charitable or industrial purpose and is in favour of a 'registered society or any

cOnipany or other othpotation or educational institution or a charitable institution and

if it is of opinion that the acquisition would be in public interest, and in any such case,

the provisions of the Uttar Pratde.sh Imposition of Ceiling on Land Holdings Act, 1960

shall not apply to such acquisition. 

90. Notwithstanding anything contained in this code or in arty other law for 

the time being in force, no person, other than an Indian citizen; shall have the right to 

_acquire .any land, by sale or .gift, or- in any other manner involving transfer of 

possession in his.  favour, . without prior permission in writing from. the State 

Government. 

Explanation- For the purposes of this • section, .the expression "an .  Indian 

" includes any company Or association or body of individuals, whether 

incorporated or not, which is wholly or substantially owned or controlled by. Indian 

citizens. ' 

91. No bhumidhar shall have the right to mortgage any • holding or its part 

where pbssession of the mortgaged property is transferred or agreed to be transferred 

to, the mortgagee as security for the amount-of mortgage advanced or to be advanced or 

for interest thereon-. 

92. Subject to.th e interest of a bhumidhar with 

. non-transferable rights in any holding Or its part may be- 

transferred by mortgage without possession as security for a loan 

taken or to be taken froth the State Government or a bank or a co-operative 

society or the U.P. State Agro Industrial Corporation Ltd. or any other 

financial-institution owned and.  controlled by such Government;• • 

sold in execution of a decree, of any court regarding the matter 

referred to in clause (a) or in proceedings for collection of land revenue under 

-Chapter.XII: • 

93. If any bhumidhar trariSfers possession of any holding or part thereof for 

the purpose of securing any money advanced by *ay of loan or in lieu of interest on 
ch loan, then, notwithstanding anything contained in any law or contract or 

document of transfer,. the transaction shall.rbe deemed at all times and for the purposes 

of this Code, to-be a sale to the transferee, and to every such sale, the, provisions of 

section 89 than apply. 

94. No bhumidhar or. asami shall let Oufhis holding of airy part thereof except 

(a) in the cases provided for in section 95 or section 

.(b) to a -recognised educational institution imparting instrue,tion in agriculture. 
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95. (1).
A bhumidhar, or an asami holding land fram a Gram Sabha, may l

et  
out the whole or part of his holding for a period not exceeding three years at a time, 

if • 

he is a disabled persons- that is to say, he belongs to any one of the under mentioneck 
classes:- 

a mentally ill or mentally retarded person, the letting in such a case being made by his guardian or by the Manager of his property; 
a person incapable ,of cultivation by reason of any ihysical 

infirmity; 

a deity or a waqf ; 
a widow or an unmarried wonan; 
a married woman provided she is divorced or has been deserted by her husband or is judicially separated-from her husband•ods living separately on account of cruelty of her husband or her husbands relatives, or her husband belonge to class (a), class (b), class (g) or class(h); 	. 

a minor whose father ii.either dead or belongs to class(a), class (b), class (g); class (h) or class .(i) or class (j), the letting in such a case being 
made by guardian of his property; 

a •person below 25 years in age who is prosecuting studies in anrecognized educational institution and *hose father is either dead or belongs to class (a), class (b)) class (h)) class (i) or class (j); 	• 
(11) a person serving in the Military, Naval or Air services of the Union of India or his wife or her husband living with him or with her; 

any-other Govenunent servant or his wife or her husband living wit
'him' or with her; 

any person Under detention or undergoing imprisonment; 	• 
(2) Where a bank acquires any land in proceedings under the Uttar Pradesh ltural Crsdit Act, 1973, it may let the whole or part of such land for a period not exceeding ont year at a time, and after the expiry of the said period, the lessee shall  cease to have any right, title or interesi in the land so let. 

, Explanation.:- the expressions 'mentally ill' and 'mentally retarded' shall have .the meanings assigned to them in the Mental Health Act, 1987: (Act No.I4 of 1987). 
Lease by a 

	

	 . 
.96. (1) Wire any holding is held jointly by more persons than one and all odisabled co-shares • them are not subject:to the disabilities mentioned in sub-section (1) of section 95, then the disabled co-sharer may alone let out his dhare in the holding. 
(2) Where any share in any holding has been let out by a co-sharer in ordance with sib-section (1); the asami or co-sharer may sue for division of such 

shar
(3) • No other relief shall be combined i

. 	. 

b-seetion (2). 
27. Notw ontained in the Transfer.of Property Att, 1882 (Act n  14 of 1882), or the Indian Registration Act, 1908 (Act no. 16 of 008) a lease referied. to in section 95 fos. a period exceeding one year shall be made either by a registered instrument or in the manner preseribed. 
-Explanation ,- A lease which fails to comply with the provisions of this 

section shall not.be  deemed by reascin thereof to be h transfer in contravention of the 
provisions of this Chapter..

. 	Lease by a 
disabled person 

Lease how made 
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98. (1) Without prejudice to the provisions of this Chapter, no . bhumidhar 

belonging to a scheduled caste shall have the right to transfer, by way of sale, gift, 

mortgage or lease any land, situate outside the limits, of Development authorities 

constituted under Uttar Pradesh Urban Planning and development Act, 1973, .to a 

person not belonging to a scheduled caste, except with the previous permission of the 

Collgctor in writing: 

Provided that no such permission shall be granted by the Collector if the 

transferor will come to hold less than 1.265 hectare of land in Uttar Pradesh as a result 

Of subh, transfer. 

; 	(2) For the purposes of granting permission under this section the Collector 

may make such inquiry as may be prescribed. 

'99. Without prejudice to the provisions.  of this.  Chapter, no bhumiclhar 

belonging .to a 'scheduled tribe shalt have the right to transfer, by way of sale, gift, 

mortgage or lease any land to a person not belonging to a scheduled tribe... 

100. A bhuniidhar or an asami belonging to a scheduled caste or a scheduled 

tribe may, notwithstanding anything contained in any other provision-of this Code, 

transfer his interest in any holding or part, by mortgage without possession as security 

for a loan taken or to be taken from the State Government or any institution referred to 

in clause (a) of section 92. 

101. (1) No bhumidhar shall 'without prior permission in Writing of the Sub-

Divisional Officer exchange his land with the land - 

(a) held by another bhumidhar; or 

, (b) entrusted or deemea to be entrusted to any Gram Sabha or a local 

uthority under section 59. - 

(2)The Sub-Divisional Officer shall rduse permission under sub-section (1) 

in the following cases, namely ;- 

if the exchange is riot necessary for the consolidation of holdings or 

securing convenience in cultivation; 

if the difference between the valuation determined in the rrianner 

prescribed, of the lands giver and received in exchange exceeds ten percent-

ofthe lower valuation. 

if the difference between the areas of the land given and received in 

exchange exceeds twenty five percent of the.  lesser area; o

in the case of land referred to in clause (b)' of sub-section (1), if it is 

re.served for planned use; Or is land in Which bhumidhari rights do not accrue. 

if the land is not located in same or adjacent village of the same 

tehsil. • 

Nothing in this section shall be deemed to empower any person to 

exchange his undivided interest in any holding, 'exce'pt where such exchange is in 

between two or more same co-sharers.

Nothing, in the Indian Registration Act, 1908 (Act no. 16 of 1908) shall 

apply to an exchange in'Accordance with this section.. 

102. Where an exchange is made in accordance with section 101 

(a) the. parties 'to the exchange shall have .the same rights in the land 

received in exchange as they had in the land given; 

Restrictions on 
transfer by 
Rhumidhars 
belonging to a 
scheduled caste 

onsequences of • 
exchange 
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the Sub-Divisional Officer shall order the record of rights 
(Khatauni) to be corrected accordingly; and 

the ,limount of land revenue assessed, payable or deemed to be 
payable for the land so exchanged shall not be affected thereby. 

103. Where a.  bhumidhar has let out his holding or any part thereof in •
contravention of section 94, section 95, section 96 or section 99, the lessee shall, 
notwithstanding anything contained in any law Or conflict or document of lease, 
become and be deemed to be- 

where the total area of the land field by him, together with the land 
held by his family, including the land let out to.  him and any member of his 
family, does not exceed 5.04 hectares in Uttar Pradhesh, bhumidhar with non-
transferablerights thereof; and 

where the total area as aforesaid exceeds 5.04 hectares, a purchaser 
thereoC.and the proyision of section 89 shall, apply thereto: 
104. Except as provided in section 103 every transfer of interest in any 

holding or .part thereof made by a binimiclhar or an asami in contravention of the 
provisions of this Code shall be void., 

105. (1) Where transfer of interest in any holding or part made by a 
bhumidhar is void under section 104, the following consequences shall, with effect 
from the date of such transfer, ensue, namely:- 	 • ' 

the • subject matter of such transfer shall yest in the. State 
Government ?zee from all encumbrances; 	 • 

the tree; crops, wells and °the,-  improvements; existing on such 
holding or part shall vest in the State Government •free from all 
encumbrances;, 

the interests of the transferor and ihe transferee in the properties 
specified in clauses (a) and (b) shall 'stand extinguished; 	• 

(d) the extinction of .interest pf the transferor under clause (c) shall 
operate to extinguish the interedt of any asdmi holding under him; 
(2) Where any land or other progerty hastvested in the State Government 

under sub-section (1) it shall be lawful for,tlie Collector to take over possession of • 
sitch land and other property, and to direct that any .person occupying such land or 
property be evicted there from, and for that purpose, the Collector may use or cause to 
be used suck force as may be necessary and the provisions of section 59 :matins . 
Mutandis shall apply to such property. 

106. Where transfer of interest id any holding or part made by an asami is 
void under section 104, such asarin shall be liable to ejectment on the suit of the Gram- 
Sabha or other land holder, as the case may be, in accordance with the provisions of 
this Code. 	

Devolution  

. 	107. (1) Subject ta the provisions of sub-section (2), i bhumidhar with 
transferable rights ma' bequeath his interest in any holding by Will... 

(2) In relation to a bhumidhar with transferable • rights belonging to a 
scheduled caste or seheduled tribe, the provisions of s'ection 98 and 99 shaft apply to 
the making of bequests as they apply to transfer during life time. 

(3) Every • will made under this .section shall, notwithstanding anything 
Contained in any law, custom or usage, be in writing attestedb two 'Messes and . y 	o wi 
retistered. 	. 	 . 	 • • • 	. 

-(4) No hhumidhar with non-transferable rights or asami shall have the right, 
tobequeath his interest in any holding by will.  

(5) A bequest made in contravention of the provisions of this section shall be 
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108. (1) Subject to the provisions of Section 107, where a bhuniidhar or 

asami, being a male dies, his interest in his holding shall devolve upon his heirs being 

the relatives specified in sub-section (2) ih accordance with the following principles,. 

namely:- 
. 

General order of 

succession to male 

Bhumidhar or 

Asami 

91 

660 RPII.Vidltaike-Page 63 (eng).Data 2 

the.:  heirs specified In any one clause of sub-section (2) shall tak

simultaneously in equal shares; 

the heirs specified in any preceding-clause'of sub-section (2) shall 

take to the exclusion-of all heirs specified in succeeding clauses, that is to 

say, those in clause (a) shall be preferred to those in clause (b), those in 

clause (b), shall be preferred td those in clause (c) and so on, in succession; 

(iii) if there are more widows than one, Of the bhumidhar.or asami; or of 

any predeceased male lineal, descendant who would have been An heir,. if 

Alive, all such widows together shall take one share; 

(iv) the widow or widowed mother or 	father's widowed mother or 

the widow of any predeceased male.  lineal descendant who would have been 

an.heir, if alive, shall inherit only if she. has not remarried. 	. . 

(2) The following relatives of the male bhumidhar or asami are heirs, subject •

to the provision of sub-section (1)) namely: - 

widow, and the male lineal descendants in the male line of descent 

per stirpes : 

Provided that the widoW and the-son of a predeceased son how 

low-so-ever shall inherit per stirpes the share which Would 'have devolved 

upon the predeceased son had he been alive; 

mother and father; 

unmarried daughter;

married daughter; 

brother. and Unmarried sister being respectively the son and • the 

daughier of thesame,father as the deceased; and soriof a predeceased brother, 

the predeceased brother having been the son of the same father, as t

sed; 

son's daughter; 

(g) father's mother and father's father; 

daughter's son;.  

married sister; 

half sister, being the daughter of the same fat

sister's son; 

(I) half sister's 'son, the sister having been the daughter of the same 

father as the deceased; 

(m) brother's Son's son; 

mother's mother's son'

father's father's son's son; 

109. Where before or after 'the commencement of this • Code, any woman 

inherits the interest of a male bhumidhar, asami or Government lessee in any holding, 

and such woman dies, marries or remarries after such .commencement, then, her 

interest in the holding shall; subject to the provisions of section' 107 and 112 devolve 

upon the nearest surviving heir of the Iasi male bhumidhar, asami or 'Government 

lessee, as the case may be: 

Explanation. - The expression Ineareit surviving heir' in this secti

heir ascertained in accordance with Sectinn 108. 

Succession to 

woman inheriting . 

as a female heir 
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. 	
110. Where any female bhumidhar or asami or a Government lessee dies, 

after the commencement of this Code, then her interest in any holding or its part shall 
subject to the provision of sections 107 to 109 devolve, in ,accordance with the order of succession given below:- (a) son, son's son, son's' son's son, predeceased son's; widow, and predeceased son's predeceased son's widow, in equal shares per stiles •: 

. 
Provided firstly that she nearer shall exclude the remoter in the 'same branch: Provided secondly that a widow who has remarried, shall be e

husband; 
unmarried daughter; 
married daughter.._ 
daughter's son; 

' (O.  father; 	.
(g) widowed mother;• 

father as the deceased and .. (h),  brother, being the son of the same brother's son per stirpes; 
,(i) unmarried sister; 
(j) 	married sister; 
(k) Sister' son; . 

Savings as to 111. 
Nothing in this, Chapter ll be construed to apply to the devolution of religious 	

ment of a Hindu devasthanam, math or debutter .property or of a Muslim walcf endowments, etc. . 
comprising any holding, which shall continue to be governed by such personal or otherlow as may be applicable to it. 	 .. 	. . 

interest of co- 	 112, (I) 
Where before or after the commencemenrof this 

Code, two or more .

the surviving co-widows in equal shares. 

tenure holders to 	
co-widows inherit the interest of a male tenure-holder, and any one of them dies or 

survivingship . 	
accordance with section 108, the interest of such co-widow shall pass by survivorship 

pass by 	
remarries after such commencement without leaving any heir entitled to succeed inhe surviving widow, and where there are two or more surviving co-widows, then to 

(2) Where any land is held by two or more co-tenure holders, and any one of 

Devolution of 
interest whong 

tenure holders. 	
them dies after the commencement o 	s succeed under. sections 108 to 110, the interest of such co-tenure holder shall pass to 

syrviving co- 	, 

the surviving co-tente holders in equal shares. 
Persons othe that 	• 

113. Notwithstandiig anything contained in this code or'any other law for the Indian citizens and 
time being in' force, no person Other than an Indian citizen and person of Indian origin other country shall be entitled to acquire any land 

persons of Indian 
origin not to 
inherit 

(Other conditions 
regarding 
devolution 

h ut leaving any heir entitled to 

nv who has acquired citizenship or any interest therein either by bequest or by inheritance, 
	- 

.. 	.. 	. 	. 	. 	. _. 	 . 	. 	. 	. 	•• • • . 114. The devolution of interest in any holding under this Chapter shall be 

. 	. 	. 

subject to the following conditions:- 	 .. 
,. 	

(a) If a bhumidhar or asami dies intestate, and at the time of his death; a child4as in the viomb who wa§ sUbsequ'entIV bom alive, theh such child shall have the 'samesight to inherit as if he or she had been born before the death of 
such bhumidhar or asami, and the inheritance shall be deemed to vest in such a case with effect from the date of death of such bhumidhar or asami; 
. 	

(b), Where two persons have, died in circumstances rendering it 
' uncertain whether either of them and if so which survived the other, then for 

purposes of devolution of interest in any holding, it shall be presumed, untile the, contrary is proved, that the younger survived the elder; 
	, 	- ,. • (c) A person who commits, murder of a bhumidhar or ,asami, or abets the COMM ission .of such murder, , shall be disqualified Eorm inheriting the interest of the deceased in any holding  . 	(d) If any person is disqualified from inheriting the interest in the holding of any bhumidhtur 

 Or asami under. clause .(c), such interest shall devolve as if the disqualified person had died before the death. of such bfrumnidhar or asami. 
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punishable under section 	 SeeitOn'Jg seellortitib4-A, section 304-B, 

Explanation. In this section, the expression 'Murder' means any offence 
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withotlt known heir, tlie SulgthviSional'Officei inay q'alce Posse'ssion,i6fitheland 	• 
held by such bhumidhar or asami, and may lease it for a period Of3One'algricultural year.  
at a time, in the marinefpitgarritietll ;Pr 	 3E!'-.1.3 

ca:.1 ;44 ,121:p;2tcrims,Ancl:  ceinclitionsAof everyileaserua-derasuti,tetticht (I) ishali be 
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().;.trittitiliktiireesibaes*iike 
pOssessioli ofi the land !anynlaimant,apPlies for Athol-And tbeiiiggesinteeNci` litni,:the Sub-
Divisional Officer may, after Suchltajilitysag 

yil(4),-/AnyclieintiWiggfieVellWillbrder 
(3)),m2iy,otvithivatie }vezitcriefil' nib kliiietrOkOiiiMiitilatigii3PhtictdhigPolifikwie,g,  
suit for declaration -of hi; rights under section q 44.2! Th'st''.'13 IP•li friefiti 	 bili• 

jtinf ra(4ftcrirelSub4)iavisibitaloOffiart'Sliallif olititiuWitanlealie l'ohlt." 	land in 
accordancelwithisub-Senticing cor)paild•e(2) till-ilie 'Sat ilefeilieS•nicirth  
finally decided. 	 i hoi;o5:•.10 sr I Poi, te; 

' 	(6) If no claimant 'appears witiliff-athfeetYeartai ifirdtht• cillen•dii‘ cif taking 
P9AseosAkilllitidifii411431.0YAllteaSub:Diyisional)Officer,ltir ihereliiiinant4lalSe claim 
has been rejected under sub-tectiohr(3)udoesenot:file5a)Stiithhilticebtdance'4140:11 4iiti2 ci 
sef,ticipArEpmuifig 9:p4digisiallytdipnisps.inthsn  okihiod_Aisti be deemed to 
have veste4

bantr.,m  in the Gram Sabha orthelopal authorilydunclerf sectionfi59 wlth effect-from - o; 	 •-sOn en..nu 	u 
the 

f 
 ollowmg date, namely- 

C.bbipt. Drit moil 55;161'4;15;n tv:cti overt 
(a) where no claimant appears, from the date of expiry ry, 	,the three 
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(e) Where the suit filed by the claimant, under sub-section (4) is finally 

III '•ignit.9)1,01124 -an5,  siaakai<scfdeggetig l'ailla.:nuinladcsr?sulitrheicf 	
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DIVISION -

. 	116. (1) A bhumidhar may suefor the divisiOn _of the hylitin*gmfavhich.he is a Sun for division of 
co  .igifai;IJ boir. sal (..•) belirtoo 	turner 	 .1, 	1..1 	

• holding 

!foliffiritu;‘, 1;r11 !.) 	 . ..... 	ff 	- 	'VIM -9!) .1:.:;:ftiq h 

Welbsuitv.thescourt-an.  ay; alsoftliVideltlimcitteSc. aarellsand•Wthe4191  
imprioyenneinsf existlng,pp,anehttoldlpg, • 	ti-ar; 	 ;f;t"11‘' ft.;  

1 111;ifi 
One Suit may be instituted for the division of more holdings

jC:  
than on

10
e 

wherei talA i the,parqesito ;the, atilt ,other than; Ithe -Gram t5 ablurafe, jointly4theCeSted in 
each of the holdings • 	. 	. j t fl r3  , 	 Pr. -d bt1I'ViYO 

To every suit under this section, the Gram Sabha concerned shall be made 

party. 
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Effect of surrender 
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(1) In' every snit for division of holding under section 116 the Court of 
Assistant Collector shall- 

. 	. (a) follow sueh procedure as may be prescribed; 

.(b) apportion the land revenue payable in respect of each such division. 
' (2) A division of holdiiig referred to. In .section 116.  shall St affect the joint 

liability of the tenure-holders there of in respect of the land revenue payable before the 
date of the final] decree. 

SURRENDER AND ABpNDONMENT 

(1) A hhumidhar maj,  surrender his interest in any holding or any part 
thereof by giving an application in writing to the Tahsildar intimating his intention to 
do so and by giving up possession thereof to him whether or not such holding is let. 

(2) Where only part of a bolding has been surrendered, the Tahsildar shall 
apportion the land revenue payable by such bhumidhar. • 

An asami may sin-render his interest in any holding (but not Sy, part 
thereof) by giving notice in writing to the land holder intimating his intention to do so, 
and by giving up poisession thereof to hit. 

(1) A bhumidhar or asami shall be deemed to have surrendered any land 
held by him, with effect from the date when possession over such, land is given up in 
accordance with seetion 118 or section 119, • 

(2) Where aiiy.land is•so surreldered- 
(a). by an asami, his right, titls or intereat in such land shall be deemed to 

have been extinguished from the date of such surrender, 	. 

(bf by a bhumidhar, the right, title and interest of such bhumidhar and of 
every other person defining through him in such holding or its part shall be deemed to 
have been extinguished from the said date. 

. 	121. Notwithstanding the provisions of section 118 to 120, the bhumidhar, or 
asami shall continue to be liable to ply the land revenue or the rent, as the case may 
be, for the 'holding in respect of the 'agricultural year next following the date of 
surrender, unless the.notice of surrender was given before the first day of April. 

122. (1) If a bhumidhar does not pay the land revenue and does not use it 'for 
agrieulture for a continuous period of three agricultural years and has left the village in 
which he usually resides and whose where abouts are not known, then the Collector 
may, after such inquiry, as he may deem necessary, take possession of the land held by 
such bhumidhar. 

(2) Where the Collector has taken possession of any land under sub-section 

	

(I); he may let it Out on behalf of the bhumidhar for a period of one agricultural year at • 

Duty of Court in 
.suits for division 
of holding 

Surrender by ' 
bhumidhar 

a time in the manner prescribed. 	• 
If the bhumidhar or any other person lawfully entitled to the land claims it 

within a period of three years from the conunencement 'of the agricultural year next . 
following the date on which the Collector took possession thereof, it shall be restored 
to him on payment.of dues, if any and on such terms and Conditions as the Collector 
may think fit. 

. . 
Where no claim is preferred 'under sub-section (3) or if any claim is 

preferred'1 nt, is disallowed; the Collector shall make an order declaring the holding . 	. 
abandoned. 
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(5) Every order of the Colledtor under sub-section (4) shall be published in 

the manner prescribed, and shall, subject to the result of any Suit under section 144; be 

final. 

(6).Nothing in this section•shall apply to any holding:held by a bhumidhar in 

whose favour a declaration hatbeentibade Under' seCtiont-80)*here such declaration 

eiintinues to be in force

123. Where any holding has been abandoned under section 1/2, the following 

consequences shall ensue, namelyz 

(a) the holding shall vest absolutely in the State Govemment free from 

all encumbrances; 

(b) the bhumidhar, concerned. Shall cease to have any right, , title of 

interest in-auch holding; 

(c) the bhumidhar concerned shall continue to be liable for land revenue 

due in respect of Such holding for the agricTiltural year during.  which the 

order referred to in sub-section (4) of the said section was made:. 

.124. (1) When the interest of a bhumidhar in any land is extinguished under 

the provisions of this Code or any Other law. foi the time being in force, the Sub-

Divisional Officer may on the application of the Gram Sabha concerned -evict any 

person in unauthorised occupation of such land and deliver, possession thereof to the 

Gram Sabha in such manner as ma' be prescribed.' 	•. 

. . (2) •The provisions of sub-section (1) shall mutatiS mutandis apply to the • 

eviction of an asami`holding land from a Gram Sabha, or 'from a bank under sub- • 

section (2) of section 95. 

LEASE OF LAND BY GRAM SABHA 

125. The Bhurni Prabandhak -Saturn may, with the previous approval of the 

Sub-Divisional Officer, admit any person as: 

(a) bhumidhar. with non-transferable rights to -any land entrusted or 

deemed to be entrusted to the Gram. Sabha undei section 59 other than laud 

specified in section 77;, 
• 

. (b) asami to any land specified in 'seefion 77 except in clause (a) or 

clause (h) or (i) theteof where such land is entrusted or •deemed l to be 

entrusted • to the Gram Sabha under section 59 other than a tank specified in 

 clause (a) of section 61. • 
• 

126. .(1) In the admission of any person to • IS as bhumidhar with non-

transferable rights or 'as asimi under section 125; hereinafter in this chapter referred to 

is allotment of land, the Bliumi Prabandhak Samiti Shall observe the following order 

of pfeference:- 

a:landless widow, sons unmarried 'daughters or parents residing in 

the grain sabha of a person who has lost his life while in active service in the 

Armed Forces of the Union; . 

a landless person reSiding in the gram sabhn who has become 

wholly disabled while in active service in the Armed Forces of the Union; 

a landless agricultural labourer residing in the gram., sabha and 

belonging to a scheduled caste or scheduled tribe, other backward class Or, a. 

person of general category living' below poverty -line as 'determined by the 

State Government. 

Consequence of 
abandonment . 

Delivery of 
possitsion to • 
Gram Sabha 

Admission by 
Bhumi 
Prabandhak Samiti 
to land entmsted 
to Gram Sabha 

Order of 
preference in 
admission to land 
by Bhumi 
Prabandhak Samit
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(d),any other landless agricultural labourer residing in the gram sabim , 
a landless person residing in the gram sabha who has retired Or 

been,releasetl.or discharged :from ;service /tithe Armed Forces ;of the ;Union, 

a landless freedom fighter residing in the gram. sabha:, Who' has not 
been grained political pension; . 

any bhumidhar or asami residing in, the. grainsabha;-andzholding 
land less than 1.26 hectares; 

any other landless agricultural labourer belonging to , a:scheduled 
caste or scheduled tribe, otherlaapkward class Orn person of general categOry 
living below poverty line as determined by the State Government not residing 
in the gram sabha but residing •in the Nyaya Panchayat circle referred to in 

Sbetibill4r1  
lp;# 	 !I 

tiplanation- For the purres of this, sub -section- 

'allotinent' includes any allotment: mac0, - nder the ,00rresponding 
provisions of driScenaefinent repealed Pciy..idUs.code;  

bt2(10219R110011KAIlle4g$ 1.Qratnii;Sdblia 
as: defined 	

:11-:'41-2911gYatgg4C419417;1

a person shall  'laricifesS if fib Of litSI  then: 
i minor: olfildrenv:and Wheie,the (allottea 	 fiktarents 
hiald rioziandwoni the ,Eltit&aForillfartiente'Sr 	hi&S WkthirgiAiietel9d  
preceding the said date;  

the es.PlCni011itriatdbrafightetinieltiiiirierkon so defined in the 
Uttar Pradesh PublicSeryice .0..eeermiquA5,11iyAeqkly Aandieapped, 

cirenebligntedf gadicirrifk Li-&iCtetS'LandViin-Seryi-:ceman),Ai.ct, 193..; 
(v) "other backward class' means the7 baelt:warick,classes of citizens 

,4.,m)  
Igeli .edided.cditee[gcliddinea 	es and Other Racicward Classes) Acit, 1994 
(UP. Act, NO. 4 of 1994); 

. — 	 itiv) VEIS 01 ifilt,01  (di 
'person Of genet-al eateko 'fitting below,poverty line" means such 

jpers—Oria(aShaaYbOjdbtertifirterd from time hi time by the ,State Government. 
that inaSiSe 'allotted under sub section (D,sliall not, exceed such 

area as together with the land held by him as bhumidhar or asami immediately before 
the allotment would aggregate to126fiettaida.  

Consequensa 'Oft 	11)141 Where -rit& land'ik`all&itedWartii4SOn kiiita'ScOi:tiatic'A'W.i'tli';4t.i0Pscl ZS - allotmetie(' 

Cancellation of 
allotment and 
lease 

'liPldafieb"iii 	 the Vita/ isfacie-Sh 	Se,rvices (Reservation for 

and 126;iand4nyltee Of other' improvement eitista On 	such land then 	the :contrary 
ru.,,Mitention appears, such tree or improvement shall also be deemed to be allotted to the .  

person concerned along.with the; land. ; . , 	 ;; ;•;;: 	 ;; 

;„ 42),Theallotteeshall,holdthe laticlsO allotted;on such tetiriand'oefidithMS'as 
may be prescribed, 

_128;  (4The /Collector may, ofhis own /notion and shall; on the application of 
any person aggrieve4, inquire in the manner, jrescribed into any Allotment And :if he is 
satisfied thalthe allotment is in contravention of the (provisions .qf this ,Code or any of 

6 
the enactments -repealed.bSithis Cdde Or the ifilles'fridde" there Under; he may cancel the 
allotment and the lease; if any ""';;:f 	; 	;;;" 	.•; 	: -;; • 

(0 in the case of an allotment of land made before/he conamencement of 
this code, within five years from the date of such commencement; 
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(b) in the case of an allotme'nt of land made.  on or after the date of such 
commencement, within five years fro:lithe date of such allotment or lease. . 

(2) Where the allotment of lease of Any land is cancelled under sub-section (1), 
the following consequences shall ensue. namely- • 	 . . 	, 

the right, title and interest of the allottee oi lessee or any other person 
claiming through him in such land and in every tree or other improvement 
existing thereon shall cease, and the same shall revert to-the Gram Sabha; . 

the Collector may direct delivery of posse as ion over silo!, land, tree 
or improvement forthwith to the Gram Sabha after ejectment of every person 

. - holding or retaining possession thereof and may for-that purpose use or cause 
to be used sueh force as ma' be necessary, 

.(3) Where in proceedings for cancellation of allotment or lease referred lo in 
Clause. (b) of Sub-section (1).  the Collector. is satisfied that any land referred to. in 

.section 77 excepting clause (a) or clause (h) or oy- thereof has been.  allotted to any 

.person as bhumidhar with non-transferable rights, he may instead a canceling the 
allotment or lease, direct that the allottee' or leisee- 

 shall be treated as an asami under ..  
clause (b) of section 125. 	• 

Every order made by the Collector under this -section shall, subject to the 
provisions of section 211, be final, 

The provisions of sections 5 and 49 of the Uttar Pradesh consolidation of 
Holding Act, 1953 shall not apply to the proceeding under this section. 	' 

(1) Where any person is Admitted to any land in accordance with section 
125;  or where any land is let out to any person by -the State Government and any 
person, other than the allottee or lessee, is in occupation of such land in contravention 
of the provisions of this Code; the Assistant Collector may, of his own motion, arid 
shall, on the appliCation Of the allottee or the lessee, as the case may be, put him in 

-Possession of such land, and may for that purpose use or cause to be used such force as 
he considers necessary: 

.(2) The provisions of sub-sections (2) ,to (8) of section 65 shall 'rnufatis 
mutandies apply in relation to .reoccupation of any land or part thereof after possession.  

has been delivered under sub-section (1) 

• ectment 

No bhumidhar shall be liable to.  ejectment from the land held b'Y hi'm 
except as provided by or under this Code. • 

. 	 . 
(1) No asaini Shall be liable to ejectthent frOni the land held .by him, 

except on a suit cif the landholder or Grant Sabha,. which may be filed'on one Or more of 
the following grounds,-namely- . 	 • 	 . 

that the interest of the asami in the land held by him has extinguished 
under Me provisions of this Code; 

that the asami was holding land from -year to year or for a period. 
which has already expired or will Spire before the , e'nd of the cufient 
agricultural year, , 

. 
(e) that the asami is using the land for any purpose not permitted by 

section 84; 
• 

(d) that the land holder was suffering from any of the disabilities 
referred to in sub-section (1) of sOcsion 95 and either his disability has ceased 
or he wishea to bring the land under his-personal cultiVation, . 

Restoration of 
possession to 
allottee or the 
Government 
lessee 

Bhumidhars not 
to be ejecteCt- 

Suit for 
ejectment etc. 
against asami 
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Right to crops and 
trees 

Ejectment of 
persons 

occupying land 
without title 

Suit for injunction, 
compensation etc. 

Consequences of 
failure to'file suit 
under section 1.34 

(e) that the asami was in arrears of rent for a period of more than en  

year and has failed-  to pay the same.  to the land holder within a period of thi rty  

days despite service of a notice - of demand; 

0) that the asami has transferred the whole or part of the land held 

	

him in contravention of the provisions of this 'Code; 	• 

No notice to quit to the asami shall be necessary before filing a suit under

this section. 

The land holder may. in a suit for ejectment also claim arrears of rent 

A land .hol der may, Without suing for ejectment sue the assami for arrears  ,

of rent 

132. (1) Where in execution of a decree passed in a suit under section 131, 

an asami is ejected, and-  the court is satisfied that any ungatheted crops or trees 
belonging to the judgment debtor exist on the land, the court shall, not withstand 
anything contained in the Code of Civil Procedure, 19138, proceed in the following 

manner: 

(a) if the amount-due from the judgment debtor is equal to or greater
than the value of such crops or trees, the court shall deliver the possession of 
the land with the crops and trees to the decree holder, and all rights of the 
judgment-debtor in or upon such crops or, trees shall therefore pass to the 

decree-holder ;• 

(b) if the amount due from the judgment-debtor is less than the value

of such crops or trees, and- . 

the decree-holder pays the differenco between such amount and the •
.. -value to the judgment-debthr, the court shall deliver.  possession of the land

to the decree-holder and all rights of the. judgment-debtor in such crops or 
trees shall therefore.pass to the decree-holder, - • 

the -decree-holder does not pay such difference the judgment-
debtor shall have the right of tending gathering or removing such crops or.  

, irees. Or fruits of such trees, until suCh crOps.  or trees have been gathered or

removed or die, or, are but down, .as the case may be; .paying such
compensation for the Use and occupation of land is the -court fix. 

(2) The court exeCuting the decree may; on the application of any -party,

determine the value of the crops or three and 'the compensation payable by the
judgment debtor under the provisions of subsection (1). 	, 

' 	133. The Gram Sabha or the land- holder may; in lieu of suing for ejediment
of an asarni under section 131, file a suit in the Court of Sub Divisional Officer, 

,.(a) for injunction restraining him from putting the land to any
unauthorised use, or causing any waste or damage to it -; 

(b) for compensation for subh use, waste or damage; or 

(c) for repair of the waste or damage cauSed to the land. 

134. (1); Where a person takes or retains possession.qf any land forming part
of the holding of any bhumidhar or asami otherwise than in accordance with. the
provisions of. the law for the time being in force and without the consent of such
bhumidhar or asami, such person shall be liable to ejectment on,  the suit of the
bhunildhar or asami concerned, and shall also be liable to Pay daniages at the rate
prescribed. 

. 	(2) To every suit relating to any land referred to in sub-section (1); the-State 
Government and Grain. Sabha Shall be Unpleaded as necessary parties. ' 

.135-. If a suit for ejectment from any land under sub-section(I) of section 134 is not
instituted by a bhumidhar or asami, or if a dedree kir ejectment obtained in any such
suit is not executed with in the period of limitation provided-  for the institution of

  



(e) that the asami was adniitted tb the land under dlause (b)-of section 

125 and the Gram Sabha proposes to use it for a public purpose. 

(3) No person -shall be evicted froth any.  land under this settion Unless 

adequate opportunity to show cause has been afforded to him. 

(4)•ln evicting a person under this Section, the Sub- Divisional Officer may 

use or cause•to be used such force as may,be necessary. 

Explanation- For the purposes of this section, the Word 'land' includes trees 

and improvements existing On such land 

-137. (1) An asami ejected or apprehending:ejectment from or prevented from . 	. 
obtaining possession of any land otherWise than in accordance with-the provisions of 

any law for the time being in force, may sue the person so ejecting him;trying to eject 

hip.: or keeping him out of possession- 

(i) for possession of the land; . 

(il)'for compensation for wrongflit disPos.sesslon; 

(2) When a decree is passed for compensation for wrong-al dispossession 

but not for poisession, the compensation awarded shall be for the whole 'period during 

which the asami was entitled to remain in possession. 
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such decree, as the case may be, the following consequences shall ensue, with effect 

from the date of expiry of such period namely- 

where the land forms part of, the holding of a bhumidhar with 

transferable rights, the person taking or retaining possession shall become 

bhumidhar with non-transferable rights, and shall be liable to paY land 

revenue therefor at double the pre-existing rates; 

where the landforms part of the holding of a bhumidhar with non-

transferable right's, the person taking or retaining possession shall become , 

like bhumidhar with non-transferable right and shall be liable to pay land 

revemue therefor at double the pre-existing rates.; 	. 	
. „ 

136. (1).  The Sub-Divisional Officer may, of hi S own motion or the 

'application of the Gram Sabha or other,  local authority, eject any person taking or 

retaining possession of any land specified in 'sub-section (2), if such possession is in 

contravention of the provisions of this Code and is vlithont the consent of such Gram 

- Sabha or the local, authority and shall.. also be liable to pay -damages.  at the rates 

prescribed: 	• 

'(2) The provisions of sub-section (1) shall apply to the following categories 

Of land, namely 

any lanclentrusted•or deemed to be 'entrusted to any Gram Sabha or 

local authority under the provisions of this bode ofany other law for the time 

being in force; 

any land 'over which a Gram Sabha or keel authority ig entitled to 

take possession under thd provisions of this Code; 

any land which belongs to 6r is owned or held by a Gram Sabha or 

local authority; 	 • 

(d).  that the asami is holding land specified' in clause (d) 'or clause (e) of 

settion 77 and that the cultkration.  of crops in-:such land has becchne 

impossible; 	• 

Ejectment of 
trespassers of . 
Gaon Sabha land. 

Remedies for 
wrongful 
ejeament 
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(4) Any perscin aggrieved by an order of the Tehsildar under sub-section (2).  
may file an appeal to the Sub-Divisional Officer, and notwithstanding anything . contained in other provisiOns of this Code, the order of the Sub-Divisi
be final. 

. 	140. ( t hearing a suit for recovery of arrears of rent is satisfied that the holding was substantially decreased by diluvion or otherwise, or the produce thereof was substantially diminished by drought, hail, deposit of sand or other calamity during the period for which the arrear is claimed, it may allow such remission from the rent, as may appear to it tp be just : . 	
Provided that no such remission shall be deemed to vary she rent payable by the asami otherwise. than for the period in respect of which it is made. • 

(21 Where a court allows remission under sub-section (1) the State Government or any authority empowered by it in this behalf, shall order consequential remission in the land revenue in accordance with such principles as inay be prescribed. 	, 
. 	141. (1) Where the rent in respect of any holding iS payable otherwise than in cash, the Assistant Collector may, of his own motion or on the application of the Gram ' Sabha or the person by qr to whom the rent is payable, commute the rent in the manner . 

prescribed. 	. 	 . . 	. 
(2) The rent commuted under sub-section (1) shalt be payable from the first 

day of July following the c1.4te of die order of commutation unless the order provides for 
some other date. 	 . 	. 	- 	 .-• 

Arrears of rent die from an asami. holding land froth a' Gram Sabha or 
.• 

other local authority either before.  or after the commencement of this Code, shall be . 
recoverable as an arrear of land revenue. 

The whole or any part of the arrears of rent, in respect of any land or Other . property entrusted or deemed to be entrusted to a Grain Sabha or other local authority under the provisions of.this Code may,- is such circumstances as I may be prpscribed, be 
written -off as irrecoverable by the Bhumi• Prabandhak Samiti or by the local authority, as the case may be, by resolution passed in that behalf: 	. 	

. 	 . 
Provided Mai no resolution passed by a Bhurni Prabandhak Samiti shall take effect until it is confirmed by the Sub-Divisional Officer. 	. 

. 	Declaratory suits 	. 	. 	 . 144. (I) Any person claiming to be a bhumidhar or asami of any holding or part thereof, whether exclusively or jointly with any other person, may she Mr 'a declaration of his rights in such holding or part. ' 	 . (2) In every suit under sub-Section (1) instituted by or on behalf of: -. 
a bhumidhar, the State and the Gram Sabha shall be necessary parties;. 	- i an asami, the land-holder shall be a necessary party. 

RENT 

Subject to such i-estrictions and conditions as may be prescribed, an asami shall, on being admitted to the occupation of any land, beliable to pay such reni as may be agreed upon between him and his landholder or the Gram Sabha, as the case may be. . 
(1) Where any person is in occupation of any land as an asami, without the rent being agreed upon. the asami or his landholder .may apply to the Tahsildar for 

fixation of rent. 
On receipt of an application under sub-section (1), the Talisildar shall make an inquiry in such manner as may be prescribed, and shall fix the rent in accordance •with the rules made under this Code. 
The rent fixed under sub-section (2) shall be payable by the asami with 

effect' from the date.vvhen he occupied- the land as such asami. 
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thing to .the contrary .contained in section 34 of the, 
Specific.  Relief Act, 1993, the Gram Sabha may institute a suit against any .person 

r claiining to be entitled to any right in any land for the declaration of the right ofsuch .. person in such land,land the court may, in its discretion, make a declaration of the right 
1 of such person, and the Gram.  Sabha need not in such suit ask for any further relief: .. . 

146. If in the course of a suit Under section 144,w 145, it is proved by affi it 
or otherwise- 

(a) that any property, tree or crops standing on the land in dispute is ip 
danger of being wasted, damaged-or alienated by any party to•the suit; or • 

(b) that an'y Property to the suit threatens or intends to remove or dispose 
Of the said- property, trees or crops in order to.defeat the ends of juStice, the 
court may grant a 'temporary injunction, and where necessary, also appoint a 
receiver. . 

ClIAPTER X 
overnment Lessess

 Every person Who hOld; any land on lease from the State Government, Definition of Government lessee r such lease was &bitted before Or after the commencement of this Code, shall ., 
be called -a Govertimentlessee in respect of Such land.. 	' 

'48. Notwithstanding anything contained in this Code, every.  Government 'Government  
lessees right to all be entitled tb hold such land in accordance with th s hold land of the lease. 
Ejectment of .149.  be evicted from the land held by him on one Government lessee r more of the following pounds, namely: 

(a) that lie :has failed to pay ent pr any other sum due under, the " 
lease within six months frpm the date ori:which It became due; 	 • 

• 	(b) that he has used such land for any purpose othenthan that for h
it iwas granted; 

 	• (c) that the terin of his lease. ired or the lease has be
cancelled;  . 

(d) th contravened any terms or cOnditions olthe lease.
 The provisions . of the Uttar.  Pradesh Public Premises (EViction of 

.• Unauthorised Occupations), Act, 1972.  shall, mutatis inutandis, apply to the eviction of 
Gove•rnment lessee as apply to the 'unauthorised.occupants within the meaning of that: 
 Act, and the Sub-Divisional Offiber shall be •deetned- to be the prescribed authority for 
the purposes of that Act. 	

151. (I) If a person takes or retains possession Over any land, let out to, a ent lessee, otherwise than in isecordance with the terms and condition's of the , 	. 	 . 	. lease and without the consent of such lessee, such person hall beliable to ejectment on the suit of the Government lessee concerned and shall also be liable to pay damages at 
the rates prescribed. 	. 

(2) The. State Govern shall be made a party, but th
not be a necessary party to a suit instituted ubder sub-section (I).

 
(3) If a suit for eviction referred to iii sub-section (1) is not instituted by .a overnment lessee or a decree' for eviction obtained in any such suit' is not executed 

w.  ithin.  the 'period of limitation provided therefor, then.  the following consequences 
shall, with effect from the expiry of such period ensue, namely - . • 

(a) the person taking or retaining /possession over the-land let old to the 
overnment lessee shall be liable to evittion in locordance With section rso ; 

(b) the right, title and interest Of the Government lessee in such land 
 shall stand extinguished and - term of hi S lease •shall 'be deemed to have 
ex•  pired. 

 suit
by Gam Sabha 

Provision for 
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152. Arrears of rent or any other sum due from a Government lessee may be  

recovered as an arrear of land revenue. 

CHAPTER XI  • ' 
Assessment of Land Revenue  

153. (1) All lands held by a bhumidhar, wherever situate and to whatever 
e applied; shall be liable to assessment (by such authority and in such manner 

as may be prescribed) and payment of land revenue to the State Government; 

Provided that the State ,Govemnient may by notification exerdpt any land, whether 
wholly or partially: from such liability on such terms add conditions as it may think 

fit. 

Land reVernie may be asseSsed on land,motwithstanding that.it  has been

exempted under the proviso to sub-section (1). 	 • 
No length of occupation 'shall release any land from the liability t

payment of land revenue. 

, 	(4) Notwithstanding anything contained in sub-section (1); sub- section (2) or,
ub-section (3), the following lands shall be' pxenipted from the payment:of land 

revenue, namely- 

land oCcupied by buildings other than improvement; 

grave-yards and cremaion grounds. , 

154. (1) Every person, Who held any land as a bhumidhar from before the

. date of commencement of this Code; shall -pay and continue to pay to the State
Government, the same amount of land revenue which he was liable to pay in respect 
of such land for the agricultural year preceding the year in which this Code come

' into force. 	• 

Every person, who after such commencement, acquires bhumidharl rights 

in any land shall, subject td the Provisions of this Code, pay to the State Government 
the same an:Count of land revenue which was payable in respect of such land, 

immediately before the date of such acquisition. 

Every person who, after suali commencement, acquires bhumidhari rights 
in any land; where no land revenue was payable. in respect of such lend immediately 
before the date of such acquisition, shall be liable to pay land revenue determined by.

. the Sub-Divisional Officer in accordance with such principles as may be prescribed. 

155. Notwithstanding anything ,,contained, in this Chapter, the land revI enue 
payable by a bhmnidhar may be varied in the manner prescribed on the ground of an 
increase or decrease in the area of his holding or, in the productivity of the land 
comprised. therein by fluvial action or oilier natural cause. 

156. Notwithstanding anything contained in thi& code, every member of a 
familY, the total area of land held by whp'se meMbers as bliumiblian•does not exceed 
.1.26 heetares(3.125 acres) shall be exempted from the liability to pay land revenue to 
the State Government. 

157. (1) Notwithstanding anything contained in this Code, the State 
Government may', on the occurrence of an,agncultural calamity affecting the crops of 
any village, or part of a village, rennt or suspend, Tor any period, the whole or any 
part of the land revenue of any holding affected‘by such calamity. 

(2) The State Government may likewise remit or suspend, for any period, the 
rent payable by an asami to the Gram ,Sablia,,in a village or part where such calamity 
has occurred. 

158. Whenever the land revenue is increased or decreased under section 155 
or is remitted or suspended under section 157, the State Government may increase or 
decrea'se or as the case may be, iremit or suspend the whole, or part of any rent payable, 
by an as asami, other than an asami of a Gram Sabha. , 
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excluded in cbmputing the period of limitation allowed for. a' suit for,, 

159. Where the payment of any rent has been suspended under section 157: . 

(a) the period during whichisuch suspension -continues shall be Co
suspension of rem 

recovery of the rent, and 	• 

(k) no suitor application shall lie, for the period of such suspension,. 
for its recovery. 

160. Every order 'of the State Government under this Chapter shall -be final Finality of order*.  

and shall not be called in question in any Court. , 	• 
161. Where; the amount payable on account of land revenue or any instalinent: Rounding off the 

pee, e same -shalle roundedo o e nearest amount of !Mid thereof involves fraction of a rupee, the • 	b 	off 	th 	t 
rupee, and for this purpose, where 'such amount contains a part of a rupee, th'en if iich r
part is fifty paise or.  more, it shall be increased to one rupee, and if such part is less' 
tlfan fifty paise, it shall be ignored. 

162. (1) The Collector shall inquire annually into' the case of all lands 
exempted from thepayment of land revenue. 

(2) If the exemption has been granted on -any condition and the same:hag • • 
been brokem'he shall report the matter to the Board for orders, and thedrders of the 
Board thereon-shall be final. 

CHAPTER XII . 	, 

Collection of Land Revenue 

; 	163. (1) The land revenue assessed on -any holding shall - be the first charge 
.ori.such holding, and also on trees or buildings standing thereon or the rents, profits or 
produce thereof. 

(2) The claini: of the State Government in respect of any other . sum 
reciiverable as arrears of land revenue shall have priority over all Unsecured claims 
against any land and the holder thereof. 

164. All co-bhumidhars of any holding shall be jointly and severally:liablé.  
to the-State Government for the payment of land revenue for the time being assessed 
thereon and all Persons succeeding whether by devolution or otherwise t6 the interest 
Of such bhqmidhars shall be liable for' all arrears of land revenue due in respect of:  
such land. • 

The -land revenue leviable .in respect pf an agricultural year.  shall . 
become due on the first day of that year, and shall be payable qt such times, in such 
installments, to such persons„ at . uch places and in, such manner as may be 
prescribed. 

The State Government may make such arrangernents and employ such.  
agency for the collection of land revenue as it may deem fit 

167. Any „land revenue due and not paid on or before the,  date specified in 
section 165 becomes there from an armar and the persons liable for its payment shall 

'become defaulters. 

168. A siatement of account certified by the Tahsildar shall, for the purposes.  
of this Chapter, be conclusive evidence of the existence Of the arrear of land revenue;.  

• 
• 

of its amount-and of the person who is the defaulter. 

169..As soori as an arrear of land revenue has become due, a writ of demand 
may be issued by ihe Tahsildar against the defaulter calling upon him to appear or to 
pay the amount within a time to be specified. 

170. (1) An arrear of land revenue remaining unpaid within the tiMe 
specified in the writ of demand, may be recovered by any one or .more of the 

wing processes, namely- 

(a) by arrest and detention of the 'defaulter; 

.(b) by attachment and sale of'his, movable property including agricultural 
produce; 
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(c) by attachment of any hank aceount or locker of the defaulter, 

	

'(d) by attachment of the land in respect of which the arrear is due; by lease or sale of the land in respect of which the arrear is due; by attachment and sale of other immovable property of the defaulter; (g) by appointing a receiver of any property, movable or immovable, of the defaulter; , 
Explanation- s, it is hereby declared that two"

-. ormore processes hereinbefore mentioned may be issued 
or one after the other.. (2) Sums of 

rears of land reyenue, but not due irespect of any specific land, may be recovered bY processes under this section from 
any immovable property of the defaulter inclUding 
humidhar or asami. 

r d . ' 
171. (1) Any person itting default in ,payment of an arrear of land detention 

revenue may be arrested and detained in custody in the Tabsil lock-up and if there is 
 no such lock-up; at such other plate as may be prescribed, for a period not exceeding • 

	

 fifteen days, tinlesS the arrears are sohner paid: -- 
	 . ' (2) Notwithstanding anything tontained,in sub-section (1), no person shall  ,be liable to arrest or detention for-an arrear of land reyenue, where and for so long as 'such person- • 	. 	• 	 . • 	_ , , 	. ,- (a) is a woman or minor, or,it Senior citizen of . - as referred in sectiOn 95 (1) (a); 	. . 

	

. 	. 
belongs to the Armed Forces of the Union;
is dempt under section 133, 135: 

 or 135- f the Code of Civil 
Procedure, 1908. 	: 	' 	 , • 	

- 

	

. 	.  (3) No person Shall be detained in custody under this section, unless thsuing the arrest warrant has reason tos
believe that thq process of detentiowill cOmpel the payment of the whole or a substantial Portion of thC arrears. . 

' . 	(4) The officer issuing the arrest Warrant may withdraw such warrant if the 
defaulter pays or undertakes to pay the 39hole or 

_ 

ishesadequate security therefore. 
  Attachment and . 

172. (1) The Sub-Divisional Officer May attach ancEssale of movable of the defaulter including agricultural produce.rcrPrmi ' ' (2)-The following properties shall be exempt
- f 1) and sale under sub-section (5), namely- 

• 	
, (a) the necessary wearing apparel, cooking, vessel's,.beds and bedding f the defaulter, his wife and children and -such personal ornaments as, in accordance with the relrgious usage, cannot be. parted with by any woman; . 	s 	• . (b) tools of a village aitisan and, if the. defaulter is an agriculturist, his implements of husbandry (exEept an implement driven by mechanical power) and such cattle and seed as may in.  the opinion . of the attaching officer

	

necessary to cnablethip to earn his livelihood as Such; 

		

c) articles Set apart exclusively for the use of religious worship. Explanation 
I- For the Purposes of this sub-section, the exprestion 

. 	.. 
"agriculturi5f4 means.a person who cultiv,ates land perionally livelihood mainly on the inCome from. agricultural land.. 

. Explanation-II For the purposesof Explanation-1  a pe  deemed to cultivate, land personally, if he cultivates'lancl- 
(a) by his own labour; 

	

.(b) by the labour of any,member of his family; or 
	 . c) by servants or labourers on Wages payable in.cash or in kind or both. 

. 	s
here any movable prdpertY is attached by actual seizure 

land the defaulter furnishes security to the satisfaction of the' attaching officer, the pioperty so 
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attached shall be left in the custody oF the defaulter. In case the defaulter is pot 
available at the time of the attachment or if he is available but fails to.  furnish security 
to the satisfaction of the attaching officer, the attached property .may be left in the 
custody of any responsible person who is willing to undertake its custody: 

Provided that in the case of live-stock, it may be removed to the nearest 
pound if neither the defaulter furnishes such-  security nor any responsible person is 
willing to:undertake its custody. 

The person who undertakes the custody.  of.  any movable property under 
sub-section (3) shall execute a bond (supurdnama) in the prescribed form (which shall 
be exempt from stamp duty) and shall preserve and maintain such .property and 
produce it whenever required The supurdar shall be liable for all damages of loss 
caused to the property given in his custody or for failure to produce it when required. 
Such damages or loss shall be determined by the Sub Divisional Officer and shall be 
recoverable from the supurdaras arrears of revenue. 

If the amount of arrears is dot paid within a period ofthirty days from the 
date of attachment of movable properties under this section, The Sub-Divisional 
Officer may sell the same in the manner preScribed. 

The -attachment of any bank account of- the defaulter shall, so far as 
possible, be made by serving .a garnishee order on the manager in charge of the 
branch of the bank concerned in the.  manner laid down in rules 46. 46-A and 46-B of 
Order.  21 contained in the First Schedule to the Code of Civil PrOcedure, 1908, and in 
the case of.a locker hired by the defaulter, the same shall be sealed in the preience of 
such manager who shall, thereafter, await further orders of the Sub-Divisional Officer 
regarding preparation of inVentory of its contents and their ultimate disposal. 

(1) The Sub-Divisional Officer may attach any land.in respect of which 
any .arrelis of land revenue is due. 	 , 	. 

. 	(2) Where the amount of arrears in respect of which .attachment was Made 
under sub-section (1) is paid, such attachment shall stand withdrawn. 

(3) If the amount of arrears is not paid within a period of thirty days from the 
date of such attachment, the Callectormay proceed in accordance with, the 'provisions • 
of section 175 or section 176. as the case may be. .• 

. 175. (1) Where any land is attached under section 174 the Sub-Divisional 
. officer may, notwithstanding anything contained in • this code but subject to such 
conditions as may be prescribed, let out the.  same For such.  period noi exceeding ten. . 
years (commencing from the first .ddy of July next following) as he deems fit, to any 
person other than the defaulter. 

The person to whom any land is let out under sub-section (1) shall be 
bound to pay the whole of the arrears due in respect of such land and to pay the land 
revenue, during the Period of lease; at the rate payable by 'defaulter in respect of such 
land immediately Preceding its attachment. 

If during the period of lease, the lessee commits default in payment of 
. 	any amount due under.the lease, and no other person is to take the land on lease for 

the remaining period- thereof then such amount may be-recovered from such lessee by 
anyone or more of the processes mentioned in section 170 and.the lease shall be liable 
to be determined. 

. • 	(4) Upon the expiry of the period of lease, the land shall be restored to the 
 	tenure holder concerned free of any claim on the part of the State Government for any 

arrear of revenue in respect of such land. 
176. (I) Where a suitable person is,  not forthcoming to take on lease the land 

attached under section 174, or where the lease of such. land is' determined under 
section 175, the Sub-Divisional Officer may Sell theWhole or any part of such land in 
such manner as may be prescribed appropriate the sale proceeds in accordance with 

. section 200. 

' 	(2) The Sub Divisional Officer shall report to the Collector every sale of land 
under sub-section (1). 
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177. 
Notwithstanding anything _contained in any law for the time being in force, the Collector may-realize any arrears. 

 of land revenue by attachment and sale ofthe interest of a defaulter in any other immovable pr g to Such defaulter 	
. Provided that r building (with materials and sites thereof) and the land immediately appurtenant thereto belonging by him shall be exempted frani'attaclunent this secti.. . 	

Explanation- For the purpOses!  or this seetibn, the expression 'agriculturishall ha* the meaning assigned wit in section 172.: 178. (I) Where any areal; of land revenue is due
Collector May by order

- '(a) aptioin riod as he may deem fit,' a receiver of any movable or immovable PrOperty"of the.defaulter, • 
.(b) remove MIS, 

 'p'etion fromthe pbssession or custody of the property and commit the same to •the possession nt of the .
receiver,:- 

. 

• 	
(c) co the receiver all such Powers as- to bringing anddefending suits and for the- realization, Management, protection, preservation and improvement of the 'proilerty, kfte' calibetion; 

 of the rents . and profits thereof, the !application and dispos&l. of "Suet! 'rents 'and profits and the'execution of documents, as the a.e Ta ulter hirdieff has; or inch those powers 
the Collector thl  inks fit. 	

f 	
, 	 . (2).Nothing.in this 'section shall authorise the Collector to remove from thession or custodY of property an' person to whOrn thiaefaulter has not a present right to remove. 	, 	 . 	

.. 	. 	. 
. (3)The Collector may, from timeto time, extend the duration of appointment ... 	. 	• 	i 	: 	-: 	. of the receiver. 	

. 	. 	y 	! 	I:, - 	: . . . 	 . 
(4) 

No order under sub-section (1) or sub-section (3) shall be made exceptafter giving 'notice..io • the. defaulter . to 'show cause, .and after considering any representation that may be reteived by the dalleetor in response to such notice: Provided that an interim order tinder sub-section (1) or sub-section (3) may bemade at any time before ()rafter the issue of such notice:- ' Provided further that where an, interim order is made before the issue of suchnotice, the order shall stand vacated, if no notice is issued within two weeks from tdate of the interim order.' '' 	 . 	. 	 . (5) The provision of rules 2 to 4 of order 40 contained ip the First Schedule tothe Code of Civil Procedure, 1908 -  shall mouths ouitandis apply -in relation to a
receiver .appointea under this seetion. 	 , 	. 	. 

The receiver shall function subject to the control of Collector and furnishsuch information, returns or statements as the Collector may deem fit. The Collector may by order passea in writing and without assigning anyreason. remove any receiverai any time before the expiry:of the term of such receiveand appoint . any other person as receiver in his place, if he is satisfied thatcontinuance of that receiver shall not be !desirable . or expedient on ground ofinefficiency, gross- negligence, willful default, disobedienc,e, misconduct serious°Mission. or misapproPriation of any 'property. A person . removed from thereceivership udder thii section shall not be entitled to claim any- damages orcompensation on the ground of his removal. ' .,  

- 	• 	
(8) The Collector shall have power to determine, after giving opportunity to the receiver, what loss, if any. has been caused by the willful default, disobedience misconduct, serious omission Or gross negligence of, or on account of any. misappropriation by the receiver and- to recover the amount of loss from receiver asan arrear of land revenue. 	 . 	 . . 

(9) The. 
 rent, profits or any other income from the property shall, afterdefraying'die expenses of management including the remuneration of the receiver, be adjusted towards discharge of the arrears. and the balance, if any sh

defaulter. 
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(a). the details of the property sought to be sold:

the estimated value of such kropeny; 

the land revenue: if any, payable therefor, 
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the.  Collector shall restore the property to: the defaulter, 	' 	• • 

(10) As soon as the arrears are discharged under sub-section (9) or otherwise, • 

179. For the purposes of collection dflan'dievenue or other dues recoverable 

as arrears or land revenue, in accordance with this Chapter', the recovery officer shall . 	• 	
follow such proceduredi may be prescribed. •

180(1) The Costs of lily of 'the 'Processes mentioned in section 170 to 178 

including Costs of Arrest and detention' shalllbe Subh aiinAyhe Prescribed .• 	
- • • 

(2) The State GOvernment 	 ecillPetidn' charges at a rate, not 

exceeding-ten itiereent of the aniOuni.thie,:as 'Maybe preeribed: 	, 

Provided that no collection Charges shalt be Payableif the amount due is paid 

' before arrest oflihe &Mutterer before sile of tFieddached; pronerty, as the cage may be. 

(3) Such calms and coftection charges may 'he added to and be recoverable' in 

e Maniteris.An irre'aroti land te•v'enue
is. 	 1.;:l,i l; • 'ill:: 

181., (1) If at any time !before or after the commencement of any proceedings 

• for the rddri,ieW of any!nrrears of land revenue 'under this Chapter, the defaulter dies, 

the proceedings (except arrest and ,detentionlmiy hie leiinunended or bontirliiedAgilitt'st 

the legal re'Vegentatives Of the defaulter as if the legal representatives t.t,de themselves 
if • • 	• • the defaulter:. 

Provided that such legal representative shall be liable only to the extent of the 

property of theideceased1 Which has COme Mins cirlherthaiidA."

(2)'''Where - any pergim 	-'heeclibe Surety 'for the- amount due from the 
defaulter, he 'inlay he Proceeded .-dgainAt• under thiiChapter!ks if be were himself the 

defaulter. 
.. 

• Attachment and sale of Iv movahle propertiers 

.182. (1) E14P);Cibei.s.'nli'ittgChnitteriii:Olfiti4;1;McigablelAperty under section 
, 

174 or section 177, or for lease of mny•land tinder sittion 475 shall be issued by the 

Collector.. 

(2) Every such attachment shall be effected in the matuierprescribed in Order 
• 

XXI Rule 54 of the First Schedule to the code-of Civil Procedure, 1908. 	• 

183. (1) Where any claim is preferred by any person -other than the defaulter 

or any person claiming under him in iespect of any property attached under this 
Chapter, the . Collector may after an inquiry, held. after Lreasonable notice, admit-  or 
reject suclitlaitri: 

ProSided that no such claim shall be entertained. 

(a) where, before ;the .clairri is 'preferred, the property attached has 

already been sold; or 

- 	(b) where the Collector considers that the claim is designedly or 

unnecessarily-delayed; or 

. (c) where the claim is preferred after ..30 days from the date of, 

aftachment. • 

(2) The person against whom an order is made under sub-section (A) may, 

within three months from the date of the _order. Prefer an appeal before the 

commissioner th eitablish the right whichie claims to thelftoperty attached but subject 
to the result of such appeal, if any the orderof the Collector shall befinal.,  • 

184. (1) Where any immovable property is sought to be sOld .under the 

provisions of this Chapter. the Collector or an Assistant Collector authorised by him, 

shall issue a proclamation of the intended .sale in the form prescribed specifying 

therein- 
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Affixation of 
proclamation 

Sale when and by 
whom made 

(e) the amount of arrears for the recovery of which property is sought to be sold; 

' 	(1) the date, tithe and place of the intended sale; and. Where the area of the Land sought to be sold exceeds 5.04 hectares, a single proclamation may be issued under' sub-section (I). but the actual sale shall be . made in lots of 1:26 hectares or More. . 	
• 

No sale shall take place until the expiry of twenty-one days front the date on which the proclamation is issued under-this section. 	 ' 	' 
A copy of the proclamation shall.  be  served on the defaulter. . 	. 185. A copy of the sale proclamation' 

 referred to in section 184 shall be ' affixed in each of the following places:- 
(a) the office.  of the Collector;  (b) the office of theTatisildar of the tahsil in whieh the property situate; (c) SOme other public building in the village or the area in which the . property is situate; 	. 

. 	(d) the dwelling house of the defaulter. 1.86. (1) Every such sale shall be made by the Collector or by the Assistant Collector authorised by him. 	- 

, 	
(2) No sale shall take place on a Sunday or other holiday notified for State 'Government offices. % 	. 	 . 	 . 	 .. The Collector or the Assistant Collector may, from time to time, postpone the sale for any sufficient reason. 	' , . 	. - . Where a sale is postponed for a period longer than twenty one days, or •where the property is resold for default in payment of the purchase money, a fresh proclamation shall be issued in the from prescribed for the original sale. 

Stoppage of the 	
187. If the defaulter pays the arrears in respect of which the property is to be' sale 	 sold together with the cost of the' process. at any time before the date fixed for the sale, ,the officer .conducting the sale shall stop such sale.. 

Prohibition to bid - 	
. 188. (1) No officer having any duty to perform in connection with any such sale and no person employed by or subordinate to such officer shall,:directly or indirectly, bid for Or acquire or .

attempt to acquire the property sold or any interest 
therein. 	 . , 	

. 	
. (2) .Where no bid is offered up to the amount for which the sale, has been ordered, the Collector may Orderfor bid upto.the.amount of such arrears. 

 

Deposit by - 	• 	
189. (1) The person declared to be the purchaser shall be required.to 

 deposit , purchaser and 	
immediately twenty five percent of the amount of his bid, and in default of such '

re-sale on default . deposit. the property shall be forthwith re-sold, and such person shall be liable for the 
eipenses incurred on the first sale and any deficiency in price occurring on re-sale, and the sante may be recovered from him by the Collector as if the same were an arrear of , land revenue. 	. 	. 	 . 	 . 

(2) A deposit Wider sub-section (1) May be made either 
.in cash or by a demand draft (issued by a scheduled bank) or partly in cash and partly by such draft. 

Explanation- 
 For the purposes of this section. the expression :demand draft' • includes a banket's cheque. ' .

Deposit of 	 190. The balance .
amount of the purchase money shall be paid by the

.  

purchase money 	purchaser 
 on Or before the fifteenth day from the date of the sale in the office.of the ..'Collector or at he district' treasury or sub-treasury, and in case of default- (a) the property shall be resold; and 	 . 

„ 	(b) the deposit 'made under section 189 shall be fetfeited to the State Government. 

(d) the encumbrances. if any: 
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' 	191. Where the right, title or interest of a. person belonging to a scheduled.  
caste or mheduled tribe in any land is sold by public auction under or in accordance 
with du provisions of this Code, and any other person belonging to such caste or tribe 
pays at. amount equal to the amount of the highest bid within a period of thirty days . 
from the date of such auction, then, notwithstanding .anything contained in any other 
provisc.n of this Code or any other law -for the time being in force, the person so 
offerirg the amount shall be entitled to preference in the Matter of sale over and abdve 
any pm son not belonging to such caste or tribe: • 	 • 

Provided that if there are more persons than one making such deposit, bids 
shall he called from them on the spot, and the highest bidder shall be entitled to such 
prefermce. 

192. (1) Any pers" on whose holding or other immovable property has been 
sold under this Chapter-may, at any time within thirty days from the date of sale, apply 
to the Collector for setting aside the sale, on his depositing, in the office of the 
Collector or at the district treasury or sub-treasury- 

(a) for payment to the purchaser, a sum equal to five percent of the 
purchase money; and 

(b) for payment on account of the arrear, the amount specified in the 
sale proclamation, less any amount which may, since the date of such 
'proclamation, have been paid on account; 

.(c) the cost of the processes of sale including the collection charges, if 
any. 

If the amount has been deposited in accordance with sub-section (I) the 
Collector shall set aside the sale. 

Where a person has appliedfor setting aside:the sale under this section, he 
shall not be entitled to make or prosecute an.application under. section 193. 

. 	193. (t) At any time within thirty days from the date of sale, the defaulter or 
the auction purchaser or any other person whose interests are affected by such sale, 
may apply to the Coinmissioner to set aside the sale on the ground of anY material 
irregularity or mistake in publishing Or conducting it. 

.(2) No sale shall be Set aside under sub-section (1), unless' the applicant 
proves to the. satisfaction of the Commissioner that he has sustained substantial injury 
by reason of such irregularity or mistake. 

(3) The.  order of the Commissioner under this section shall be final, 

194. (1) On • the •expiration of thirty days from the date of sale, if no 
application is made under section 192 or section 193, or if such application has been 
made and rejected by the Collector.  or the Commissioner, as the case may be, the 

Collector shall; subject to the provisions Of sub-section (2), confirm the sale. 

,(2) Where in a sale of immovable • property made under, this Chapter, the 

amount of purchase money- . 

exceeds rupees fifty lalch; or 

is less than the amount of arrears specified in the sale proclamation, 

then the Collector shall report the matter to the Commissioner, who may 
confirm the sale or may pass such order as he thinks

(3) Every order of the Collector or. the Commissioner under this section shall
he final 

195. Notwithstanding anything contained in sectiond 92, section .193 section 

194, if the Collector or the Commissioner, as the case may be, has reason to believe 
that the sale of an Unmovable. property made under this Chapter ought to be set aside 
he may, after notice to the auction purchaser to show cause', if any, set Aside the sale 
for the reasons to be recorded in writing-.. 

196. If no application under,section 193 is made within the time specified 
therein, all claims regarding irregularity or mistake .in publishing or conducting the 
sale shall be barred. 
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Where the sale of any property is set aside under section 192 or section 193, the purchaser shall be entitled to -receive back his purchase money, plus, in the Case mentioned in section 192, an amount equivalent to five percent of such money deposited for that purpose by the defaulter. (1) After a sale has been confirmed in accordance with section 194, the Collector shall grant to the puretiaser a certificate, in the form prescribed, .specifying the property sold and the name of the person' who at the time of sale was declared to be 
Us put-el-laser. 

The certificate, duly signed and sealed by the Collector shall be deemed to be a valid'transfer of the property specified therein, and it need not be registered as a conveyance, except as provided in section 89 of-the Indian Registration Act, 1908. The property specified in the certificate shall be deemed to have vested in the purchaser on the date when it. was sold, and.  not on the date when the sale was 
confirmed. • 

199. (1) The collector shall put.  the person declared to be the purchaser of such property into possession, and for that purpose, he may use or cause to be used such force as-may be necessary. 
(2) Nothing in this section shall authorise the Collector to remove from the possession of any property any person whom the defaulter .had, before the issue of 'process, no present right to remove. 
200. Where the sale - of a property has been confirmed under section 194, the proceeds of the sale shall be utilized in the following order- - . 

for' meeting the.  Cost of the process and the collection charges, if 
any; 

for payment of the arrears for the recovery whereof the property 
was sold; 

(c) the balance, if any, shall be paid to the defaulter. 
201. Any person taking or retaining possession of - any land or other property 

hed, leased or sold under -  this ClAner otherwise than in accordance with the provisions of the said Chapter may be summarily ejected by the Collector Who may use or cause to be used such force as may be necessary. 702. Subject to the provisions of section 203, no suit or other proceedings .shall lie in any civil court in respect of any assessment or collection of land revenue or the recover},  aany sum rec.overable as an arrear of land revenue. 
203. (1) Whenever proceedings are taken under this Chapter against any. person for the recovery of any,arrear of land revenue, he may pay the amount claimed to the recovery officer, and upon such payment the proceedings shall be stayed, and the person against whom such proceeding were taken may, notwithstanding anything contained in any other provisions of this code, sue the State Government in the civil court for the recovery of amount so paid. 
264. No Payment on account of rent or othr.  dues in respect of any land attached under this Chapter, made after such attachment, by the asami or any other person in possession thereof to any person other than the revenue officer authorised in this behalf shall operate as a valid discharge. 205. The provisions of this Chapter' shall apply to the recovery of all arrears of land revenue and all other sumsrecoverable as an arrear of land revenue whetdue before or after the commencemen

Other payments 
not to be a valid 
discharge 

Applicability of 
the Chapter 
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CHAPTER-XIII 

Jurisdiction and Prticedureof Revenue Courts • 

206. (1) Notwithstanding anything contained in any law for the time being_in.  Jurisdiction of civil 

force, but subject to the provisions of this Code, no civil.  court shall entertain any suit, • cc ii.
d revenue 

application or proceeding to obtain a decision or order on any.matter which the State. 

Government; the Board, any revenue court of revenue officer is,,by or under this Code,- 

empowered to determine, decide or dispose of. 

(2) Without prejudice to the generality of the p

. and save as otherwise expressly provided by or under this Code- 	. 

(a) no.  civil court shall exercise jurisdiction otter any of the Matters specified 

in the Second Schedule; and 

(b) no court other than the revenue court or the rev

column 4 of the .Third Schedule shall entertain any Stift application or proceeding . 

specified in column 3 thereof. .. 

(3) Notwithstanding.apything.contained in this Ccide, an obje

or officer mentioned in subtsection (2)(15) had or had no jurisdiction with respect to .  

any suit, application or proceeding\ shall not be entertained by any appellate, revisional 

or executing court, unless the Objection was. taken before the court or officer of the 

first instance, at the earliest opportunity, and in all cases where issues are settled at or 

before such Senlenient, and unless there has beer; a Consequent failure of justice. 

.207. (1) Any party aggrieved by a.  final ordenor decree paised in any suit, 

application or proceeding specified in column 3 of the. Third 'Schedule, may prefer .a 

first appeal to the court Or officer specified against it in column .5, Where such order or 

decree Was _pissed by ticourt or officer specified against it in colunin.4 thereof 

 first appeal shall also lie against an order of the nature specified-

(a) in section 47 of the Code Of Civil Procedure, 1-908; or 

(b).in section .104 of the said Code; or 

(c) in Order 43 Rule 1 of the First Schedule to the said Code

(3) The period of limitation for filing a first appeal under this section s

. thirty days from the date of the oider or decree appealed against. 

. 	208. ) Where in any suit, application or proceeding specif

-the Third Schedule, any final order or decree is passed in any first appeal filed under 

section 207, and any party to such appeal is aggrieved by it, such party may prefer a 

second appeal to the courtspecified againsrit in column 6. 

(2)-The appellate court shall not entertain a second appeal. unless it is satisfied 

that the case involves a substantial qtiestion of law. 

(3) The period of limitation for filing a secon

be ninety daYs from the date of the order of decree appealed against. 

209. Notwithstanding anything: contained in sections 207 and 208, no appeal 

shall lie against any order or decree- . 

(a) Made under Chapter V of this Code;

.(b) granting or rejecting an application fo

section 5 of the Limitation Act, 1963; 

First appeal 

Second appeal 

Bar against certain 

-appeals 

c) rejecting an application for.review, • 

granting or rejecting an applitation for sta

remanding the case to any subordinate court; or

where such order or decree is of an interim -nature. 
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Power to call for 
the records 

Board's power of 
review 

Power to transfer 
cases 

State Government 
to be necessary 
Party in certain 
CaSeS 

Applicability of 
Code of Civil 
Procedure, 1908 
and Limitation 
Act. 1963 

Orders not to be 
invalid on accoun 
of irregularity in 
procedure 

210. The Board or the Commissioner may call for the record of any suit or 
proceeding decided by any subordinate revenue court in which no appeal lies, or where 
an appeal lies but has not been preferred, for the purpose of satisfying itself or himself 
as to the legality or propriety Of any order passed in such suit or proceeding; and if 
such subordinate court appears to have- 

exercised a jurisdiction not vested in it by law; or 

failed to exercise a jurisdiction so-vested; or 
acted in the exercise of such jurisdiction illegally or with material 

irregularity; 

the Board, or the Commissioner, as the case may be, may pass such order in 
the case as it or he thinks fit. 

If an application under this section has been moved by any person either 
to the .Board or to the Commissioner, no further application by the same pers - shall 

be entertained bY-the other of thern. 

No application tinder this section shall be entertained after the expiry of 
a period of thirty days froin the date of (hi order sought to be revised or from the date 
of commencement of this Code, whichever is later. 

211. (1) The Board may, of its own motion or on the application of any 
party interested, review any order passed by itself and pass such orders in reference 
thereto as it thinks fit. 	• 

(2) No order shall be reviewed under , sub-section (1), except on the 
following grounds- 

discovery of any new and important matter or evidence; 
some mistake or error apparent on the face of record; 

(c) any other sufficient reason. 

(3) Orders passed on review shall noit be reviewed. 

(1) Where it appears to the Board that.  it will be expedient for the ends of 
justice to do so, it may direct that any case be transferred from one revenue officer. to 
another revenue officer of an equal or superior rank in same district or any other 
,district. 

(2) The Commissioner, the Collector or the Sub-Divisional Officer may make 
over any case, or class of cases arising under the provisions of this Code or any other 
enactment for the time being.  in force, for decision from his own file to any revenue 
officer subordinate to him and competent' to 'decide such case or class of cases, or may 
withdraw any case or class of cases from any such revenue officer and ma' deal With 
such case or class of case himself or refer the same for disposal to any other revenue 
officer cdmpetent to decide such case or class -of cases. 

Subject to the provisions of this Code or the rules made there under, the 
State Government shall be made a party to, any suit instituted by or against the Gram 
Sabha or local authority under this Code. 	: 

Unless other wise expressly provided by or under this Code, the 
provisions of the Code of Civil Procedure. 1908 and the Limitation Act, 1963 shall 
apply to every suit, application or proceedings under this Code. 

No order passed by a revenue officer shall be reversed or altered in 
appeal .or revision on account merely of. any error, omission or irregularity in the 
summons, notice, proclamation, warrant or 'order or other proceedings before or during 
any inquiry or other proceedings under this Code, unless such error, omission or 
irregularity has in fact occasioned a failure of justice.



\irk. vti aliTalTul quid, 12 	2012 	 113 

216. Any notice or other document required or authorised to be served under' 
Service of notice 

this Codemay be served either,- 
by delivering it to person on whom it is Lobe served; or 
by registered post addressed to that person at his usual or last 

known plate of abode or 
in case of an incorporated company or body. by delivering it or, • sending it by registered post addressed to the secretary or other principal . functionary of the company or body at its principal office: or 

(d) in any other manner laid down in the Code of Civil Procedure, 1908 
for service of summons. 

Notwithstanding anything contained in the provisions of this Code. the 
Revenue Courts to 
hav.e no power to Board or any other revenue • court shall have no jurisdiction in respect of a matter adjudicate upon which involves a question as to the validity of the provisions of this Code or any other 
the validity of 

law for the time being in force or any rule or notification made or iSsued there und enac. tmall  

CHAPTER XIV 
Miscellaneous 

or by the Central Government or by any local authority from the application of all or any of the provisions of this Code, and may Code  

The State Government may by notification, exempt any land owned by it 

likewise cancel or modify any such 

Power to exempt 
from the 
provisions of the 

notification. 
219 the State Goliernment May, by notification, delegate to the Bo.ard or any 

Delegation. 

other officer or authority subordinate to it any.  of the powers conferred on it by this Code, other than the power to make rules. to be exercised subject to such restrictions and conditions as may be specified in the notification. 	
Power to enter Subject to such conditions or restrictions that may be prescribed, any upon land etc. officer appointed under this.  Code may enter at any time upon any land with such public servants as he considers necessary, for carrying out any of his duties under this Code, or any other law for the time being.in force. 

All docUments, Statements:records and registers prepared or  
under this Code or the rules framed there under shall be open to. inspection during such hours and subject. to such Conditions and on payment of such fees as may be prescribed, and an)'person shall on payment of the prescribed fee, be entitled to obtain the certified cony of such document or any portion Of any such document, statement 
record or register. 	

Computation of For the purposes of computing the area fixed under any of the provisions areas in eenain of this Code. o'ne and a half hectares' of land shall count as one hectare in the foll  districts , 
areas :- 

Riglit to inspect 
and obtain cOpies 

. (a) ,Thansi division; 

trans-Jamuna portions of Allahabad,-  Etawah, Agra and Mathura -
, districts: 

District Sonbhadra; 
Tappa Upraudh and appa Chaurasi Balai (Pahar) of tehsil 

district Mirzapur, and 
Pargana Sakteshgarh and the villages mentioned in the Fourth • Schedule in hilly paftis of pargarras Ahraura .and Bhagwat of tehsil Chunar of 

 Mirza
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, 	
223. Any fee, fine, cost, expense, penalty, or compensation payable to or recoverable by the State Government, a Gram Sabha or other local authority under. this Code or any other law for the tithe being in force May, Without prejudice to any other. mode of recovery, be realised as if it were an arrear of land revenue. 
224. , (1) Where any revenue officer considers it necessary for the

enforcement of the provisions of this Code, it may call upon any tenure holder or 
any person in possession of any land to furnish .

Within such time as may be
specified. a statement containing the nature and extent of his interest in the land held 
or possessed by him as well as by members of his family. 	• 

(2) The tenure holder or other Person referred lo in sub-section (1) may also be called upon to disclose the name and address of any other person possessing any interest in such land including the nature and extent of Such interest. ; 225. (l) ,No officer or servant of the State Government shall be liable in
any civil or criminal proceeding in respect of any act done or purporting to be done under this Code or any thins made there under, if the act was done in good faith and in the course of execution of the duties oche discharge of functions imposed by or 

. under this Code. 	 . 
(2) No suit or other proceeding shall lie against the State Government for any damage caused; or likely to be caused or any 'injury suffered or likely to be suffered by virtue of any Provisions of this Code or by anything in good faith done or intended to be done in pursuance.of the provisions of this Code or any rules made 

there under: 

CHAPTER- XV 

Penalties , 

nalty for 226. (1) Any person who,- • 
encroachment etc. (a) encroaches upon or causes any obstruction to the use 'of any 

public road (including chak road), path or cemmon; land of a village; or 
.(b) fails to comply with any order or direction made by the Sub-

Divisional Officer under•Suh-section (I) of Section'23; or 	' 

' 	(c) fails to comply with any order or direction made by the Tahsildar 
under section 2.5 or section 26; or 

(d) fails to comply with any order made under section 42 or section 48; 
shall be liable to'a fine which; in a case referred to in clause (a) shall not be 

 five hundred rupees and nth exceed two thousand rupees and in any other case shall not be less than one hundred rupees and not exceed five'hundred rupees. 
? 	(2) Every 'person referred to in sub-section (1) may be required by the Sub- Divisional Officer or the Tahsildar, as the case may be to, execute a personal bond for such sum not exceeding five thousand rupees as the officer concerned may deem 

fit for abstaining from the repetition of such act or failure. 	 . 
227. (1) If any person willfully destroys or injures or without lawful authority removes any boundary !narks laoifupy erected under Chapter IV or under - 	, any other law for the time being'in force, he may be ordered by the Tahsildar to pay such amount not exceeding one hundred rupees for each mark'so destroyed, injured . or remoVed, as may in the option of the Tahsildar be necessary to defray the expense 

of restoring the same and of rewarding the informant, if any, 	' 

,,(2) The recovery of damgees; under sub-section (I) shall not debar prosecution for any offence under Rie Indian Penal- Code i
destruction, injury or removal. 	.. 

Mode of recovery al 
lines etc. 

Power to call for 
statement 

Protection of action 
taken in good faith 

amages or 
destruction etc. of 
boundary -marks 
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228. (1) Every person who cuts, removes or otherwise appropriates any tree or 
Penalty for 
cutting or any portion thereof which iS-  the proPerty of the State Government or any local removing treauthority or a Gram Sabha, without any authority there for shall be liable to pay the illegally value there of, which shall be recoverable from hiniin addition to any 

penalty to which 
- .he may be liable under th6 tirovisions of this Code for the occupation of the land or otherwise. and 'notwithstanding any cririlinaf proceedings which ' may he insiituted . 	••• 	. 	• against-him in, respect of such cutting, removal or appropriation. 	. . 	.• 

. (2). The Collector inay, at any time, direct the confiscation • of any 
tree or 

portion thereof referred to in sub-section (1). 
229. Eve rY person whrn; 	

Furnishing 
(a) fails. to  furnish any statement or information lawfully requir requi red  --

. 

the provisions of this Code: or statement or 
- informatitan etc. 

(a) 
furnishes any statement or information which is false and which . 	 . 	. 	, . . , 

has reasons to believe to he false; or _ 	(c) obstructs the Collector or any other revenue officer or Gram Sabha in
taking possession of any-land in accadance with the proyisions of this Code

(d) Obstructs any officer, or public servant in doing any of the acts 
specified in section 220. 	7  
shall, on conviction, be liable to iinprisonment which may extent to two years or with fine or with both. 

CRIA?.TER- 

Repeal and savings 
ied in the First Schedule are hereby repealed. 	

Repeal 

(2)Notwithstanding anything contained in-sub-section (I), the repeal of 
such enctments shall not affect- 

(a) the continuance in force of any such enactment in the e of 
Uttaranchal; 	

(b) the previous oper tion of any.such enactment or anything duly done . • 
or suffered there under: or , 	• 	. 	. . ' •(c) any •other enactment in which such enactm lied. 
incorporated or referred to or 

; (d) the validity itiValidity, effect or consequences Of anything already , done or suffered, or any right, title or obligation or liability already acquired. acerued or inclined (including; in 'particUlar, the vesting in tile State of all estates and the cessation of all rights title and interest of all the intermediaries . 	• • 	.. 	•• thercin1. or any remedy or proCeeding in respect •  thereof. or any release, or 
discharge of or 'front any dcbt penalty. Obligation. liability. 'claim or demand. 
or any indemnity already-granted or the Pma of any Pasr.ire! qr thine; or 

(e) any principle . or rule of law or establiShed jurisdiction, form or Course of pleading Practice or procedure 'or existing usage custom  reatriction;clemPtian,' c1114 or appointment
provided that anything 'clone or apy...action talccn 6ncludipg -any s, assessments, argointmertis and transfers made, notificattons,• stnumonSei, notices, warrants, proclamations iSsued, powers conferred leases granted, boundary marks fixed records of rights and Miler IreCOrds prepared or maintained,' lights acquired :or liabilities.' incurred) under any such enactment shall, in .

Sep far as they are not 
inconsistent with the .

prOVIsions Of this Code; be deemed to have been done Or 'taken :under the •corresponding .provisions 'of this Co.dC.....an'd. shall 'continne to be in force accordingly unless and s9petst -t;9 anything done or acti
under this C - 
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Applicability of the 
Code to pending 
proceedings 

Power to remove 
difficulties 

Rules

231. ( I) Save as otherwise expressly' provided in this Code, all cases 

pending before the State Government or any revenue court immediately before the 

commencement of this Code, whether in app,eal, revision. review 'or otherwise, shall 

be decided in accordance with the provisions of the appropriate law, which would 

have been applicable to them had this Code not been passed. 

(2) All cases pending in Any civil court immediately before the, 

commencement of this Code which would under this Code be exclusively triable by 

a revenue court; shall be disposed of by such civil court according to the law In 

force prior to the date of such commencement. 

232. (I) The State Government may, for the purposes of removing any 

difficulty, particularly in-- relation to the transition from the provisions of the 

enactments repealed by this Code to the provisions of this Code, by a notified order. 

direct that the provisions of this Code shall during such period as may be Specified 

in the order, have effect subject to ,such adaptations.' -whether by way of

modification, addition or omission as it may deem necessary or expedient: 

Provided that no such order shall be made after two years from:  the date of

commencement of this Code. 

Every order made under sub-section (1) shall be laid before both the 

Houses of the Stale Legislature, as soon as may be after it is made. 

No order made under sub-section(I) shall be called M question in any 

court on the ground that no difficultY.  as is referred to in that sub-section existed or

was required to ye removed. 

233. (1) The State Government may by notification make rules for carrying

out the purposes of this Code. 

(2) With out prejudice to the generality of the foregoing power, such rules

may also provide for- 

(i) The terms and conditions of service of the Chairman and other

members of the Board; 

(fi) Regulating the distribution of business of the Board and making

territorial division of its jurisdiction; 	 •

Guide lines for alteratiOn, abolition or creation of revenue areas; 

The procedure for demareation of boundaries, the specification,

construction and maintenance of boundary marks, levy and recovery of

cost thereof; 

The procedure of preparation and maintenance of maps.

documents, statements, records and registers under this Code,, procedure

for their inspection and supply of certified copies or extracts thereof; 

(vi). The procedure for submission of reports abbut succession and

transfer, by the registering authority to the Tahsildar apd for revision of

village records, including proceedings for mutaiion and correction of

village records; 

'(vii) The procedure for preparation, supply and maintenance of Kisan

Bahi and matters conneeted therewith, including fees to be charged

therefore; 

The, procedure, regarding plantation -of trees on the sides of

public roads, paths or canals, add determination of disputes regarding trees

iri.abadi and unoccupied land; 

The protection, preservation and disposal of properties belonging

to or vested in the State Government, Gram Sabha or other local authority,

including detennination of compensation for damages misappropriation or

wrongful occupation there of; 
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The principles for assessment of land revenue, including its variation, 
remission, suspension, and apportionment; 	 • 

The procedure for collection of land revenue and other public 
moneys, and the matters connected with the execution of- various, processes 
there for, including the fixation of costs and collection:charges; 

The procedure regarding fixation and Commutation of rent, including 
circumstances in which the arrears of rent could be written off; 

The procedure for appointment of legal practitioners in litigation 
relating to a Gram Sabha or a Bhumi Prabandhak Samiti, and the terms and. 
conditions of 'such appointment; 

The procedure relating to the conduct and prosecution of ;nits, 
appeals and other proceedings, including .the procedure of conducting various 
inquiries under the provisions of this Code; 

The procedure for granting lease by the Collector; cancellation of 
such lease and eviction of uriauthorised occupants from the land belonging to 
the State Government, Gram Sabha and local authority; 

The procedure regarding allotment of „land entrusted to the Gram 
Sabha, restoration of • possession to the .allpttee and • cancellation, of such 
allotment; . 

The duties of any officer authority having jurisdiction under this 
Code and the procedure to be followed by him; 

(xvii) Imposition of limits of time with in which any act specified under 
this Code has to be performed; 	. . 	. 

(xix) The fees to be paid in respect of suita, appeals, applications and 
other proceedings under this Code; . 

, 	(xx) The regulation of fishing in rivers, lakes, ',ends and tanks entrusted 
to a Gram Sabha or other local authority; 

„ 	(xxi) The regulation of pasture lands, cremation or burial grounds, and 
catching, hunting and shooting of animals and birds in villages; 

(xxii) Any other matter for which rules are required to be or inay bq made 
under this Code. . . 	. 

The rules . and orders made by.  the State Government or the Board before the 
commencement of this Code, under any .of the enactments repealed and in force on the 
date of such commencement, shall, except to the extent of inconsistency with the 
provisions thereof, continue be in force, until they are rescinded altered or substituted in 
accordance with the Provisions Of this Code. 	- 

It shall be lawful for the 'State Government; in making rules under this 
section, to prescribe that any, person committing a- breach of thesame•shall in addition to 
any other consequences that would ensue from such breach, be punishable with such fine 
not exceeding one thousand rupees as the offibei or .  authority specified for the purpose 

may deem fit to impose. 	, 

234. (1) Subject to the provisions of this Code and the •rules made there under, 
the Board may, with the previous approval of the State Government, make regulations— 

(a) governing the procedure of the.. 	revenue courts and the revenhe 
officers in respect of suits, applications and proceedings under this Code; 

(b)-  containing directions for the preparation,•maintehante . and supervision 
of land records and matters connected therewith; .. 

(c) prescribing. the duties of Tehsildars and. Naib-Tehsildars and 
regulating their posting, transfers and their appointment in temporary vacancies. 

(2) All regulations made in accordance with sub-section (1) shall have the force 
of law.. 

(3) The Revenue Court Manual and the Land Records Manual in force on the 
date of commencement of this Code, shall continue to remain in force until amended 
rescinded or replaced by any regulations made under this section. 
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FIRST SCHEDULE 
(See Sections 2 and 230) 

LIST—A 
Enactments of general appli

Serial 
Name of the enactments repealed 

No. 

I. The United Provinces Revenue Officers Regulation, 1803 
	. 2. The Bengal Indigo Contracts Regulation 1823 (Bengal Regulation No 6 of 1823) - 

3.. The Bengal Indigo Contracts Regulation Act 1830. (Bengal Regulation No.5 of 1830) . he  inigal kexen
 (Settlement and, Deputy. Collectors) Regulatio

 No.9 of 833)  
Bengal Indigo ntracts Act, 1836 (Act No. 10 of 18)6) . The Bundelknand Alienation oftand Act 1903 (Act No.2 of 1903) Senates Family Domains. Act, 1904 (Act No. iii 01 1904) • . 8. Uttar Pradesh Merged States (Application Of Law) Act, 1950-(Att No.8 of 1950Y .

9. Dudhi Robertsganj (Distriot.Minttpur),Agriculturists Debts Relief Act, 
'  

.10. The United Provinces Land Revenue Act, 19011.. The Pargana of KUwar Raja Act, 1911 ' 12. The Pargana of Kaswar•Raja Act, 3915
,  

13: The Goraldipur Goraits Act, 1919 14. The United Provinces Board of Reveniie Act, 1922 
IS. The U.P. Abatement o 
16.

. The U.P. Hindu Women's Right to Property (Exte

f Rent Suits Act, 1938 

, 

17. The U.P. Village Ahadi Act, 1947 
i 

18. The U.13: 
 Agricultural Tenants (Aequisition of Privileges) Act, 1949 19. The Uttar Pradesh Zamindari Abolition and and Reforms Act, 1950 20. The Rampur Stay of Ejectment Suits and Proceednig Act, 19M 21. The U.P. Commutation of Rent (Regulation of Prolleedings) ActThe 1.1.P. Stay of Suits and Procee:dings (Mirzapar) Act,-1952 The Uttar Pradesh and Reforms (Supplementary) Act, 1952' 

24: 
 The Rampur Thekedari and Pettedari Abolition Act, 1953 The Uttar Pradesh Urban Areas Zainindari Abolition -and and ReformsThe Uttar Pradesh and Reforms (Evacuee Land) Act, 1957 27. The litter Pradesh Governinent Estates Thekederi Abolition Act, 1958 

28. The U.P. Recovery of GoVemrnent Dues (Acquired Estates and Determined Leases) Act, 1960 
The UP. Malguzari Tatha Lagan PS Apatik Adhibhar Aahiniyam,.1965 The e s

ttar Pradesh Board of Revenue (Regulation of Piocedure) Act, 1966 
The sh Government Estates Thekedari Abolition (Re-enactment and ;•1;iiiall-lon) Act, 1970 
The Litter Pradesh and Tenures (Regulation of Inaisfer) (Re1enactment and Va



LIST-B 
nactments having special reference to territories now comprised in the State of Uttaranchal • ry Assistant Collector's Decrees, and Orden Validating Act, 1938 2: lannsar Bawar Security of Tenure and Land Records

.Act, 1952 kumaun Agricultural Lands(Miscellaneous Provision) Act,1954 
	. launsar-Bawar Pargana (District Delnadun) Revenue Officials (Special Powers) Act,1958 Jeunsar Bawar Zamindari Abolition and Land Reforms Ad, 1956 
	. Kumaun and Uttarakhand Zamindari Abolution and Land Reform Act, 1960 kumaun and G.

arliwal Water (Collection, Retention and Distribution) Act, 1

SECOND SCHEDULE 

[See Sections 206 (2) (a)] • 
Matters excluded from the jurisdiction of the Civil Court 1. My question regarding the-demarcation of boundaries of fixing of boundary niaAny claim to question a decision determining abadi made by the Collector. 

My claim to have any-entry made in any revenue records or to have any such entry omitted, amended or substituted. 4. Any question regarding the assessment, remission or suspension of land revenue or rent 
Any claim connected with or arising out or the collection by the state Government or the 

enforcement by such Government of any process for the recoveri of land revenue or any Sum 
recoverable is an arrear of land revenue under this Code or any other law for the time being 

Any claim a'gainst the vesting of any property.in the State Government, Gram Sabha or other local
-

.... - . - 

in force. 	 • 

authority under thn Code. 	 . Any question relating to the levy or imposition of a fine; cost, expense, charge, penalty or . 	compensation under thn Code. . 	. 	• 	. 	 . . S. Any 'question regarding re-instatement of a bhumidhar or asami wrongfully. ejected, or - 9. My claim to compel the performance of any duty imposed by this Code on any revenue officer 

dispossessed from any land. 

appointed under this Code. My question, relating to division, creation amalgamation, abolition or re-adjustment of revenue. . 	
areas and Lelchpal's circles under Chapter II. Any question relating to the. allotment of land referred to in section 65' or section 130 

.or 
cancellation of such allounent. My clairn to question a direction issued by the Collector under section 72. 

My claim to question the delivery of possession over any land and part thereof referred to 
section 129; or the eviction of any person under section 139 or section 204. 

Any claim to question the validity of any order made by the State Government uAny claim regarding possession over any land. Any claim to establish the rights of a co-tenure-holder in respect of any land. 

'Urn zmitiwur 	1.2 ir'47Fg13, 2012 ' 



Commissioner 

Commissioner 
	

1Thard 

-Do 
	

' Do 

Do 

Do 

Do 

Do 

Collector 

Collector 

Commissioner 

Do 

Do 

Do 

Do 

Nil- 

Nil 

Board 

Do 
	

Do 

Sub-Divisional 
Officer 

. Collector 

Commissioner 

Do 

Do 

Nil 

Nil 

Board 

Do 

Do 

120   IltE 3-TTIMRul ic, 12 fsCfriR, 2012 

THIRD SCHEDULE 

(See Sections 206, 207 and 208) 

Section Description of suit application 
or proceedings 

Court or Officer 
of original 
jurisdiction 

First Appeal Second - 
Appeal 

5 1 4 3 

24 •  Boundary and boundary marks Sub-Divisional 
Officer 

Commissioner 

2 

35 Mutation cases Tehsildar Sub-Divisional 
Officer, 

Commissioner 

Disputes relating to trees 

Application for fixation of rent 

Application for commutation of 
rent 

Suit for declaration by 
bhuthidhar or asami 
Suit for declaration by Gram 
Sabha 
Suit by a Government lessee for 
ejectment or for damages or 
both 

Collector 

Do 

54,56,57 

67 

82(2)(c) 

85(1) 

85(2) 

96(2) 

Commissioner 
Eviction of illegal occupier from 
land of Gram Sabha 
Suit for ejectment by a 
bumidhar against the person • in 
possession of -any land on the 
basis of a contract or lease 
Suit for ejectment by Gram 
Sabha agairfst a bhumidhar with 
non-transferable rights 
Suit for ejectment by a land 
holder against an asami 
Suit for partition by a disabled 
co-sharer 	• 
Suit for division of a holding 
Suit for ejectment of an asami 
Suit for recovery of arrears or 
rent against an asami • 

Suit 	for 	injunction, 
compensation etc. 
Suit for ejectment against a 
person occupying land without 
title or for damages or for both 

Suit 	for 	possession, 
compensation or injunction • • 

Sub-Divisional • 
Officer 

Sub-Divisional 
Officer 

Do 

Do 

Do 

Do 

Tahsildar 

Tahsildar 

Sub-Divisional 
Officer 

Do 

Tahsildar 

Sub-Divisional 
Officer 

Do 

Do 

Do 

116 

131(1) 

131(4) 

133 

134 

137(1) 

139(1) 

144 . 

145 

1510) 

First Class (other than the Sub-Divisional Officer) to whom the case maybe transferred by g

1370) and section 139(1) to Section 151(1) may be heard and decided also by any Assistant Collectoi, 

special order of the Collector.- 

NOTE- The suits appearing in the entries relating section 82(2) (c) to section 131 (1) sections, 134, 
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FOURTH SCHEDULE 
(See Section 222) 

List—"A" 
List of villages of Pargana Ahraura 

1.

Baghor 

Baghri 

4. Bantara 

Bat, 

Bhawanipur 
Dhotwa 

• 8. Ghurahi 
Khamalhria 
1Chan Arzampur 

Ban lmlis 

largal Mahal 
Semra Barh

Kutlupur 

Lohra 

Maddhuptif 
Majhui 

15.. Mubaralcpur 
Magnar Haraiya 
Pavahi 

Sukrut 

Takia 

Nibia • 

Rampur B ho 
Sonbarsa 

List—"B" • 
List of *Wages of.Pargana Bhagwat 

STATEMENT OF OBJECTS AND. REASONS • . 	.  as many as 39 Acts relating to revenue law are enforced in the .State of Uttar Pradesh. Out of these Acts, Uttar Pradesh Zamindari Abolition and Land Reforms Act, 1950 and UP. Land Revenue Act, 1901 are the important Acts. Several enactments were enacted during the British regime. Most of the , provisions of those have become absolete, Some of the provisions of those enactments are inconsistent with each other. On account of different provisions in different enactments relating to revenue law, the revenue litigations have considerably increased? Consequently the revenuetases are pending for disposal for a very long period. Under these circumstances it has become necessary to consolidate with modifications of relivent provisions a all these enactments into single enactment.. It has, therefore, been decided to provide for consolidating and amending the laws relating to land-tenures and land revenue in the State and for matters connected therewith and incidental thereto. The UP. Revenue Code Bill, 2006 has, therefore, been prepared to fulfil the above mentioned requirements. 
The Uttar Pradesh ReV6tue COcle Bill, 2006, is introduced a
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No. 1469(2)/LXXIX-V-1-19-1(Ka)4-19 

Dated Lucknow, August 5,2019 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the 

Governor is pleased to order the publication of the following English translation of the Uttar 

Pradesh Rajaswa Samhita (Sanshodhan) Adhiniyam, 2019 (Uttar Pradesh Adhiniyam Sankhya 7 

of 2019) as passed by the Uttar Pradesh Legislature and assented to by the Governor on August 

2, 2019. The Rajaswa Anubhag-1 is administratively ancemed with the said Adhiniyam. 

THE UTTAR PRADESH REVENUE CODE (AMENDMENT) 

ACT, 2019 

(UP. Act No. 7 of 2019) 

[As passed by the Uttar Pradesh Legislature] 

AN 

ACT 

Short title and 
commencement 

Amendment of 
section 24 of UP 
Act no. 8 of 2012 

to amend the Uttar Pradesh Revenue Code, 2006 for facilitating the 
availability of land for industrialization and agricultural development in the state of 
Uttar Pradesh and for changes in subjects related to inheritanee of land holders. 

IT IS HEREBY enacted in the Seventieth Year of the Republic of India as - 
follows:- 

(1) This Act may be called the Uttar Pradesh Revenue Code (Amendment) 
Act, 2019. 

(2) It shall be deemed to have come into force on March 10,2019. 

In section 24 of the Uttar Pradesh Revenue Code, 2006 hereinafter referred 
to as the principal Act, in sub-section (4), for the words "the order of the Commissioner 
shall be final," the words "The order of the Commissioner shall, subject to the 
provisions of section 210, be final" shall be substituted 
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Amendment of 
section 38 

In section 38 of the principal Act, in sub-section (4), for the words "The 
decision of the Commissioner shall be final,"*the words "The decision of the 
Commissioner shall, subject to the provisions of section 210, be final" shall be 
substituted 

In section 66 of the principal Act, in sub-section (3) for the words "Every 
order of the Collector made under this section shall be final", the words "Every order 
of the Collector made under this section shall, subject to the provisions of section 210, 
be final" shall be substituted. 

In section 69 of the principal Act, in sub-section (3) for clause (c) the 
following clause shall be substituted, namely :- 

"(c) The payment of expenses incurred on protection, preservation and 
development of lands of common utility; and" 

In section 72 of the principal Act, in sub-section (1) for clause (c) the 
following clause shall be substituted, namely:- 

"(c) one or more Divisional Government Counsel (Revenue) for the 
divisional head-quarters who shall also look after the work related to Circuit 
Courts of the Board, (wherever Circuit Courts exist at Division level) and" 

In section 77 of the principal Act, in sub-section (2) for the words "in the 
same Gram Panchayat" the words "in the same or any nearby Gram Panchayat" shall 
be substituted 

For section 80 of the' principal Act, the following section shall be 
substituted, namely :- 

"80 (1) Where a bhumidhar with transferable rights uses his holding or part 
thereof, for industrial, commercial or residential purposes, the Sub-Divisional Officer 
may, suomotu or on an application moved by such bhumidhar, after making such 
enquiry as may be prescribed, either make a declaration that the land is being used for 
the purpose not connected with agriculture or reject the application. The Sub-
Divisional officer shall take a decision on the application within forty five working 
days from the date of receipt of the application. In case the application is rejected, the 
Sub-Divisional officer shall state the reasons in writing for such rejection and inform 
the applicant of his decision. 

(2) Where a bhumidhar with transferable rights proposes to use in future his 
holding or part thereof, for industrial, commercial or residential purposes, the Sub-
Divisional Officer may on an application moved by such bhumidhar, after making 
such enquiry as may be prescribed, either make a declaration that the land may be 
used for the purpose not connected with agriculture or reject the application, within 
forty five working days from the date of receipt of the application. In case the 
application is rejected, the Sub-Divisional officer shall state the reasons in writing of 
such rejection and inform the applicant of his decision: 

Provided that for declaration under this sub-section there must exist a 
boundary wall surrounding the holding or part thereof, which is proposed to be used 
for such purpose: 

Provided fiwther that if the bhumidhar fails to start the proposed non 
agricultural activity within a period of five years from the date of declaration under 
this sub-section, then the declaration under sub-section (2) for the holding or part 
thereof shall lapse: 

Provided also that a declaration under this sub-section (2) shall not amount 
to change of land use and the land shall continue to be treated as agricultural land 
only. However, the bhumidhar shall be entitled to obtain loan and other necessary 
permissions, clearances etc. for the activity or project, proposed on the holding or part 
thereof, for which declaration under this sub-section has been obtained. 

Amendment of 
section 66 

Amendment of 
section 69 

Amendment of 
section 72 

Amendment of 
section 77 

Amendment of 
section 80 
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Amendment of 
section 81 

Amendment of 
section 89 	. 

A bhumidhar possessing declaration under sub-section (2) for his holding 

or part thereof, may apply to Sub-Divisional officer for converting declaration under 

sub-section (2) to a declaration under sub-section (1), after completion of construction 

activity or start of the proposed non- agricultural activity, within a period of five years 

from declaration under sub-section (2). On receipt of such an application, the Sub-

Divisional officer, after making such enquiry as necessary, shall approve or reject the 

application within a period of 15 days from the receipt of the application. In case of 

rejection, he shall record in writing the reasons for such rejection: 

Provided that for conversion of declaration under sub-section (2) to a 

declaration under sub-section (1), the bhumidhar shall be liable to pay only the balance 

amount of fee payable, calculated at prevailing circle rate, after adjusting the amount 

already paid by him for declaration under sub-section (2) earlier. 

No application for a declaration under sub-section (1) or (2), moved by 

any co-bhumidhar having undivided interest in bhumidhari land shall be maintainable, 

unless application is moved by all the co-bhumidhars of such bhumidhari land. In case 

only one of the co-bhumidhar wants to get a declaration for his share in the land with 

joint interest, then such an application shall be entertained only after the respective 

shares of the co-bhumidhars in the land have been divided in accordance with the 

provisions of law. 

(5)The application for declaration [under sub-section (1) or sub-section (2)] 

shall contain such particulars and shall be made in such manner as may be *scribed. 

(6)Where the application under sub-section (1) or sub-section (2) is made in 

respect of a part of the holding, the sub-divisional officer may, in the manner 

prescribed, demarcate such part for purposes of such declaration. 

No declaration under this section shall be made by the sub-divisional 

officer, if he is satisfied that the land or part thereof is being used or is proposed to be 

used for a purpose which is likely to cause a public nuisance or to affect adversely 

public order, public health, safety or convenience or which is against the uses proposed 

in the master plan. 

In case the land or part thereof for which a declaration under this section 

is being sought falls within the area notified under any Urban or Industrial 

Development Authority, then prior permission of the coyeemed Development 

Authority shall be mandatory. 	 ,`" 

The State Government may fix the scale of fees for declaration under this 

section and different fees may be fixed for different purposs: 

Provided that if the applicant uses the holding Air pat”hereof, for his own 

residential purpose, no fee shall be charged for the declaration under this section." 

In section 81 of the principal Act, for the words and figures "section 80" 

the words and figures "sub-section (1) of section 80" sh411 be substituted. 

In section 89 of the principal Act, for sub-section (3) the following sub-

sections shall be substituted, namely:- 

"(3) The State Government or an officer authorized for this purpose 

under this Act may approve an acquisition or purchase done or proposed to be 

done, in excess of the limits specified in sub-section (2), if such acquisition or 

purchase is in favour of a registered firm, company, partnership firm, limited 

liability partnership firm, trust, society or any educational or a charitable 

institution; and if it is of opinion that the acquisition or purchase would be in 

public interest and likely to generate economic activities (other than 

agricultural) and provide employment. In such case, the provisions of the 

Uttar Pradesh Imposition of Ceiling on Land Holding Act, 1960 shall not 

apply to such acquisition: 
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Provided that where the land has been acquired or purchased by a registered 
firm, company, partnership firm, limited liability partnership firm, trust, society or any 
educational or a charitable institution, without obtaining prior approval under this sub-
section the State Government or an officer authorized for this purpose under this Act, 
may give its appioval for regularizing such acquisition or purchase afterwards on 
payment of an amount as fine, which shall be five percent of the cost of the land in 
excess of the limit prescribed under sub-section (2), calculated as per the circle rate 
prevailing at the time of making the application. 

(4) Permission under sub-section (3) for acquisition or purchase of land by a 
registered firm, company, partnership firm, limited liability partnership firm, trust, 
society or any educational or a charitable institution in excess of limits prescribed 
under sub-section (2) shall be granted, on the conditions and in the manner prescribed, 
by :- 

the Collector concerned for acquisition or purchase of land upto 
20.2344 hectares; 

the Commissioner concerned for acquisition or purchase of land 
more than 20.2344 hectares and upto 40.4688 hectares; 

the State Government for acquisition or purchase of land more than 
40.4688 hectares. 

Provided that if the applicant fails to set up the project within a period of five 
years from the date of grain of permission under sub-section (3), the same shall lapse 
and the land acquired or purchased in excess of the limit prescribed under 
sub-section (2) shall vest in the State and the consequences of section 105 shall 
become applicable: 

Provided fluffier that the State Government may extend the period of 
permission granted under sub section (3) for a further period of maximum three years, 
after recording reasons for the same." 

11. For section 94 of the principal Act, the following section shall be Amendment of 
substituted, namely:- 	 section 94 

"94 (1) A Bhumidhar may lease out his holding or any part thereof to 
Lease by a 	any person, firm, company, partnership firm, limited liability 
Bhumidhar 

partnership firm, trust, society or any other legal entity for 
agriculture or for setting up a solar energy plant. Such lease shall be 

known as the private lease by a bhumidhar. 

Private lease by a Bhumidhar means a contract based on an 

agreement, with mutually agreed terms and conditions, between Lessor, who 

may be a Bhumidhar and the Lessee who wishes to undertake agricultural 

activities or set up a solar energy plant, by which the Lessor grants 

permission to the Lessee to use the land or holdhig or any part thereof for 

agricultural purposes or for establishment of solar energy plant, against a 

consideration in cash or kind or a share of produce, payable to the Lessor as 
per the lease agreement. 

Period of private lease by a bhumidhar — maximum period of the 
private lease by a Bhumidhar shall not exceed fifteen years at a time: 

Provided that, after the expiration of the first lease period, the duration 

of lease period may be further extended by mutual consent of the Lessor and 
the Lessee: 

Provided further that for purpose of establishing a solar energy plant, 
the maximum period may be upto thirty years. 

Conditions of the private Lease by a bhumidhar- The terms and 

conditions of the private lease by a bhumidhar shall be as mutually agreed 

between the Lessor and Lessee. The general conditions of the lease shall be in 
the manner as may be prescribed." 
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Amendment of 
section 95 

12. For section 95 of the principal Act, the following section shall be 

substituted, namely:- 
"95 Private lease by a bhumidhar may be oral or in writing or Registered 

Lease- how made, 	(1) Private Lease by a bhumidhar for a single crop or 
its termination 	for period upto one year may be either oral or in writing. 
and any dispute 
arising thereto 	Lease agreement for period exceeding one year shall be 

made by a registerecl instrument only. 

Private Lease by a bhumidhar to be recorded in remarks column of Record 

of Rights - In case of written or registered lease agreement, a copy of the agreement or 

deed shall be made available to Revenue Inspector concerned, who shall pass order for 

recording the details of the private lease by a bhumidhar lease agreement (names and 

other details of Lessor and Lessee; date of agreement; period of lease; proposed use of 

land; and annual lease rent) in the Remarks column of Record of Rights (khatauni).

•  

	• 

Private Lease by a bhumidhar shall not create any type of Tenancy Right-

An agreement of private lease by a Bhumidhar either registered under the Registration 

Act 1908 or countersigned by a Revenue Officer or Gram Pradhan or notarized by a 

Notary or oral, shall not create or confer any rights or interest in favour of the Lessee 

over the leased land, including protected tenancy or occupancy right or any other right 

against evictioñ.  or lease termination, other than those contained in this Act or Rules, 

the lease agreement shall not be used by the Lessee to establish and permanent right 

over the leased land in any Court of Law. 

Resumption of Land- After expiration of the private lease by a bhumidhar 

period of or termination of such private lease, the instrument of private lease by a 

bhumidhar shall be a nullify and if the period of such private lease is not extended, the 

leased land shall automatically revert to the Lessor and the Lessee shall hand over 

peaceful possession of the land, free from all encumbrances, to the Lessor and shall 

cease to have any right, title or interest in the land so leased out. 

Explanation- Regardless of any dispute, arising out of private lease made 

under .Section-94, pending before dny Court of Law, the Lessor shall be entitled to get 

peaceful possession of the leased land after the expiration of the private lease period 

and the Lessee shall have no right to retain possession over the leased land 

Effect of Private Lease by a bhumidhar - The-Provisions contained in the 	t.1) 

Code regarding private lease by a bhumidhar shall not have retrospective effect. 

Termination of the private lease by a bhumidhar - 

(a) Unless extended by mutual consent between the Lessor and 

Lessee, the private lease agreement would terminate on expiry of the private 

lease period mentioned in the agreement, 

(b) In case of non-payment of conpderation amount or annual lease 

rent by the Lessee by the due date, or if any Of the terms and conditions of the 
I 

private lease are violated by him, the private lease by a bhumidhar agreement 

may be terminated by the Lessor, prior to-expiry of the lease period, after 

giving due notice to the Lessee in writing. fr 

(c) In case the private lease agreement is proposed to be terminated 

prematurely by the Lessor, then the Lessee shall be entitled to remove such 

structures, maninery eft. that were created or installed by the Lessee on the . 

leased land. The Lessee would also be entitled to recover such damages and 

compensation from the Lessor, as agreed upon and laid down in the private 

lease agreement. 

m 2019 
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In case the Lessee wishes to terminate the lease agreement pre-

maturely or surrenders the land during the private lease by a bhumidhar 

period, then he shall have to give at least six months' notice to the Lessor and 

shall also be liable to pay the annual rent for the remaining part of the year to 

the Lessor, in addition to such other compensation, as agreed upon and laid 

down in the private lease by a bhumidhar agreement or as prescribed. 

In case after expiration of the private lease by a bhumidhar period or 

termination of the lease agreement, the Lessee fails to handover peaceful 

possession of the leased land to the Lessor, the Lessee shall be treated as 

unauthorised occupant and shall be liable to be ejected from the leased land. 

The Lessee shall also be liable to pay such penal rent or damages to the 

Lessor for the period of unauthorised occupation, as provided in the private 

lease by a bhumidhar agreement, in addition to the cost of such ejection. 

The Lessor and Lessee may terminate the private, lease by a 

bhumidhar on mutually agreed terms at any time. 

(7) Disputes arising out of the private lease by a bhumidhar- 

In an event of a dispute arising out of the private lease agreement by 

a bhumidhar, or any terms and conditions thereof; the Lessee and the Lessor 

shall make all efforts to amicably resolve and settle the dispute amongst 

themselves or if mutually agreed, by using mediation by a third party 

arbitrator or Gram Panchayat or Village Revenue Committee. 

If the dispute is not settled through the mechanism mentioned in 

clause (a) either party may file a petition before the Sub-Divisional Officer. 

The Sub-Divisional Officer shall adjudicate the dispute using the 

summary procedure within a period of thirty days of its institution. 

An appeal against the order, other than an interim order, passed by a 

Sub-Divisional Officer, shall lie before the Commissioner. The decision of 

Commissioner shall subject to the provision of section 210, be final." 

13. Sections 96 and 97 of the principal Act shall be omitted 

1-4. Section 103 of the—principal Act shall be omitted. 

For section 104 of the principal Act, the following section shall be 

substituted, namely:- 

"104.Every Lease or transfer of interest in any holding or part thereof 

made by a bhumidhar or any asami in contravention of the provisions of this 

Code shall be void." 

In section 105 of the principal Act, in sub-section (I) after clause (d) the 

following clause shall be inserted, namely :- 

"(e) the provisions of this section shall not apply to any lease made 

under section 94." 

In section 108 of Me principal Act, for sub-section (2) the following sub-

section shall be substituted, namely:- 

"(2) The following relatives of the male bhumidhar, asami or government 

lessee are heirs, subject to the provisions of sub section (1), namely- 

(a) widow, unmarried daughter and the male lineal descendants in the 

male line of descent as per stirpes : 

Omission of 
sections 96 and 97 

Omission of 
section 103 

Amendment of 
section 104 

Amendment of 
section 105 

Amendment of 
section 108 
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Provided that the widow and the son and unmarried daughter of a 
predeceased son how low-so-ever shall inherit per stirpes the share which 
would have devolved upon the predeceased son had he been alive; 

mother and father; 

married daughter; 

brother and unmarried sister being respectively the son and the 

daughter of the same father as the deceased, and son and unmarried daughter 
of a predeceased brother, the predeceased brother having been the son of the 

same father as the deceased; 

(e) son's daughter; 

(f) father's mother and father's father; 

Amendment of 
section 110 

daughter's son and unmarried daughter; 

married sister; 

half sister, being the daughter of the same father as the 

deceased; 

sister's son and unmarried daughter; 

half sister's son, and unmarried daughter, the sister having 

been the daughter of the saine father as the deceased; 

(I) brother's son's son and,unmarried daughter; 

father's father's son and unmarried daughter; 

father's father's son's son and unmarried daughter; 

mother's mother's son and unmarried daughter." 

18. In section 110 of the principal Act, the following section shall be . 
substituted namely:- 

"110 Where any female bhumidhar, asami otta government lessee dies, 
after the commencement of this Code, then her interest in any holding or its 
part shall subject to the. provisions of Sections 107. .to 109 devolve, -in 

accordance with the order of succession given below— 

son, unmarried daughter, son's son and unmarried daughter, son's 
son's son and unmarried daughter, predeceased son's widow, and predeceased 
son's predeceased son's widow, in equal shares as per stirpes: 

Provided firstly that the nearer shall exclude the remoter in the same 
branch: 

Provided secondly that a widow who has remarried, shall be excluded; 

husband; 	 • . 

married daughter; 

daughter's son and unmarried daughter; , 

father; 

(0 widowed mother; 

brother, being the son of the same father as the diseased and 
brother's son and unmarried daughtertas per stirpes; 

unmarried sister; 

married sister; 

sister's son and 'unmarried daughter." 

•••11 
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In section 210 of the principal Act, in the Hindi version, in sub-section (1) 
for the words "ctil4 ad Tel VI the words cnl PIk{ Wei t Wie  shall be 
substituted 

In the third Schedule to the principal Act, in the entrieS against sub-section 
(4) of section 131 and 133 for the word "Tehsildar" the words "Sub-divisional officer" 
shall be substituted 

Amendment of 
section 210 

Amendment of 
the third 
schedule 

U.P. 
Ordinance 
no.2 of 
2019 

( I )The Uttar Pradesh Revenue Code (Amendment) 
Ordinance, 2019 is hereby repealed. 

(2) Notwithstanding such repeal, anything done or any action 
taken underthe provisions of principal Act as amended by the Ordinance 
referred to in sub-section (1) shall be deemed to have been done or taken 
under the corresponding provisions of the principal Act as amended by this 
Act as if the provisions of this Act were in force at all material times. 

Repeal and saving 

STATEMENT OF OBJECTS AND REASONS 

The Uttar Pradesh Revenue Code, 2006 has been enacted to consolidate, and amend the law 
relating to land tenures and land revenue in the State of Uttar Pradesh. It was decided to amend the said 
Act with a view to facilitating the availability of land for industrialization and agricultural development in 
the State of Uttar Pradesh, to authorize a bhumidhar or an asami to lease out his/her holding or any part 
thereof to any person, firm, company, partnership firm, limited liability partnership firm, trust, society or 
any other legal entity for agriculture or for setting up a solar energy plant and for making changes in the 

"subjects related to inheritance of land holders in the whole of the state. 

In order to implement the aforesaid decision the Uttar Pradesh Revenue Code (Amendment) Bill, 
2018 was introduced in, and passed by, the Uttar Pradesh State Legislature. The said Bill was reserved by 
the Governor for the consideration of the President and sent to the Government of India for obtaining the 
assent of the President thereon. The Government of India had suggested certain amendments in the Bill. 
After considering the suggestion of the Government of India it was decided that the said Bill should be 
withdrawn and in place thereof the Uttar Pradesh Revenue Code (Amendment) Bill, 2019 by incorporating 
the amendments suggested by the Government of India shall be introduced in the State Legislature. 

Since the State Legislature was not in session and immediate legislative action was necessary to 
implement the aforesaid decision the Uttar Pradesh Revenue Code (Amendment) Ordinance, 2019 (U.P. 
Ordinance no.2 of 2019) was promulgated by the Governor on March 10, 2019. 

This Bill is introduced to replace the aforesaid Ordinance. 

By order, 
J.P. SINGH-II, 

Pramukh Sachiv. 

11110;170/101110—W4t0 .186 •<11/441-1,I—W0-2019—(555)-599 Illtit—Ere7/a/aiiiirci)d)1 
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No. 1469(2)/LXXIX-V-1-19-1(Ka)4-19 

Dated Lucknow, August 5,2019 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the 

Governor is pleased to order the publication of the following English translation of the Uttar 

Pradesh Rajaswa Samhita (Sanshodhan) Adhiniyam, 2019 (Uttar Pradesh Adhiniyam Sankhya 7 

of 2019) as passed by the Uttar Pradesh Legislature and assented to by the Governor on August 

2, 2019. The Rajaswa Anubhag-1 is administratively ancemed with the said Adhiniyam. 

THE UTTAR PRADESH REVENUE CODE (AMENDMENT) 

ACT, 2019 

(UP. Act No. 7 of 2019) 

[As passed by the Uttar Pradesh Legislature] 

AN 

ACT 

Short title and 
commencement 

Amendment of 
section 24 of UP 
Act no. 8 of 2012 

to amend the Uttar Pradesh Revenue Code, 2006 for facilitating the 
availability of land for industrialization and agricultural development in the state of 
Uttar Pradesh and for changes in subjects related to inheritanee of land holders. 

IT IS HEREBY enacted in the Seventieth Year of the Republic of India as - 
follows:- 

(1) This Act may be called the Uttar Pradesh Revenue Code (Amendment) 
Act, 2019. 

(2) It shall be deemed to have come into force on March 10,2019. 

In section 24 of the Uttar Pradesh Revenue Code, 2006 hereinafter referred 
to as the principal Act, in sub-section (4), for the words "the order of the Commissioner 
shall be final," the words "The order of the Commissioner shall, subject to the 
provisions of section 210, be final" shall be substituted 
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Amendment of 
section 38 

In section 38 of the principal Act, in sub-section (4), for the words "The 
decision of the Commissioner shall be final,"*the words "The decision of the 
Commissioner shall, subject to the provisions of section 210, be final" shall be 
substituted 

In section 66 of the principal Act, in sub-section (3) for the words "Every 
order of the Collector made under this section shall be final", the words "Every order 
of the Collector made under this section shall, subject to the provisions of section 210, 
be final" shall be substituted. 

In section 69 of the principal Act, in sub-section (3) for clause (c) the 
following clause shall be substituted, namely :- 

"(c) The payment of expenses incurred on protection, preservation and 
development of lands of common utility; and" 

In section 72 of the principal Act, in sub-section (1) for clause (c) the 
following clause shall be substituted, namely:- 

"(c) one or more Divisional Government Counsel (Revenue) for the 
divisional head-quarters who shall also look after the work related to Circuit 
Courts of the Board, (wherever Circuit Courts exist at Division level) and" 

In section 77 of the principal Act, in sub-section (2) for the words "in the 
same Gram Panchayat" the words "in the same or any nearby Gram Panchayat" shall 
be substituted 

For section 80 of the' principal Act, the following section shall be 
substituted, namely :- 

"80 (1) Where a bhumidhar with transferable rights uses his holding or part 
thereof, for industrial, commercial or residential purposes, the Sub-Divisional Officer 
may, suomotu or on an application moved by such bhumidhar, after making such 
enquiry as may be prescribed, either make a declaration that the land is being used for 
the purpose not connected with agriculture or reject the application. The Sub-
Divisional officer shall take a decision on the application within forty five working 
days from the date of receipt of the application. In case the application is rejected, the 
Sub-Divisional officer shall state the reasons in writing for such rejection and inform 
the applicant of his decision. 

(2) Where a bhumidhar with transferable rights proposes to use in future his 
holding or part thereof, for industrial, commercial or residential purposes, the Sub-
Divisional Officer may on an application moved by such bhumidhar, after making 
such enquiry as may be prescribed, either make a declaration that the land may be 
used for the purpose not connected with agriculture or reject the application, within 
forty five working days from the date of receipt of the application. In case the 
application is rejected, the Sub-Divisional officer shall state the reasons in writing of 
such rejection and inform the applicant of his decision: 

Provided that for declaration under this sub-section there must exist a 
boundary wall surrounding the holding or part thereof, which is proposed to be used 
for such purpose: 

Provided fiwther that if the bhumidhar fails to start the proposed non 
agricultural activity within a period of five years from the date of declaration under 
this sub-section, then the declaration under sub-section (2) for the holding or part 
thereof shall lapse: 

Provided also that a declaration under this sub-section (2) shall not amount 
to change of land use and the land shall continue to be treated as agricultural land 
only. However, the bhumidhar shall be entitled to obtain loan and other necessary 
permissions, clearances etc. for the activity or project, proposed on the holding or part 
thereof, for which declaration under this sub-section has been obtained. 

Amendment of 
section 66 

Amendment of 
section 69 

Amendment of 
section 72 

Amendment of 
section 77 

Amendment of 
section 80 
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Amendment of 
section 81 

Amendment of 
section 89 	. 

A bhumidhar possessing declaration under sub-section (2) for his holding 

or part thereof, may apply to Sub-Divisional officer for converting declaration under 

sub-section (2) to a declaration under sub-section (1), after completion of construction 

activity or start of the proposed non- agricultural activity, within a period of five years 

from declaration under sub-section (2). On receipt of such an application, the Sub-

Divisional officer, after making such enquiry as necessary, shall approve or reject the 

application within a period of 15 days from the receipt of the application. In case of 

rejection, he shall record in writing the reasons for such rejection: 

Provided that for conversion of declaration under sub-section (2) to a 

declaration under sub-section (1), the bhumidhar shall be liable to pay only the balance 

amount of fee payable, calculated at prevailing circle rate, after adjusting the amount 

already paid by him for declaration under sub-section (2) earlier. 

No application for a declaration under sub-section (1) or (2), moved by 

any co-bhumidhar having undivided interest in bhumidhari land shall be maintainable, 

unless application is moved by all the co-bhumidhars of such bhumidhari land. In case 

only one of the co-bhumidhar wants to get a declaration for his share in the land with 

joint interest, then such an application shall be entertained only after the respective 

shares of the co-bhumidhars in the land have been divided in accordance with the 

provisions of law. 

(5)The application for declaration [under sub-section (1) or sub-section (2)] 

shall contain such particulars and shall be made in such manner as may be *scribed. 

(6)Where the application under sub-section (1) or sub-section (2) is made in 

respect of a part of the holding, the sub-divisional officer may, in the manner 

prescribed, demarcate such part for purposes of such declaration. 

No declaration under this section shall be made by the sub-divisional 

officer, if he is satisfied that the land or part thereof is being used or is proposed to be 

used for a purpose which is likely to cause a public nuisance or to affect adversely 

public order, public health, safety or convenience or which is against the uses proposed 

in the master plan. 

In case the land or part thereof for which a declaration under this section 

is being sought falls within the area notified under any Urban or Industrial 

Development Authority, then prior permission of the coyeemed Development 

Authority shall be mandatory. 	 ,`" 

The State Government may fix the scale of fees for declaration under this 

section and different fees may be fixed for different purposs: 

Provided that if the applicant uses the holding Air pat”hereof, for his own 

residential purpose, no fee shall be charged for the declaration under this section." 

In section 81 of the principal Act, for the words and figures "section 80" 

the words and figures "sub-section (1) of section 80" sh411 be substituted. 

In section 89 of the principal Act, for sub-section (3) the following sub-

sections shall be substituted, namely:- 

"(3) The State Government or an officer authorized for this purpose 

under this Act may approve an acquisition or purchase done or proposed to be 

done, in excess of the limits specified in sub-section (2), if such acquisition or 

purchase is in favour of a registered firm, company, partnership firm, limited 

liability partnership firm, trust, society or any educational or a charitable 

institution; and if it is of opinion that the acquisition or purchase would be in 

public interest and likely to generate economic activities (other than 

agricultural) and provide employment. In such case, the provisions of the 

Uttar Pradesh Imposition of Ceiling on Land Holding Act, 1960 shall not 

apply to such acquisition: 
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Provided that where the land has been acquired or purchased by a registered 
firm, company, partnership firm, limited liability partnership firm, trust, society or any 
educational or a charitable institution, without obtaining prior approval under this sub-
section the State Government or an officer authorized for this purpose under this Act, 
may give its appioval for regularizing such acquisition or purchase afterwards on 
payment of an amount as fine, which shall be five percent of the cost of the land in 
excess of the limit prescribed under sub-section (2), calculated as per the circle rate 
prevailing at the time of making the application. 

(4) Permission under sub-section (3) for acquisition or purchase of land by a 
registered firm, company, partnership firm, limited liability partnership firm, trust, 
society or any educational or a charitable institution in excess of limits prescribed 
under sub-section (2) shall be granted, on the conditions and in the manner prescribed, 
by :- 

the Collector concerned for acquisition or purchase of land upto 
20.2344 hectares; 

the Commissioner concerned for acquisition or purchase of land 
more than 20.2344 hectares and upto 40.4688 hectares; 

the State Government for acquisition or purchase of land more than 
40.4688 hectares. 

Provided that if the applicant fails to set up the project within a period of five 
years from the date of grain of permission under sub-section (3), the same shall lapse 
and the land acquired or purchased in excess of the limit prescribed under 
sub-section (2) shall vest in the State and the consequences of section 105 shall 
become applicable: 

Provided fluffier that the State Government may extend the period of 
permission granted under sub section (3) for a further period of maximum three years, 
after recording reasons for the same." 

11. For section 94 of the principal Act, the following section shall be Amendment of 
substituted, namely:- 	 section 94 

"94 (1) A Bhumidhar may lease out his holding or any part thereof to 
Lease by a 	any person, firm, company, partnership firm, limited liability 
Bhumidhar 

partnership firm, trust, society or any other legal entity for 
agriculture or for setting up a solar energy plant. Such lease shall be 

known as the private lease by a bhumidhar. 

Private lease by a Bhumidhar means a contract based on an 

agreement, with mutually agreed terms and conditions, between Lessor, who 

may be a Bhumidhar and the Lessee who wishes to undertake agricultural 

activities or set up a solar energy plant, by which the Lessor grants 

permission to the Lessee to use the land or holdhig or any part thereof for 

agricultural purposes or for establishment of solar energy plant, against a 

consideration in cash or kind or a share of produce, payable to the Lessor as 
per the lease agreement. 

Period of private lease by a bhumidhar — maximum period of the 
private lease by a Bhumidhar shall not exceed fifteen years at a time: 

Provided that, after the expiration of the first lease period, the duration 

of lease period may be further extended by mutual consent of the Lessor and 
the Lessee: 

Provided further that for purpose of establishing a solar energy plant, 
the maximum period may be upto thirty years. 

Conditions of the private Lease by a bhumidhar- The terms and 

conditions of the private lease by a bhumidhar shall be as mutually agreed 

between the Lessor and Lessee. The general conditions of the lease shall be in 
the manner as may be prescribed." 
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Amendment of 
section 95 

12. For section 95 of the principal Act, the following section shall be 

substituted, namely:- 
"95 Private lease by a bhumidhar may be oral or in writing or Registered 

Lease- how made, 	(1) Private Lease by a bhumidhar for a single crop or 
its termination 	for period upto one year may be either oral or in writing. 
and any dispute 
arising thereto 	Lease agreement for period exceeding one year shall be 

made by a registerecl instrument only. 

Private Lease by a bhumidhar to be recorded in remarks column of Record 

of Rights - In case of written or registered lease agreement, a copy of the agreement or 

deed shall be made available to Revenue Inspector concerned, who shall pass order for 

recording the details of the private lease by a bhumidhar lease agreement (names and 

other details of Lessor and Lessee; date of agreement; period of lease; proposed use of 

land; and annual lease rent) in the Remarks column of Record of Rights (khatauni).

•  

	• 

Private Lease by a bhumidhar shall not create any type of Tenancy Right-

An agreement of private lease by a Bhumidhar either registered under the Registration 

Act 1908 or countersigned by a Revenue Officer or Gram Pradhan or notarized by a 

Notary or oral, shall not create or confer any rights or interest in favour of the Lessee 

over the leased land, including protected tenancy or occupancy right or any other right 

against evictioñ.  or lease termination, other than those contained in this Act or Rules, 

the lease agreement shall not be used by the Lessee to establish and permanent right 

over the leased land in any Court of Law. 

Resumption of Land- After expiration of the private lease by a bhumidhar 

period of or termination of such private lease, the instrument of private lease by a 

bhumidhar shall be a nullify and if the period of such private lease is not extended, the 

leased land shall automatically revert to the Lessor and the Lessee shall hand over 

peaceful possession of the land, free from all encumbrances, to the Lessor and shall 

cease to have any right, title or interest in the land so leased out. 

Explanation- Regardless of any dispute, arising out of private lease made 

under .Section-94, pending before dny Court of Law, the Lessor shall be entitled to get 

peaceful possession of the leased land after the expiration of the private lease period 

and the Lessee shall have no right to retain possession over the leased land 

Effect of Private Lease by a bhumidhar - The-Provisions contained in the 	t.1) 

Code regarding private lease by a bhumidhar shall not have retrospective effect. 

Termination of the private lease by a bhumidhar - 

(a) Unless extended by mutual consent between the Lessor and 

Lessee, the private lease agreement would terminate on expiry of the private 

lease period mentioned in the agreement, 

(b) In case of non-payment of conpderation amount or annual lease 

rent by the Lessee by the due date, or if any Of the terms and conditions of the 
I 

private lease are violated by him, the private lease by a bhumidhar agreement 

may be terminated by the Lessor, prior to-expiry of the lease period, after 

giving due notice to the Lessee in writing. fr 

(c) In case the private lease agreement is proposed to be terminated 

prematurely by the Lessor, then the Lessee shall be entitled to remove such 

structures, maninery eft. that were created or installed by the Lessee on the . 

leased land. The Lessee would also be entitled to recover such damages and 

compensation from the Lessor, as agreed upon and laid down in the private 

lease agreement. 

m 2019 
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In case the Lessee wishes to terminate the lease agreement pre-

maturely or surrenders the land during the private lease by a bhumidhar 

period, then he shall have to give at least six months' notice to the Lessor and 

shall also be liable to pay the annual rent for the remaining part of the year to 

the Lessor, in addition to such other compensation, as agreed upon and laid 

down in the private lease by a bhumidhar agreement or as prescribed. 

In case after expiration of the private lease by a bhumidhar period or 

termination of the lease agreement, the Lessee fails to handover peaceful 

possession of the leased land to the Lessor, the Lessee shall be treated as 

unauthorised occupant and shall be liable to be ejected from the leased land. 

The Lessee shall also be liable to pay such penal rent or damages to the 

Lessor for the period of unauthorised occupation, as provided in the private 

lease by a bhumidhar agreement, in addition to the cost of such ejection. 

The Lessor and Lessee may terminate the private, lease by a 

bhumidhar on mutually agreed terms at any time. 

(7) Disputes arising out of the private lease by a bhumidhar- 

In an event of a dispute arising out of the private lease agreement by 

a bhumidhar, or any terms and conditions thereof; the Lessee and the Lessor 

shall make all efforts to amicably resolve and settle the dispute amongst 

themselves or if mutually agreed, by using mediation by a third party 

arbitrator or Gram Panchayat or Village Revenue Committee. 

If the dispute is not settled through the mechanism mentioned in 

clause (a) either party may file a petition before the Sub-Divisional Officer. 

The Sub-Divisional Officer shall adjudicate the dispute using the 

summary procedure within a period of thirty days of its institution. 

An appeal against the order, other than an interim order, passed by a 

Sub-Divisional Officer, shall lie before the Commissioner. The decision of 

Commissioner shall subject to the provision of section 210, be final." 

13. Sections 96 and 97 of the principal Act shall be omitted 

1-4. Section 103 of the—principal Act shall be omitted. 

For section 104 of the principal Act, the following section shall be 

substituted, namely:- 

"104.Every Lease or transfer of interest in any holding or part thereof 

made by a bhumidhar or any asami in contravention of the provisions of this 

Code shall be void." 

In section 105 of the principal Act, in sub-section (I) after clause (d) the 

following clause shall be inserted, namely :- 

"(e) the provisions of this section shall not apply to any lease made 

under section 94." 

In section 108 of Me principal Act, for sub-section (2) the following sub-

section shall be substituted, namely:- 

"(2) The following relatives of the male bhumidhar, asami or government 

lessee are heirs, subject to the provisions of sub section (1), namely- 

(a) widow, unmarried daughter and the male lineal descendants in the 

male line of descent as per stirpes : 

Omission of 
sections 96 and 97 

Omission of 
section 103 

Amendment of 
section 104 

Amendment of 
section 105 

Amendment of 
section 108 
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Provided that the widow and the son and unmarried daughter of a 
predeceased son how low-so-ever shall inherit per stirpes the share which 
would have devolved upon the predeceased son had he been alive; 

mother and father; 

married daughter; 

brother and unmarried sister being respectively the son and the 

daughter of the same father as the deceased, and son and unmarried daughter 
of a predeceased brother, the predeceased brother having been the son of the 

same father as the deceased; 

(e) son's daughter; 

(f) father's mother and father's father; 

Amendment of 
section 110 

daughter's son and unmarried daughter; 

married sister; 

half sister, being the daughter of the same father as the 

deceased; 

sister's son and unmarried daughter; 

half sister's son, and unmarried daughter, the sister having 

been the daughter of the saine father as the deceased; 

(I) brother's son's son and,unmarried daughter; 

father's father's son and unmarried daughter; 

father's father's son's son and unmarried daughter; 

mother's mother's son and unmarried daughter." 

18. In section 110 of the principal Act, the following section shall be . 
substituted namely:- 

"110 Where any female bhumidhar, asami otta government lessee dies, 
after the commencement of this Code, then her interest in any holding or its 
part shall subject to the. provisions of Sections 107. .to 109 devolve, -in 

accordance with the order of succession given below— 

son, unmarried daughter, son's son and unmarried daughter, son's 
son's son and unmarried daughter, predeceased son's widow, and predeceased 
son's predeceased son's widow, in equal shares as per stirpes: 

Provided firstly that the nearer shall exclude the remoter in the same 
branch: 

Provided secondly that a widow who has remarried, shall be excluded; 

husband; 	 • . 

married daughter; 

daughter's son and unmarried daughter; , 

father; 

(0 widowed mother; 

brother, being the son of the same father as the diseased and 
brother's son and unmarried daughtertas per stirpes; 

unmarried sister; 

married sister; 

sister's son and 'unmarried daughter." 

•••11 
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In section 210 of the principal Act, in the Hindi version, in sub-section (1) 
for the words "ctil4 ad Tel VI the words cnl PIk{ Wei t Wie  shall be 
substituted 

In the third Schedule to the principal Act, in the entrieS against sub-section 
(4) of section 131 and 133 for the word "Tehsildar" the words "Sub-divisional officer" 
shall be substituted 

Amendment of 
section 210 

Amendment of 
the third 
schedule 

U.P. 
Ordinance 
no.2 of 
2019 

( I )The Uttar Pradesh Revenue Code (Amendment) 
Ordinance, 2019 is hereby repealed. 

(2) Notwithstanding such repeal, anything done or any action 
taken underthe provisions of principal Act as amended by the Ordinance 
referred to in sub-section (1) shall be deemed to have been done or taken 
under the corresponding provisions of the principal Act as amended by this 
Act as if the provisions of this Act were in force at all material times. 

Repeal and saving 

STATEMENT OF OBJECTS AND REASONS 

The Uttar Pradesh Revenue Code, 2006 has been enacted to consolidate, and amend the law 
relating to land tenures and land revenue in the State of Uttar Pradesh. It was decided to amend the said 
Act with a view to facilitating the availability of land for industrialization and agricultural development in 
the State of Uttar Pradesh, to authorize a bhumidhar or an asami to lease out his/her holding or any part 
thereof to any person, firm, company, partnership firm, limited liability partnership firm, trust, society or 
any other legal entity for agriculture or for setting up a solar energy plant and for making changes in the 

"subjects related to inheritance of land holders in the whole of the state. 

In order to implement the aforesaid decision the Uttar Pradesh Revenue Code (Amendment) Bill, 
2018 was introduced in, and passed by, the Uttar Pradesh State Legislature. The said Bill was reserved by 
the Governor for the consideration of the President and sent to the Government of India for obtaining the 
assent of the President thereon. The Government of India had suggested certain amendments in the Bill. 
After considering the suggestion of the Government of India it was decided that the said Bill should be 
withdrawn and in place thereof the Uttar Pradesh Revenue Code (Amendment) Bill, 2019 by incorporating 
the amendments suggested by the Government of India shall be introduced in the State Legislature. 

Since the State Legislature was not in session and immediate legislative action was necessary to 
implement the aforesaid decision the Uttar Pradesh Revenue Code (Amendment) Ordinance, 2019 (U.P. 
Ordinance no.2 of 2019) was promulgated by the Governor on March 10, 2019. 

This Bill is introduced to replace the aforesaid Ordinance. 

By order, 
J.P. SINGH-II, 

Pramukh Sachiv. 
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No. 1551(2)/LXX1X-V-1-20-1(ka)-36-20 

Dated Luckhow, August 31, 2020 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is 

pleased to order the publication of the following English translation of the Uttar Pradesh Rajaswa Samhita 

(Sanshodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam Sankhya 28 of 2020) as passed by the Uttar 

Pradesh Legislature and assented to by the Governor on August 28, 2020. The Rajaswa Anubhag-1, is 

administratively concerned with the said Adhiniyam. 

THE UTTAR PRADESH REVENUE CODE (AMENDMENT) ACT, 2020 

(UP. Act no. 28 OF 2020) 

[As passed by the Uttar Pradesh Legislature] 

AN 

ACT 

further to amend the Uttar Pradesh Revenue Code, 2006. 

IT IS HEREBY enacted in the Seventy first Year of the Republic of India as 

follows:- 

Short title 

	

	 1. This Act may be called the Uttar Pradesh Revenue Code (Amendment) Act, 

2020. 

Amendment of 
Section 4 of the 
U.P. Act no 8 of 
2012 

Amendment of 
section 59 

Amendment of 
section 60 

Amendment of 
section 77 

2. In section 4 of the Uttar Pradesh Revenue Code, 2006 hereinafter referred to 
as the principal Act, for sub-section (10) the following sub-section shall be substituted, 

namely:- 

(10)- family, in relation to a tenure-holder, means himself or herself and 
his wife or her husband or third gender spouse, as the case may be, (other than 
a judicially separated wife or husband or third gender spouse), minor sons and 
minor daughters other than married daughters and third gender minor issue. 

Explanation- Third Gender means such a person who is of a gender different 

from the male or female gender. 

3. In sub-section (4) of sectian 59 of the principal Act- 

(1) for clause (a) the following clause shall be substituted, namely:- 

(a) (i) add to, amend, vary or rescind any earlier order issued under 
sub-section (1); 

(ii) convert any land entrusted or deemed to be entrusted or transferred to any 
Gram Panchayat or local authority, which is not covered under sub-section (1) of 
section 77 to a land covered under sub-section (1) of section 77. 

(2). for clause (c) the following clause shall be substituted, namely:- 

(c) (i). resume any land or other thing so entrusted or deemed to be entrusted 
or transferred to any Gram Panchayat or local authority on such terms and conditions as 
prescribed. 

(ii) add to, amend, vary or rescind any earlier order issued under clause (i); 

4. In sub-section (2) of section 60 of the principal Act, for clause (b) the 
following clause shall be substituted, namely:- 

(b) the preservation, maintenance and development of forests, trees and 

pastures. 

5. In section 77 of the principal Act, for sub-section (2) the following sub-

section shall be substituted namely:- 

(2) Notwithstanding anything to the contrary contained in other provisions of 
this Code, where any land or part thereof specified in sub-section(1) of this section is, 
surrounded by or, in between, or on the edges and necessary for public purpose, the plot 
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or plots of land purchased, acquired or resumed for public purpose, the State 
Government may change the class of such public utility land, and if class of such public 
utility land is changed, any other land equivalent to or more than that of the aforesaid 
public utility land, shall be reserved for the same purpose in the same or any nearby 
Gram Panchayat or local authority, as the case may be or the State Government may 
permit the exchange thereof under section 101 of this Code in the manner prescribed. 

Provided that the class of any public utility land may be changed only in 
exceptional cases on such terms and conditions, as may be prescribed. The reason for 
changing the class of public utility land shall be recorded in writing. 

6. In sub-section (1) of section 80 of the principal Act, the following proviso 

shall be inserted, namely:- 

Provided that if the application for declaration is accompanied with the 
prescribed fee and in case of joint holding, no objection of co-tenure holders is attached 
in case of co-tenure holder and if the declaration is not made by the Sub-Divisional 
Officer with forty-five days as aforesaid, then the declaration shall be deemed to have 
been made. Tehsildar will make a record of it in the revenue records, with the comment 
"subject to the order of the Sub-Divisional Officer". 

If any affected party wants to file an objection in relation to the said 
declaration, it may file an objection in the competent court. 

7. In section 89 of the principal Act- 

after sub-section (2) the following explanation shall be inserted, namely:- 

Explanation- the expression 'person' in this sub-section means natural or legal 

person. 

In sub-section (3), for the proviso the following proviso shall be 

substituted, namely:- 

Provided that where the land has been acquired or purchased by a registered 
firm, company, partnership firm, limited liability partnership firm, trust, society or any 
educational or a charitable institution, without obtaining prior approval under this sub-
section or sub-section (3) of section 154 of the Uttar Pradesh Zamindari Abolition and 
Land Reforms Act, 1950 as enacted before the repeal, the State Government or an 
officer authorized for this purpose under this Act, may give its approval for regularizing 
such acquisition or purchase, after payment of an amount as fine, which shall be fifty 
percent of the cost of the land in excess of the limit prescribed under sub-section (2) 
calculated as per the, circle rate prevailing at the time of making the application. 

8. In section 101 of the principal Act, in clause (b) the following proviso shall 

be inserted, namely:- 

Provided that permission for exchange may be granted even if the valuation of 
private land offered for exchange is more than ten percent of the value of the public 

land. 

In clause (c) the following proviso shall be inserted, namely:- 

Provided that permission for exchange may be granted even if the area of 
private land offered for exchange is more than twenty five percent of the area of the 

public land. 

9.0) In section 108 of the principal Act, in sub-section (1) after the words 

"being a male" the words "Third Gender" shall be inserted. 

(2) For sub-section (2), the following sub-section shall be substituted, namely:-

The following relatives of the male third gender Bhumidhar, asami or 
government lessee are heirs subject to the provisions of sub section (1), namely- 

(a) Widow, or third gender spouse, unmarried daughters, third gender issue and 

the male lineal descendants in the male line of descent per stirpes: 

Amendment of 
section 80 

Amendment of 
section 89 

Amendment of 
section 101 

Amendment of 
section 108 
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Amendment of 
section 109 

Amendment of 
section 110 

Provided that widow, unmarried daughters, third gender issue and sons 

howsoever low shall inherit per stripes the share which would have devalved upon the 

predeceased son had he been alive. 

Mother and father; 

Married daughter; 

Brother, unmarried sister, third gender sibling being respectively the son 

and daughter, third gender issue of the same father as the deceased, and son, unmarried 

daughter, third gender issue of predeceased brother, the predeceased brother, having 

been the son of the same father as the deceased. 

Son's daughter and third gender issue; 

(0 Father's mother and father's father; 

Daughter's son, third gender issue and unmarried daughter; 

Married sister; 

Half sister, being the daughter of the same father as the deceased; 

0) Sister's son, third gender issue and unmarried daughter; 

Half sister's son, third gender issue and unmarried daughter the sister 

having been the daughter of the same father as the deceased; 

(1) Brother's son's son, third gender issue and unmarried daughter; 

Father's father's son, third gender issue and unmarried daughter; 

Father's father's son's son, third gender issue and unmarried daughter; 

Mother's mother's son, third gender issue and unmarried daughter. 

In section 109 of the principal Act, after  the word "male", wherever 

occuring, the words "third gender" shall be inserted. 

For section 110 of the principal Act, the following section shall be 

substituted, namely:- 

110. Where any female bhumidhar asami or a government lessee dies, after 

the commencement of this code, then her interest in any holding or its part shall subject 

to the provisions of section 107 to 109, devolve, in accordance with the order of 

succession given below- 

Son, third gender issue, unmarried daughter, soli' s son, third gender issue, 

and unmarried daughter, son's son's son, third gender issue and unmarried daughter, 

predeceased son's widow, and predeceased son's predeceased son's widow, in equal 

shares as per stripes: 

Provided firstly that the nearer shall exclude the remoter in the same branch: 

Provided secondly that a widow who has remarried, shall be excluded. 

Husband or married third gender spouse; 

Married daughters; 

Daughter's son, third gender issue and unmarried daughter; 

Father; 

(0 Widow mother; 

Brother being the son of the same father as the deceased, third gender 

sibling being the issue of the same father as the deceased and brother's son, third 

gender issue and unmarried daughter as per stirpes; 

Unmarried sister; 

Married sister; 

Sister's son, third gender issue and unmarried daughter. 

F 
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In section 126 of the principal Act, the following proviso shall be inserted 

at the end, namely:- 

Provided that preference shall be given to widow and physically disabled 

persons. 

For sub-section (1-A) of section 128 of the principal Act, the following sub-

section shall be substituted, namely:- 

Under the provisions of sub section (1), an application may be moved in the 
case of an allotment or lease of land made before or after the commencement of this 
code, within five years from the date of such allotment of lease. 

Amendment of 
section 126 

Amendment of 
section 128 

STATEMENT OF OBJECTS AND REASONS 

The Uttar Pradesh Revenue Code, 2006 has been enacted to consolidate and amend the 
law relating to land tenures and land revenue in the State of Uttar Pradesh. To ensure smooth 
availability of land for purposes of industrialization and for the better implementation of 
government schemes of the State, to simplify the process of exchange of land etc. for private 
industries, to secure land for public utility, to clarify the process of regularization of land over the 
prescribed limit, to make land use changes from agricultural use to non-agricultural land use, to 
include third gender as eligible for the succession rights of land ownership and to solve various 
procedural problems related to revenue matters certain amendments were required in the said 
Act. In view of the above, it has been decided to amend the aforesaid Act. 

The Uttar Pradesh Revenue Code (Amendment) Bill, 2020 is introduced accordingly. 

By order, 
J. P. SINGH-11, 
Pramukh Sachiv. 
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